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INTRODUCTION

I, the Chairman of Committee on the Welfare of Scheduled Castes
and Scheduled Tribes, having been authorised by the Committee to
submit the Report on their behalf, present this Thirty-scventh Report
on the Ministry of Finance (Department of Economic Affairs—
Banking Dlvmon)-—-Reservatlons for, and employment of Scheduled
Castes and Scheduled Tribes in Syndicate Bank and credit facilities
provided by the bank for Scheduled Castes and Scheduled Tribes.

2. The Committee took evidence of the representatives of the
Ministry: of Finance (Department cof Economic Affairs—Banking
Division) and Syndicate Bank on the 4th, 10th aad 1Ith Fcbruary,
1983. The Committee wish to express their thanks to the represen-
tatives of the Ministry and the bank for placing before the Comumittee
material and information they wanted in connection with the examum-
tion of the subject.

3. The Report was considéred and adopted by the Committee on
12th and 13th April, 1983.

4. A summary of conclusnom/recommendatlom contained in the
Report is appended (Appendix XIV).

NEw DELHI ; . A. C. DAS,
"April 15, 1983 Chairman,
- Chaitra 25, 1905 (Saka). Committee on the Welfare of

Scheduled Castes and
Scheduled Tribes.

)



CHAPTER 1
INTRODUCTORY

A. Organisation

The Syndicate Bank is one of the fourtecn banks which were
nationalised in July, 1969. It is a body Corporate under Section 3(4)
of the Banking Companies ( Acquisition and Transfer of Undertakings)
Act,. 1970. Its organisational set up comprises of four tiers viz.
branches, divisions|regions, zones and Head Officc organised in a
hierarchical relationship with each other. The Head Office and Zonal
Offices assume the role of strategic planning and policy formulations
based on the feedback from the operational units. Compatible
functions in Head Office are categorised into 4 wings and each wing
is headed by General Manager. The wings are :

1. Credit. .

2. Personnel, Services and Inspection.

3. Planning, Accounts and Development.
4. International Banking aud luvestments.

There are six zones, 13 Regional Offices and 18 Divisional Offices.
The jurisdiction of each office is given in Appendix L '

Each zone is headed by a Dy. General Manager (Oflicer in Top
Executive Grade Scale VI). Each region is headed by an Asstt.
General Manager (Officer in SMGS V). Each Division is headed
by a Divisional Manager (an officer in SMGS IV). Regions|Divisions
are slowly developing as a focal point for implementation of corporatc
policies and objectives.

1.2 The functions regarding implementation of Government
orders on reservatios, concessions and employment of Scheduled Caste|
Scheduled Tribe are being attended to at the Head Officc by Personnel
Department, headed by Asst. General Manager (Personnel).

1.3 The Asst. General Manageis, incharge of Regional offices
have been appointed as Liaison Officers for the regions. The Liaison
Officers are responsible for monitoring the implementation of reserva-
tions in workmen and subordinate staff cadre in the regions. The

1 -
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Personnel Cells in the regions assist the Liaison Officers in regions in
this assignment.
1.4 As at the end of September, 1982, Syndicate Bank had 1216

branches, of which 573 branches were .in rural areas; 264 branches
were in semi-urban areas; 167 branches in urban areas and 212 bran-

ches in metropolitan and port town centres.
The State-wisc distribution of branches is given in Appendix 11.

B. Board of Directors

1.5 In a note furnished to the Committee, it has been stated that
the appointment of the Directors on the Boards of nationaliscd banks
is made in accorance with the provisions contained in Clausc 3 of the
Nationalised Banks (Management and Miscellaneous Provisions)
Schemes, 1970; and 1980. The appointments are made by the Cen-
tral Government after consultation with Reserve Bank.

Under the Scheme, many of the directors are chosen from certain
specified interests so as to give the Board of the corporate body. a
balanced expertise|experience to oversee its functioning cffectively.
The Central Government appoints not more than 15 Directors on the
Board of Directors of eacht nationalised bank as follows:—

(i) Whole-time Directors (one will he the Managing Dircctor)
Not more than 2
(ii) Representative of workmen employces of ‘the Bank. |

(iii) Representative of the employees of the bank who
are not workmen (i.e. of officers).

(iv) Representative of the depositors of the bank.
(v) Representative of the interests of farmers
(vi) Representative of the interests of workers.

(vii) Representative of the interests of artisans.

(viii) Persons having special knowledge andlor practical
experience in respect of one or more matters
which are likely to be useful for the woiking
of the nationalised banks. Not more than.

(ix) official of Reserve Bank of India 1

(x) official of the Central Government. - 1

v

— et - o

1.6 The decisions taken by the Board of Directors are corporatc
decisions, and not those of any individual directors or a group of
directors. The participation of the indiviual directors is only in rela-
tion to the working of the Board as a whole and not in his individual

capacity.



? 3

1.7 Although there is no provision in the nationalistion Acts|Sc-
hemes for the appointment of a person belonging to Scheduled Castc|
Scheduled Tribe as a Director on the Board of these banks, it has been
Government’s endeavour to appoint as far as possible at least ong
Scheduled Caste|Scheduled Tribe person on each of these Board.

1.8 In reply to a question, the representative of the Ministry of
Finance has stated during evidence that the Government had taken
a policy decision to have one Member belonging to Scheduled Castc|
Tribe on each Board of Directors. At present all the Boards of
nationalised banks except two (Central Bank of India and United
Commercial Bank) had Scheduled Caste|Scheduled Tribe member.

1.9 The Board of Directors of Syndicate Bank was first consti-
tuted in 1972. S|Shri Biligri Rangiah and Bingi Machinder Rao
belonging to Scheduled Caste served as Directors on that Board of the
Bank. Jt was reconstituted in 1977. S|Shri Govind P Vadeyaraj and
Bbarat Singh belonging to Scheduled Caste served as Directors in thac
Board. The Board has becn reconstituted in the year 1982, Sri I.'G.
Chavan belonging to Scheduled Caste is a Director on this Board of
the Bank. All the nationalised banks arc required to follow the
prescribed reservation for Scheduled Caste|Scheduled Tribe in
appointments to various posts and in promotions.

1.10 The directives of the Government on implementation of reser-
vation policy in respect of Scheduled Caste|Scheduled Tribe are approv-
ed by the Board of Directors of the Syndicate Bank and the same is
impiemented. The Board is kept informed about implementation from
time to ‘time. '

1.11 Asked in what way the member belonging to Scheduled
caste|Scheduled Tribe was useful for implementation of orders on
reservation, the representative of the Ministry of Finance has stated
during evidence that non-official Directors did not have any functional
authority. The Board of Directors as a whole is expected to see infer-
alia that the policies laid down regarding rescrvation are carried out
by the Bank. .

l.i2 The Board of Directors of the Bank have so far held 184
meetings since nationalisation. '

1.13 The Board undertakes a review of the implemenattion of
reservation orders on the basis of notes prepared- by the Scheduled
Caste|Scheduled Tribe Cell. Asked whether there is a fixed period when
the Board makes a review of the implementation of reservation orders
in favour of Scheduled Castes|Scheduled Tribes. the representative of
the Ministry of Finance has stated that during the last thrce years the
matter has bheen considercd by the Board at its sittings held on
12-8-1980. 14-7-1982.
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1.14 The Committee have been informed that Govern-
ment has taken a policy deciston to have at least one Director belong-
ing to Scheduled Caste|Scheduled Tribe in each of the Board of Direc-
tors of the nationalised banks. The Committce note that in the
present Board of Directors of the Syndicate Bank there is onc Director
belonging to Scheduled Caste. The Committee had, in an earlier
Report (33rd Report, Sixth Lok Sabha, 1978-79, para 23) relating to
Central Bank of India, pointed out that the nationalisation scheme
laid down the categories from which the Directors should be appointed
but there was no specific category about Scheduled Castes!Tribes. The
Commiittee had recommended that “Scheduled Castes'Tribes” should
be specified as a separate category by amending cxtent orders on the
subject, if necessary. In reply, the Government had stated that when-
ever the Scheme would be taken up for ‘revision, the recommendation
of the Committee would be kept in view (Fourth Report. Seventh Lok
Sabha, 1980-81, para 5).

1.15 The Committee are of the view that the appointment of a
person belonging to Scheduled Caste/Scheduled Tribe on the Board
of Directors of nationalised Banks should not be left uncertain. 1t is
not enough to take merely a policy decision. They therefore recom-
mend that the nationalisation scheme should be suitably amended soon
so that person belonging to Scheduled Caste!Scheduled Tribe is in-
variably appointed on the Board ‘of Directors of a nationalised Bank
and interests of persons belonging to these comununities arc amply
safeguarded.

1.16 The Commiittee have been informed that the Board of Dircctors
held 3 meetings during the last 3 years, viz., on 12-8-1980, 14-7-1982
and 8-11-1982, in which the progress regarding thc implementation of
reservation orders in respect of Scheduled Castes Scheduled Tribes was
reviewed. The Committee recommend that such reviews should be
conducted more frequently in order to keep a waich over the imple-
mentation of the reservation orders.

. Liaison Officer and CeIl

1.17 T has been stated thdt in the Syndlcate Bank, the Assistant
General Manager (Personnel), Personnel Department at the Head
Office is the Liaison Officer. The Assistant General Managers in
change of Regional offices have been appointed as Liaison Officers
for the regions.

IS

1.18 In reply to a question, the Commitiee have been informed
that the Bank were advised in 1972 of Government instructions
regarding appointment of Liaison Officers. All public sector banks
are reqmred to intimate appointment of Liaison Officers to the Bank-
ing Division.
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1.19 In terms of instructions issued by the Ministry of Home
Affairs regarding their duties.and functions, the Liaison Officers are
intér alia responsible for :

(i) ensuring due compliance with the Government orders
relating to reservation of vacancies in favour of Scheduled
Castes|Scheduled Tribes and other benefits admissible
to them ; \

(ii) ensuring timely submission of various reports to Govern-
ment regarding recruitment|promotion of Scheduled Castes| '
Scheduled Tribes against the reserved vacancies ;

(sii) scrutiny and consolidation of various statements received
from subordinate offices ‘ragional|Zonal|Divisional.
Offices) ;

(iv) conducting annual inspection of rosters ;

(v) ensuring the extension of necessary assistance to the
Government and the Commissioner for Scheduled Castes|
Scheduled Tribes in the investigation of complaints

received by Government and the Commissioner in regard
to scrvice matters ;

(vi). answering queries and clearing doubts raised by the Zonal|
‘ Regional|Divisional Officers of the Bank in regard to
matters covered by reservation orders ;

(vii) looking into the grievances of Scheduled Caste|Scheduled
Tribe employees regarding their service matters.

1.20 Liaison Officers in the regional offices are responsible for
monitoring the implementation of reservations in workman and subordi-
nate staff cadre in the regions. The Personnel Cells in the regions assist
the Liaison Officers in regions in this assignment. - -

1.21 In reply to a question whether the Assistant General Manager
(Personnel) has been assigned functions other than those relating to
reservations, it has been stated that the Assistant General Manager
(Personnel) has been assigned the role of a Liaison Officer as he is
inchange of personnel and industrial relation matters. The subject of
reservation has a direct rclevance to his other functions which involve
personnel policy formulation, man-power planning, manpowers develop-
ment mcasures, personael administration and industrial relations.

1.22 A Recruitment and Promotion Cell has ben set up at the
Headquarters of the bank which looks after the matters connected with
reservations in recruitment to all categories of staff and in promotion.
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The strength of the Cell which operates under the direct change of
Assistant General Manager (Personnel) is as follows :

Liaison Officers 01
Officers 03
Clerks|Typists 02

1.23 A Scheduled Caste|Scheduled Tribes officer has been associat-
ed with the Cell. The Cell maintains Rosters prescribed by the Govern-
ment of India for giving effect to reservations in direct recruitment and
in promations. The Cell collects information regarding appointments
made by the Regional Offices. The Cell brings to the noticc of the
management the instructions issued by the Ministry of Finance and
Burcau of Public Enterprises to the Nationalised Banks in the fibove
matter and recommends steps to be taken for specedy implementation
of the reservations and concessions. Periodical statements/Reports are
‘submitted by the Cell through the Liaison Oflicer to the Ministry of
Finance (Banking Division) about implementation of Gevernment
Dircctives on reservations and concessions to Scheduled Caste|{Scheduled
Trjbe in recruitment/promotions.

1.24 It has further been stated that in the Banking Division of
Ministry of Finance there is a Scheduled Caste and Scheduled Tribe
Cell working under the over all charge of a Joint Secretary which is
responsible for watching the implementation of Government orders
regarding reservation for Scheduled Caste|Scheduled Tribe in th
Nationnalised Banks|Financial Institutions. At present the compos
tion of the Cell is as follows :

Section Officer One
Assistant One
LDC One

" The Under Secretary (Accounts) is incharge of this cell, who has
also been nominated as the Liaison Officer for this work. Steps are
being taken to strengthen and upgrade this Cell.

.25 The various statements received from the Bank regacding
recruitment/promotion of Scheduled Caste/Scheduled Tribe against
rescrved vacancies are scrutinised in the Ccll and the shortfalls, if
any, are pointed out to the Bank. The queries|doubts "posed by the.
Bank to the Banking Division arc examined by this Cell and the
necessary clarification is sent to the Bank. The representations received
from the Scheduled Caste{Scheduled Tribe Associations in the Banking
Division are taken up with the Bank and necessary guidelines arc
issucd wherever considered necessary.
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1.26 As regards the steps taken to strengthen the Cell. it has been
stuted that the Parliamentary Committee on the Weltfare of Scheduled
Caste;Scheduled Tribe in its 14th Report recommended that a Cell be
set-up in the Banking Division for looking after the credit requirements
of Scheduled Castes and Scheduled Tribes exclusively. This recom-
mendation was accepted and it was decided to entrust this work to the
existing Scheduled Caste|Scheduled Tribe Cell in the Banking Division
which deals with matters relating to reservation for Scheduled Caste|
Scheduled Tribe in services of public sector banks, by augmenting its

strength.

1.27 The proposals for strengthening the Scheduled Caste|Schedul-
ed Tribe Cell are as follows :(— -

Existing Strength Proposed Strength

Under Sécretary (Part time) Deputy Secretary 1
Section Officer 1 Section Officer 1
Assistant 1 Assistant 3
LDC 1 LDC 2
Daftry|Peon Nil Daftry|Peon 1

1.28 At present there is no officer in the Cell belonging to Schedul-
ed Caste or Scheduled Tribe. However, one member of the staff
posted in the Cell belongs to Scheduled Caste.

1.29 Enlarging the flow of credit the Scheduled Caste|Scheduled
Tribes is a part of the endeavour of the Government and Reserve Bank
to reorient the credit flow of the public sector banks towards priority
sectors and within them to the weaker sections of the society including
Scheduled Castes and Scheduled Tribes. The progress of the banks in
this. direction is being monitored by the cell with the cooperation of
the concerned sections in the Banking Division.

1.30 Asked since when the proposal to strengthen the Scheduled
Caste|Scheduled Tribe Cell in the ministry was pending and what were
the reasons for delay, the representative of the Ministry of Finance
(Banking Division) has stated during evidence that Joint Secretary
incharge of priority sector also looks after matters concerning welfare
of Scheduled Castes|Scheduled Tribes. Another Joint Secretary deals
with: service matters, The Banking Division wants an exclusive cell
for Scheduled Castes|Scheduled Tribes headed by a Deputy Secretary.
For that purpose, a proposal had been sent to the Finance Department
for creation of posts. The Finance Department has no oblectnon.m
principle to the creation of posts but they want some other posts which
may be redundant to be abolished. Staff Inspection Unit of the
Ministry of Finance has found that some staff working in the banking
Division can be spared. The Banking Division is now considering
whether additional posts can be created after having matching savings.
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If no savings -are available, approval of Cabinet will be necessary for

creation of additional posts. The matter is expected to be settled with-
in the next one or two months. ‘

A1.31 On being pointed out that the Parliamentary Committee’s re-
commendation was for the creation of a separate Cell, the representa-
tive of the Ministry of Finance has stated that but for that, normally
they'would not have agreed to the creation of extra posts.

1.32 In reply to a question, he has stated that they would consider
the question of associating with the Cell an officer belonging to Sche-
duled Caste|Scheduled Tribe after the additional posts are created.

1.33 Asked why the Liaison Officer was from the Personnel De-
partment in view of the fact that the grievances of thé employees were
also generally against that Departmegt, the representative of the
Ministry of Finance has stated that in matters of policy, the decision
is taken at the Management level. Having the Liaison Officer from
outside the Personnel Department will have both its merits and de-
merits.

1.34 When the Committee stressed that the Banking Division
should consider the suggestion and issue necessary instructions, the
representative of the Ministry of Finance 'stated as follows :—

“We will consider this. 1 concede that grievances are to 'be
—~ looked into separately so that an appropriate action is
taken impargially and effectively.”

1.35 Asked whether there was no scparate Cell in the Bank exclu-
sively for looking after the reservation work, the Chairman of the
Bank has stated during evidence that Assistant General Manager Per-
sonnel, who is the Liaison Officer is incharge of all personnel matters,
is assisted by two officers, one clerk and one typist. They want all
officers in Personnel Department to be trained in thc reservation work
it is an on-the-job training.

1.36 The Committee pointed out that the work of implemcatation
of reservation orders had become somewhat technical and it requires
training.’ For that purpose, there is a system of training the Liaison
Officers. Some bank officials must be trained on the subject. Agree-
ing with the suggestion, the Chairman of the bank has said during
evidence that they would start a system whereby more officers can be
trained. Two bank officials who had been trained are already work-
ing in the Personnel Department under the Liaison Officer.

1.37 The Committee note that the Ministry of Finance (Banking
Division) are considering a proposal to strengthen their Scheduled
Caste/Scheduled Tribe cell. The Committee recommend that a de-
cision in this regard should be taken without any loss of time so that
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this cell can play a prominent role in dealing with matters relating
to reservation in services of public sector banks and other welfare
measures for the Scheduled Caste/Scheduled Tribe cmployees, The
Commiittee feel that at present the Cell is simply performing data col-
lecting function while its main purpose should be to monitor the imp-
Iementation of reservation orders in an cffective manner.

1.38 The Committec feel that a single cell cannot be effective in
dealing both with the reservation work and matters relating to credit
facilities to Scheduled Castes and Scheduled Tribes. They therefore,
reconmend that a separate Ccll should be set up in the Banking Divi-
sion for dealing exclusively with the credit requirements of Scheduled
Castes and Scheduled Tribes, as recommended by the Committee in
para 2.6 of their Fourtcenth Report (Seventh Lok Sabha) on credit
facilities for Scheduled Castes and Scheduled Tribes.

1.39 It has been obstrved during the course of the Committee
thot some Liaison Officers are not clear about the implementation
and interpretation of Government orders on the subject of reserva-
tions. relaxations and concessions etc. for Scheduled Castes/Sche-
duled Tribes. The Committec feel that the reservation work has be-
come somewhat technical and requires expertisc and special training
for handling such cases. The Committea, thercfore, recommend
that <hort duration refresher courses for Liaison Officers of Public
Sector banks and for the staff dealing with reservation work in the .
hanks, should be arranged by the Banking Division in order to ac-
quaint them with the implementation of reservation orders. If neces-
sary the Banking Division mav consult the Department of Personnel
and the Office of Commissioner for Scheduled Castes and Scheduled
Tribes for drawing up a programme for the refresher courses.

1.40 The instructions issucd by the Ministry ol Finance (Bureau
of Public Enterprises) which are applicable to public sector under-
takings, stipulate that in cach undertaking the officer-in-charge of
administration (or any other officer designated for the purpose) will
act as Liaison Officer in respect of matters relating to representation
of Scheduled Castes/Scheduled Tribes. The duties of the Liaison Officer
include (i) ensuring due compliance with the orders and ins-
‘tructions pertaining to reservation of vacancies and other benefits ad-
missible to Scheduled Castes/Scheduled Tribes, (ii) cdllecting, conso-
lidating and despatching the annual returns relating to representation
of Scheduled Castes/Scheduled Tribes, (ifi) acting as a Liaison Officer
between the undertaking and the Ministry concerned for supply of
other information, answering questions and queries and clearing
doubts in regard to matters concerning reservation of posts for Sche-
duled Cast:cﬁgcheduled Tribes and (iv) conducting annual inspection
of the rosters maintained in the enterprises with a view to ensuring
proper implementation of the reservation orders. It is the experience
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of the Committee that the Liaison Officers are mainly enguged in
collecting consolidating data relating to representation of Sche-
duled Castes and Scheduled Tribes whereas they should engage them-
selves more in ensuring due compliance with the orders and instruc-
tions perfaining to reservations of vacancies and other benefits admiss
sible to Scheduled Castes and Scheduled Tribe.

1.41 In the Syndicatc Bank, the Assistant  General Manager
(Pcrsennel) has been nominated as the Liaison Officer. It appears to
the Committee that an officer of the Personnel Department has been
nominated as Liaison Officer for the sake of administrative convenicnce
as hic duties are related to reservations, appoinuncuts, promotions
etc. of Scheduled Caste and Scheduled Tribe employecs. The Com-
mittee, however, feel that the Liaison Officer should not be from the
Personnel Department as the complaints of Scheduled Castes|Sche-
duled Tribe: employees gencrally pertain to service naiters which are
dealt with in the Personnel Department. They, therefore, recom-
mend that the Liaison Officer should be from outside the Personnel
Department. .



CHAPTER I
RESERVATIONS

A. Adoption|Implementation of Reservation Orders

2.1 It has been stated that there are three cadres of staff in the
Syndicate Bank, namely, officers, clerks and subordinate staff. There
are four grades and seven scales in officers cadre, nanely Junior
Management Grade Scale I, Middle Management Grade Scale 1II,
Middle Management Grade Scale III, Senior Management Grade Scale
1V, Senior Management Grade Scale V, Top Executive Grade Scale VI
and Top Executive Grade Scale VII. The Scales of pay and the
selecion process in various categories of staff are given below :—

Process of Selection

Grade Pay Scale
Officers Cadre . .
— JAMGS1 700-40-900-50-1100-EB-1200-60-1800 25% by Direct Recruitment
and rest by Promotion.
— MMGS II 1200-70-1550-75-2000 Promotion.
— MMGS 11 1800-75-2250 Promotion,
— SMGS IV 2000-100-2400 Promaotion.
— SMGS V 2500-100-2700 Promotion.
— TEGS VI 2750-125-3250 Promotion.
— TEGS VII 3000--125-3500 Promotion.
Clerical Cadre 325-20-405-25-455-30-545-35-580- Mostly by direct recruitment
- 40-660—45-750-50-800-60-1040.. and a small proportion by
. promotion from subordinate
. staff.
2445;;1—230—-]0-.,-330—12—390—15-4357 Director recruitment. -

Sub-Staff Cadre

2.2 Reservation orders apply to : '
(i) Direct recruitment to all categories of staff, and

(ii) Promotion from clerical to officer cadre.

Reservation orders do not apply to :

(i) Promotions from one scale to another in the officers cadre.
(ii) Promotions from sub-staff to clerical cadre; and
(iii) Appointments for posts of attenders in subordinate staff

-«

10 Lss/83—2

cadre made from sweepers.

11
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2.3 Reservation in direct recruitment was introdticed in the bank
from 19th July, 1969, the date of nationalisation of 14 commercial
banks including the Syndicate Bank. The reservation in clerical cadre
varies from State to state depending on the percentage of Scheduled
Caste and Scheduled Tribe population in a particular State.

2.4 As direct recruitment to clerical cadre and subordinate cadre
exceeds 66-2|3 per cent, there is no reservation in promotions from
subordinate staff to clerical cadre and appointments to posts of attenders
in subordinate staff cadre made from sweepers. As direct recruitment
to officers cadre is less than 66-2|3 per cent, in promotion from clerical
cadre to officers cadre, 15 per cent of the posts are reserved for
Scheduled Castes and 74% for Scheduled Tribes. Reservation in
promotions became effective from 1st Junz, 1978 in Syndicate Bank.
Before reservations in promotions were advised by Government in 1978,
bank was granting 5% _relaxation in qualifying marks in written test
to Scheduled Caste|Scheduled Tribe employees from 1975 onwards.

Posts Filled by Deputation

2.5 No vacancies in any category are filled by deputation. How-
ever, the Bank has employed 3 officers on contract basis in specialised
arcas like currency chest, Government transactions and legal matters.

Posts Filled by Temporary Appointments

2.6 Temporary appointments are made to fill up leave vacancies
in sub-staff and to limited extent in clerica] .cadre only. These tempo-
rary appointments are made through Employment Exchange. Reserva-
tions are made for temporary appointments exceeding 45 days.

2.7 In regard to adoption of reservation orders by banks, the
Committee have been informed in a note as under :-—

“The Government orders regarding reservation are cxamined
by the Banking Division of the Ministry of Finance before
they are extended for adoption by the Reserve Bank of
India, financial institutions and the public sector banks.
It is so because the situation prevailing in the Banks in-
cluding Reserve Bank of India and the financial institu-
tions is not exactly akin to the situation prevailing in the
Government. For instance, the banks including Reserve
Bank of India and the financial institutions "are governed
by Industrial Disputes Act. Service conditions of emp-
loyees have for long been determined by awards and
agreements which have a binding force and cannot be
changed unless the change is agreed to by both the parties,
i.e. Management and the Union. Even so the orders
issued by the Ministry of Home Affairs regarding reserva-
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tions for Scheduled Caste|Scheduled Tribe in direct rocruit-
ment as well as in promotion have ‘been adopted by the
Banks. In view of the protection given by the Industrial
Disputes Act to the Agreements|Awards, it is not feasible
to introduce reservations w.e.f. the same date as issued
by the Government for its employees.”

2.8 In reply to.a question, the representative of the Ministry of
Finance has stated during evidence that the orders regarding reserva-
‘ticns etc. are examined in the Ministry from the angle that there should
be no difficulty in their implementation. Nothing is dropped from these
orders which are circulated to the banks for implementation. He has
further stated during evidence that there is scope for further improve-
ment in implementation ‘of these ordefs. '

2.9 In the Syndicate Bank, Asstt. General Manager (Personnel),
Personnel Department Head Office who is the Liaison Officer coordinates
the function. relating to the interpretation of Government directives on
reservations|concessions to be extended to Scheduled Caste|Scheduled
Tribes candidates and implements the same. The implementation is
reported to the Top Management Team and the Board of Directors.

e Liaison Officer submits periodical returns on reservations, con-
cessions and employment of Scheduled Caste|Scheduled Tribe candi-
dates to Government of India. '

2.10 It has been stated that with a view to ensuring that reserva-
tions are properly arrived at and appointments made, the liaison work
with the Banking Service Recruitment Boards is centralised at Head
Office. The allotments made by Banking Service Recruitment Board
are verified and forwarded to Regional Offices for appointment. The
feed back from Regional Offices is obtained to ascertain the number
of candidates who have accepted the offer and joined. Substitutes for
drop-outs are indented keeping in view the reservations provision.
Every appointment indent is examined from the point of view of
reservations.

2.11 In the Banking Division of' Ministry of Finance, the Scheduled
‘Caste|Scheduled Tribe cell working under the overall charge of a
Joint Secretary is responsible for watching the implementation of reser-
;aagﬁr orders for Scheduled Castes|Scheduled Tribes in nationalised

2.12 In reply to a question, the representative of the Ministry of
Finance has stated during evidence that the orders of the Ministty of
Home Affairs regarding resérvations for Scheduled Castes andSche-
duled Tribes have been sent to all the banks. In the past there had
been some delay in the issue of those instructions and more delay in’
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their implementation. This was because in banking industry there
were agreements on various matters between the management and the
Iabour unions. So long as these agregments subsisted, the instructions
of the Government could not be implemented immediately and the
management had to initiate process of amending or terminating the
existing agreement and entering into a new agrecment in order to be
able to implement the Goverfiment’s policy on reservation. The banks
had been following different policies even in the matter of promotion.
In some banks the promotions were merely on the basis of seniority
and in others on selection. Due to these reasons, there had been some
variztion in the dates of implementation of the reservation orders. Now
the banks are aware of the Government policies and have to implement
them with all sincerity and earnestness.

2.13 Asked whether such agreements between the Management and
the Unions were arrived at even after nationalisation of the Banks, the
represcntative of the Ministry of Finance has stated during evidence that
some agreements had been reached even after nationalisation. They
lgverc entered into before the issue of the guidelines by the Ministry of

ihance.

2.14 In reply to a specific question whether there were agrecments
still subsisting which contravened the reservation policy of the Govern-
ment, the representative of the Ministry of Finance has said : ‘No.’.

2.15 Asked when the orders of the Ministry of Home Affairs issued
in 1972 regarding reservations in promotion on the basis of seniority
subject to fitness and those issued in 1974 regarding reservation in pro-
motion by selection were circulated to the banks by the Banking
Division, the representative of the Ministry of Finance has stated during
evidence that the orders issued in 1972 (Deptt. of Personnel O.M. No..
27|2|71-Estt. (SCT) dated 27-11-1972) regarding reservation in pro-
motion on the basis of seniority subject to fitness were conveyed to the
nationalised banks in September 1973 and they were requested to send
their comments. The orders dated 20-7-1974 (Deptt. of Personnel
O.M. No. 10/41|73-Estt., (SCT) dated 20-7-1974) regarding reserva-
tion in promotion were sent to the Reserve Bank of India in September
1974 for their views on the contents of the circular. The comments recei-
ved from nationalised banks and the Reserve Bank of India were exami-
ned and the orders of the Home Ministry were sent in December, 1977
to all public of the Sector Banks for implementation. He admitted that
there’ was no justification for the delay in sending.

. ..2.16 Asked whether the orders issued by the Department of per-
sonnel were subject to the scrutiny of Reserve Bank of India, the re-
presentative of the Ministry of Finance has stated that the conments
were required with regard to implications arising out of the. implemen-
tation of these orders.
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2.17 Asked to categorically state whether the orders regarding reser-
vations for Scheduled Castes and Scheduled Tribes are to be imple-
mented by the RBI and the Nationalised Banks or are subject to their
comments, the representative of the Ministry has stated as under :—

“They are fully implementable and there is no question of any
comments or any sort of reservations on his.”

2.18 Asked from which date the orders issued by the Ministry of
Home Affairs in 1974 but circulated in the Banks in December, 1977
should take effect, the representative of the Ministry of Finance has
stated during evidence that normally when the orders are issued, they
indicate the date from which they should came into force. The order
of 1974 was circulated in 1977 and before 1977 there might have been
agreements between the management of the Bank and the Employees
Union. Agreements, were however, not the reasons for delay in circula-
tion.

2.19 In reply to a question whether employees would be entitled
to benefits from the date of issue of the order of Department of Per-
sonnel, the representative of the Ministry of Finance has stated as
under during evidence :

“I am prepared to issue orders provided there are no legal
implications.” ' :

In a note furnished to the Committee after the evidence, the
Banking Division has infomed that the Ministry of Law
has been requested to examine and advise legal impli-
cations if Government asks the banks to implement reser-
vation in promotion with retrospective effect.

2.20 Section 8 of the Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1979 regarding power of Central
fGovernme:nt to issue directions to the nationalised banks, provides as
ollows :—

“Bvery corresponding new bank shall, in the discharge of its
functions, be guided by such directions in regard to matters
of policy involving public interest as the Central Govern-
ment may, after consultation with Reserve Bank, give.”

2.21 Ministry of Home Affairs O.M. No. 1]9]69-Estt. (SCT) dated
26th March, 1970 relating to concessions to Scheduled Castes and
Scheduled Tribes in posts filled by promotion inter-alia provides that
in promotions by selection to posts within Class I, which carry an ulti-
mate salary of Rs. 2,000|- per month or less (Rs. 2,250|- per month
or less in revised scale) the Scheduled Caste|Scheduled Tribe officers
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who are senior enough in the zone of consideration for promotion so
as to be within the number of vacaficies for which select list has to be
drawn up, would be included in that list provided they are not con-
sidered unfit for promotion. On 24-12-1980, the Department of Per-
sonnel and Administrative Reforms issued OM . No. 22011|3|76 Estt.
(D) laying down inter-alia the zone of consideration for promotion
to selection posts, which will be as under :—

No. of vacancies ) No. of officers to be considered
) ’ @
S e . 5
2 . . . . . . . . -8
3 . .. . . . . . . 10 -
4 or more “ . . . . . ‘Three times thc number of
vacancics,

2.22 Where adequate number of Scheduled Caste|Scheduled Tribe
candidates are not available within the normal field of choice as above,
the field of choice may be extended to 5 times the number of vacancies
and the Scheduled Caste|Scheduled Tribe candidates coming within the
extended field of choice should also be considered against the vacancies
reserved for them.

2.23 The Committee were informed by the Syndicate Bank Sche-
duled Caste and Scheduled Tribe Employees Welfaré Association that
in 1982 selection was made by the bank for promotion from lower scale
to higher scale within the officer’s cadre. During evidence the Committee

referred to the order of the Ministry of Home Affairs dt. 26-3-70 re-
garding concessions to Scheduled Caste|Scheduled Tribe in promotion
within Class I and pointed out that this order was circulated by the
Banking Division to banks on 31-5-81 i.e. after a gap of 11 years.

2.24 The Committée enquired as to when the order issued by
the Department of Personnel and - Admiinistrative Reforms- dated
24-12-1980 (O.M. No. 22011|3|76-Estt. (D) providing for extension
of normal zone of consideration to ensure adequate number of Sche-
duled Caste|Scheduled Tribe candidates being considered for promo-
tion to selection posts was circulated ‘to banks. The representative of
the Ministry of Finance has stated that so far as he knew, that order
had not yet been circulated. He has further said that there would be
no delay in circulating the order.

2.25 Asked to state the zone of consideration in 1979 at the time
of promotion from Scale I to Scale II, the Chairman of the Bank has
stated during evidence that the zone of consideration was three times
the number of posts according to ‘the giidelines they were aware of
at that time. o *
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2.26 The Committee pointed out that the bank made a selection
in 1982 and as such the orders of 1980 [Department of Prsonnel
O.M. N&"22011|3|76-Estt. (D) dated 24-12-1980] should have been
made applicable and enquired whether the Scheduled Castes|Schedul-
ed Tribes would get their share now as they were not at fault. The
representative of the Ministry has stated as follows :—

“The Scheduled Castes would have been eligible for promotion.
We would rectify that lacuna.”

He has further said, “we admit that there has been lapse in this
matter.”

2.27 The Committee feel unhappy that implementation of rescrva-
tion orders by the banks is not satisfactory and leaves much scope
for improvement. The Committee expect the Banking Division of
the Ministry of Finance to take the lead in.the matier of improving
the representation of Scheduled Castes and Scheduled Tribes in the
service of banks to the desired level. Banking Division should
also make a study to find out the reasons for unsatisfactory Imple-
mentation of reservation orders by various banks, other than the Syndi-
cate Bank whose lapses have been commented upou in this report
and fake mecessary corrective measures in this regard. The Com-
‘mittez chould be apprised of the action taken in the matter.

2.28 The Committec are disiressed to note that the orders of the
‘Department of Personnel issued in 1972 [O.M. No. 27:2|71-Estt.
{SCT) dated 27-11-1972 and No. 10/41|73-Estt. (SCT) dated 20-7-
1974] regarding reservation in promotion were circulated by Bank-
ing Division to the nationalised banks in December, 1977 for imple-
mentaftion. The representation of the Ministry of Finance stated dur-
ing cvidence that the orders issued by the Departinent of Personnel
on 27-11-1972 were conveyed to the banks in Sentemher, 1973 for
comments. The orders issued on 20-7-1974 were sent to the Reserve
Bank of India in September, 1974 for comments. The commenty
received from the banks and the Reserve Bank of India were exa-
mined in the Ministry of Finance and orders of the Department of
Pcrsonnel were sent on 31st December, 1977 to all public sector
banks for implementation. As there was inordinate delay in com-
municating the orders regarding reservation in promotion to the banks,
Syndicate Bank could implement the orders only from June, 1978
with the result that Scheduued Castes/Scheduled Trihye emvlovees
were denied the benefits of reservation in promotion available under
those orders. The Committee recommend that the Banking Division
of Ministry of Finsnce should issue instructions to the banks for giving
retrospective effect ts these orders from the date of their issue by the
Department of Persomnel so that justice is done to the Scheduled
‘Castes/ Schedvled Tribe employees in the matter of filling promotional
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vacancies in all the banks. The Committee need hardly stress that
had these orders been communicated in time to the nationalised banks
the representation of Scheduled Castes and Scheduied Tulbes in the
officers cadre and other cadres would have been far more satisfactory.

2.29 The Committee are distressed to note that the Ministry of
Home Affairs O.M. No. 1|9/69-Estt.(SCT) dated 26th March, 1970
regarding concessions to Scheduled Castes|Scheduled Tribes in pro-
motions within Class I was circulated to Banks for implcinentation on
31-5-1981 that is aftcr a gap of 11 years and the order dated 24-12-
80' O.M.No. 22011|3|76-Estt. (D) issued by the Depit. of Personnel
and Administrative Reforms containing revised insiructions regarding
principles for promotion to ‘Selection’ posts and extension of the zone
of consideration for Scheduled Castes|Scheduled 1'ribe candidates
under certain conditions has not so far-been circulated to the banks.
This shows that there is lethargy and something basically wrong in the
Banking Division of the Ministry of Finance so far as the imple-
mentation of the reservation orders by the banks js concerned. The
Committee regret to point out that due to delay in circulation, the
Scheduled Caste/Scheduled Tribe employees have been deprived of
the henefits under these orders without any fault on their part. The
Comnmiittee desire that these benefits should be made available to them
with rctrospective effect from the date of issue of these orders. - The
Committee desire that these benefits should be made available to them
carefuily and fix up the loose-ends so that such delays do mot recur

,in future. The Committee also desire that responsibility should be
fixed for the inordinage delay in circulating the two orders of Ministry
of Home Affairs/Deptt. of Personnel and Administrative Reforms to
the banks for implementation. '

2.30 Under section 8 of the Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970, “every corresponding new
banks shall, in the discharge of its functions, be guided by such direc-
tions in regard to matters of policy involving public interest as the
Central Government may, after consultation with the Reserve Bank
of India, give.” The Committce have been informed that the. orders
issued by the Department of Personnel on 20-7-1974 regarding reser-
vation in promotion werc sent to the Reesrve Bank of India in Septem-
ber, 1974, for comments. They are of the view that consultation with
the Rcserve Bank of India is not required in so far as orders issued
by the Government of India (Department of Personnel) regarding
reservations for Scheduled Castes and Scheduled Tribes are concerned.
The Committee, therefore, recommend that the orders issued by the
Dcpartment of Personnel should be conveyed by the Ministry of Fin-
ance (Banking Division) to public sector banks simulancously for
impleinentation.
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B. RESERVATION IN DIRECT RECRUITMENT

231 I_’_olloﬁing table gives the details of reservations for Sche-
duled Castes and Scheduled Tribes in direct recruitment in various
categories of posts in the Syndicate Bank : —

Cadre Percentage of Date from which

reservation for reservation is effec-
SC ST tive.
1 » ~ 2 3 4
Officers Cadre :
ZIMGST . . . 15% 1% 19-7-1969
~ et
— SMGS 1V
— SMGS V
— TEGS VI
— GEGS VI )
Clerical Cadre Varied sfro:n State to  19-7-1969
tate
Andhra Pradesh . . . . 139 59
Assam . . B . . 6"%" 1.2".
Guarat - oo gy
Haryana . Lo . 1 é 59
Himachal Pradesh . . . . . 229, 5%
Jammu & Kashmir . . . . . 8‘? 5%
Karnataka . . . . . . 13% 5?
Kerala . . . . . . . 9% - 5 /3 .
Maharashtra . . . . . . 67" % -
Madhya Pradesh . . . . . 13% %
Manipur . . . . . . 2% 31%
Meghalaya . . . . ;f LA
Nagaland IS‘I ;g ,}}
Pumjab .. . . . . . . 2% 5 z“
Rajasthan . . . . . . lﬁ‘f{..' 12%
Tamil Nadu . . . . . . 189 5%
Tripura . . . . . . . 13% 299%
Uttar Pradesh . . . . . . 219, 5%
‘West Bengal . . . . . . 20% 6%
. UNION TERRITORY
A & N Islands . . . . . . Nil 16%
Arunachala Pradesh . . . . . Nil 45%
-Chandigath . . . . . . 12% 5%
Dadra & Nagar Haveli . . . . 2% 43% .
Dethi . . . . . . . 157 THA (40 point roster)
Gog,Daman&Div, . . . . 2% 5%
Lakshadweep . . . . . . Nil 45
Pondicherry . . . . . . 16% 5%
Sub-Staff Cadre » Varies from State to
State as given for
. clerical cadre. 19-7-1969.

1t has been stated that reservation for Scheduled Caste|Scheduled
Tribe apply to all direct recruitments.
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RECRUITMENT OF SPECIALIST OFFICERS

2.32 After the introduction of Pillai Committee recommendations
regarding standardisation of pay scales allowances and perquisities.
in the Nationalised Banks, persons with specialised qualifications have
been integrated with general cadre of officers for the purpose of senio-
rity, promotion and placement. Reservation is therefore applied to
officer cadre as a whole and no separate roster is maintained for spe-
cialist officers. The Bank has recruited persons with specialised qualifi-
cations like Chartered Accountants, Cost Accountants. Hindi Officers
etc. in Junior Management Cadre Scale I. Only Law officers have
been recruited directly in Scale I

2.33 In reply to a question during evidence, the Chairman of
the Bank has stated that 5 Law officers were recruited in Scale III in
1978. Subsequently they were recruited only in Scale 1. No mention
had been made about reservation for Scheduled Castes and Scheduled
Tribes in the advertisements for the post of Law Officers.

2.34 When it was pointed out that it was gross violation of re-
servation orders and the bank should make it up by direct recruitment
the representative of the bank has stated: ‘We will try to make it up.’

2.35 Regarding the various categories of posts in the clerical
cadre, it has been stated in a note furnished to the Committee that
the pay scale of all posts in the clerical cadre is the same that is
Rs. 325—20—405—25—455 30—545—35—-580—40—
660—45—750—50—800—60—1040 but some posts in the clerical
cadre carry special allowances as under :— .

Sl Posts Amount of Special
No. ' Allowance
1 2 : 3
(Amt. in Rupees)
1. Telephone Operator . . . . . . . . 31
2. Relieving Telephone Operator . . . . . . 16
3. Audit Clerk -Category ‘A’ . . . . . . . 53
. Category ‘B’ . . . . . 100
4, Comptist . . . . . . . . . 62
5. Telex Operator . . . . . < T T 78
6 Teller . . . . .. LT T ,102
7° Punch Card Operator . . . . . . . 87
8.. Accounting Machine Opérator . . . . . . 134
9. IBM/ICT Machiner Operator . . . . . . 152
10. Stenographer . . c . . . . . 152
11,

HeadCGlek . . . . . . . . . s
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1 2 ) 3
12, Assistant Head Cashier : . . . .o .
-— Units of 5 clerks & above . . . . . . . 96
— Units of 4 clerks & below . . . . . 68
13. Cashier-in-charge of cash in Pay Oﬂice or Branch . . . 102
14. Head Cashier Category ‘A’ :
—- Units of 5 clerks & above . . . . . 134
- Units of 4 clerks & below . . . . . 102
15. Head Cashier Category ‘B’ :
—_ Umts of 5 clerks & above . . . . . 152
- Umts of 4 clerks & above . . . . . 121
lb Head Cashicer Category ‘C* . . 5 . . 17
17. Head Cashier Category ‘D° . . . 189
18. Head Cashier Category ‘E .. . - . . 264
19. Special Assistant i . N T . . 283
20, Azricultural Assistants - S . . . . 75

2.36 On being pointed out by the Committee that the posts of
Head Clerk, Stenographer and Special Assistant have been included
in the clerical cadre whereas they should be treated as different cadres,
the Chairman of the bank has explained during the course of evidence
that the existing classification has been stipulated in the bipartite agree-

Itnlent arrived at between the banking industry and the Employces
nion.,

2.37 The representative of the Ministry of Finance has stated
that the pay scales of all these categories of posts are the same but

they carry special allowance. In bankmg industry several things have
inhérited trom the past.

_2.38 On being pointed out that due to inclusion of all these posts
in the clerical cadre, there is no reservation for Scheduled Castes and
Scheduled Tribes in these posts, the representative of the Ministry of
Finance has stated duting evidence that these things can be changed
when the bipartite agreement comes to an end and the new
ment is sngned In reply to a question he has stated that he cannot
predict the outcome of the new agreement.

Aépgintments to the posts of Special Assistant

In a note furnished to the Committee it has been stated that tne
post of Special Assistant is in clerical cadre. Clerks are entrusted with
the duties .of Speclal Assistants on a permanent basis in accordance
with their seniority only as and when vacancies of Special Assmantx
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arise provided they have completed at least 6 years of service. Posting
of clerks as Special Assistants is not a promotion and therefore there
is no reservation for Scheduled Caste[Scheduled Tribe in these posts.
Post of Special Assistant carries Special allowances which is Rs. 283
p.m., .

Duties of Special Assistants are given in Appendix III.

2.40 The Committee pointed out during evidence that the post
of Special Assistant was a supervisory post as he could sign the
voucher, check the pass books etc. If the post i1s treated as a separate
cadre, the principle of reservation will apply and some Scheduled
Caste[Scheduled Tribe clerks can be promoted as Special Assistants.

2.41 The Chairman of the bank has explained that no member
of Scheduled Caste[Tribe is denied opportunity of being appointed as
a Special Assistant, There are 1387 Spécial Assistants at present out
of whom one belungs to Scheduled Caste. Majority of Scheduled Caste
Tglic employees who joined the bank in 1973 have been promoted as
officers.

2.42 There were 404 Scheduled Caste and 76 Scheduled Tribe
officers out of 3532 junior officers as on 30-4-82. Special Assistants
are appointed by seniority as they must acquire suflicient experience.
There is no element of selection involved in these appointments.

Appointment of Stenographers

2.43 Posts of Stenographers have been included in clerical cadre.
The Committee pointed out during evidence that nature of duties
should also be kept in view while including various categories of
posts in the same cadre. Stenographer and Clerk could not be in
the same cadre. There were advertisements issued by the Banking
Service Recruitment Board inviting applications for the post of Ste-
nographer. In Central Government Offices also there was a separate
seniority list for Stenographers. The Chairman of the Bank has ex-
plained as under:— ‘

1
“We have a scale of pay and all the people begring this scale
of pay naturally will have a common seniority list. And
if there is a common seniority list, then we cannot distort
the seniority and create reservation for certain categories.”

He has further said that in the same scale of pay there may be
different posts carrying different responsibilities.



23

2.44 Asked why there could not be a separate seniority list for
Stenographers, the representative of the Ministry of Finance has
stated as under during evidence:—

“We are recruiting him in the clerical cadre but he works as a
Stenographer.” ‘

2.45 The Syndicate Bank recruited 5 Law Officers in scale III
in the year 1978. Subsequently they were recruited ouly in scale L
None of these officers belongs to Scheduled Caste,Scheduled Tribe.
The Committee have been informed that no mention had been made
about reservation for Scheduled Castes and Scheduled Tribes in the
advertisements for the post of Law Officer.

2.46 The Committee are at a loss to understand why the prin-
ciple of rescrvation was not made applicable by the Bank at the time
of direcct recruitment of Law Officers. They are consfrained to
ohserve that it was a gross violation of the reservation orders which
had become effective in the Bank from July 1969 in direct recruit-
ment. The Committee recommend that the Bank should row fill the
backlog by recruiting Law Officers belonging to Scheduled Caste)
Scheduled Tribe communities by special recruitment.

2.47 The Committee are surprised to note that in terms of the
bilateral agreement between the Syndicate Bank and the Employees
Union, various categories of posts including thosc of Head Clerk,
Stenographers and Special Assistanits have been included in the same
cadre i.e. the clerical cadre with certain special allowances attached
to cach post. Thus various posts having different nature of dutics
have been clubbed together under the one head “clerical cadre” hav-
ing the same scale of pay and consequently there is one seniority list
for all these employees. The Committec feel that this schemc goes
against the interests of Scheduled Castes and Scheduled Tribes in as
much as they have been denied chance of recruitment and promotion
on the basis of the scheme of reservation which is now Government
of fndia’s accepted policy. The Committee need nardly stress that
no bilateral agreement can override the policy of the Government in
relation to reservation in services in favour of Scheduled Castes/Sche-
duled Tribes and such agreements, if any, should be cancelled imme-
diately, N

2.48 The Committee find that the post of Special Assistant which
is a supervisory post has been included in the clerical cadre and a
special allowance of Rs. 283 p.m. has been attached to that post.
Clerks who have completed at least 6 years of service are entrusted
with the duties of Special Assistants in accordance with their seniority
but this post is not treated as a promotional post with the result that
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Scheduled Caste|Scheduled Tribe employees cannot get the benefit of
reservation in promotion as Special Assistant. Out of 1,387 Special
Assistants at present, there is only one who belongs to Scheduled
Caste commaunity. The Committee, therefore, recommend that. the
post of Special Assistant should be treated as a promotional post and
taken out of he clerical carde.

2.49 It is further noticed that Stenographers ate appointed in the
clerical cadre and given a special allowance of Rs. 152 per month.
As Stenographers possess technical skill in stenography ‘and perform
duties which are different from those performed by clerks in general,
the Committee fail to understand the rationale of including Stemo-
graphers in the clerical cadre. The Committee ace of the vicw that
Stenographers should constitute a separate carde and the orders re-
garding reservation in appointment and promotion should be made
applicable to them: - : ’ i

2.50 The Committee feel that certain posts which are of a super-
visory nature (e.g. Head Clerk, Head Cashier) should form separate
cadre with a higher scale of p2y in lieu of special allowance as allowed
at present. They would therefore like the Ministry of Finance (Bank-
ing Division) to examine the present system of cludding together a
large number of posts under clerical cadre, and devise a suitable pay
structure for various groups of posts keeping in view the nature of
duties and responsibilities involved.

2.51 The Committee expect that at the time of negotiating a
fresh agreement with the Employees Union, Syndicate Bank would
keep ir mind the interests of Scheduled Castes and Scheduled Tribes
employees and nothing should be agreed upon which goes agairst the
reservation policy in favour of Scheduled Castes/Scheduled Tribes
either directely or indirectly. The Committee also recommend that a
representative of the employees belonging to Scheduled Caste/Sche-
duled Tribe organisation should be associated in all such negotiations
with the Employees Unions. s

C. RESERVATION IN PROMOTIONS

2.52 As per the guidelines by the Government of India, the
reservations in promotions apply to promotions from clerical cadre
to officer cadre only and do not apply for promotions from sub-
ordinate staff to clerical cadre since the element of direct recruitment
in clerical cadre exceeds 66-2|3 per cent.

2.53 Percéntage of reservation in promotions from clerical to
officers cadre is 15 per cent for Scheduled Castes and 7-1|2 per cent
for Scheduled Tribes and it -is effective from 1-6-1978.
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2.54 1t has further been stated that promotion policy for clerical
cadre is always arrived at bilaterally between the Management and
the Union. Promotion policy in force during the year 1982 was arrived
at after discussions with representatives of the Union-on 20th and
21st October, 1981. The policy inter-alia provides as under:—

(a) 25 per cent of the vacancies in the Junior Officers cadre
will be filled up from direct recruitment. This will not
include SSI.Officer, AFD Officer and other specialists etc.,
whigh number will be in addition to the declared va-
canies.

(b) 75 per cent of the vacancies will be filled up- from among
the workmen staff from clerical cadre of the Bank through
promotion and necessary reservations for Scheduled
Caste|Scheduled Tribe candidates as declared by the Gov-
ernment from time to time, will be made.

(c) 15 per cent of the vacancies marked to be filled through
promotions from workmen staff, will be reserved for pro-
fnotions from the permanent Special Assistants as on
31-12-1980 on the basis of marks obtained by them in
the viva voce test..

2.25 The rest of vacancies in the officer cadre will be filled by
promotion from employees in the clerical cadre who have completed
three years of service is in the bank in clerical cadre as on 31-10-81.
These employees will be eligible to appear for a written test and viva
voce to be conducted in 1982.

2.56 In reply to a question during evidence, the representative
of the Bank has stated that they had not rejected any Scheduled Caste
candidate in interview for promotion.

Promotion from sub-staff to clerical cadre

257 In a note furnished to the Committee, it has been stated
that vacancies in clerical cadre are mostly filled up by direct recruit-
ment. However, a few vacanies in clerical cadre are filled up promo-
tions from sub-staff cadre. A fixed percentage for promotion has not
been laid down. ’

2.58 As the element of direct recruitment to the clerical cadre ex-
ceeds 66-2|3 per cent, there is no reservation in promotions from sub-
staff to clerical cadre. However, the bank has been extending a relaxa-
tion in the written test and viva voce test to the extent of 5 per cent
to 10 per cent to Scheduled Caste and Scheduled Tribe . candidates.
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2,59 Policy for promotion of sub-staff to clerical cadre as laid
down in consultation with the recognised union of Baunk’s workmen
staff is given in Appendix IV.

2.60 The Committee enquired why a fixed percentage had not
been laid down for promotion from subordinate staff cadre to the
clerical cadre. The Chairman of the Bank stated that the Bank re-
quired additional qualification and experience in subordinate staff for
promotion fo the clerical cadre. The Management had an agreement
with the Union in this regard as indicated below:—

“Such of those who have got qualifications prescribed for
clerical recruitment and those who may not be able to
complete with others on account of age, if they have the
necessary qualification, and if as per recruitment policy
they are age-barred, such of those candidates passing SSLC|
examination, who complete one year service in the Bank.”

2.61 The following statement gives the number of persons pro-
moted during each of the last 5 years in the various categories of
gosts and number and percentages of Scheduled Castes/Scheduled

ribes among .them:—

Year Total S.C. %.age S.T. Yage
Clerical to Officer Cadre
976 . . . . . 861 15 1.714% 1 0.12%
1:7 2 — [P — - =
1998 . . . .. 710 54 1.61% 7 0.99%
117 T 56 51 91.07% 5  8.93%
Special test for SC/ST
1980 . . . . . 483 60 12.429, 1n .2.289
1981 e e - — - - -
Sub-Staff Cadre to Clerical Cadre )
1976 . . 80 18 22.5% 1 1.25%
1977 94 18 19.15% 4 4.26%
1978 17 32 27359 8 6.84%
1979 - - — - -
1980 107 15 14.02% 6 5.61%
1981 . . . 126 31 24.6% 8 6.35%

Note : Reservations in promotions have been advised by thé:v&ov ment from 1973
only. However, the Bank was granting u 5% relaxaifoi ualifying marks
in written test to SC/ST employees from 1975 onwafds. R
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Promotions within officers cadre

2.62 In a note furnished to the Committee it has been stated
that there is no reservation for promotions by selection within  the
officers cadre. Promotion policy for officers effective from 1-7-1979
provides that promotions will be linked to vacancies in the next higher
scale. The policy identifies the following four factors as relevant for
as:lcrtaining the suitability of officers for promotion to the next higher
scale:— ——

(a) Seniority.
(b) Educational and Professional qualificationa.

(¢) Performance in the Grade.
(d) Potential as identified in the interview.

Promotion policy for movement from Junior Management Grade
1 to Middle Management Grade IT is given in Appendix-V.

2.63 Asked to show the authority under which ther¢ is no re-
servation for Scheduled Castes and Scheduled Tribes in promotions
by selection within the officer’s cadre, the representative of the
Ministry of Finance has stated during evidence that it is given in Chap-
ter XI1 of the Brochure of the Ministry of Home Affairs in Para
12(2) (a) which provides under:—

“In promotions by selection to posts within Group A (Class-I)
which carry. an ultimate salary of Rs. 2000 per month,
or less, (Rs. 2250 per month or less in the revised scale)
there is no reservation, but the Scheduled Castes|Scheduled
Tribes officers who are senior enough in the zone of
consideration for promotion, so as to be within the num-
ber of vacancies for which the select list has to be drawn
up, would be included in that list, provided they are not
considered unfit for. promotion.”

2.64 There is reservation in promotions covered by Para 12(2)
(b) which provides as under :—

“There is reservation at 15 per cent and 7-1(2 per cent of
vacancies, for Scheduled Castes and Scheduled Tribes res-
pectively in promotions by selection from Group C to
Group B, within Group B and from Group-B to the-lowest
rung or category in Group-A; (from class III to Class 1I,
within Class II and from Class II to the lowest rung in
Class I) in grades or seryices in which the element of
direct recruitment, if any does not exceed 66-2|3 per
cent.”

10 LSS/83—3
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2.65 In Bgmks. there .is one clerical cadre and another officers’
cadre. Reservation is provided for officers cadre as a whole. There is
no reservation within officers cadre.

He has further stated as under during evidence:—

“The question of increasing the represéntation of Scheduled
Castes and Scheduled Tribes employees in Class I posts
of the Government of India has been under consideration.
It has now to be decided about the facilities that should
be provided to the Scheduled Caste|Tribe officers for
promotion within Class I posts also.”

. 2.66 On being pointed out that according to the Brochure there
is a condition of ultimate salary of Rs. 2250, the representative of
the Ministry has stated as under:— '

“It is for the Government services. The pay scale is not that
relevant in our case,”

2.67 Asked whether the matter was ever considered by the Minis-
try of Home Affairs or the Finance Ministry the representative of the
Ministry of Finance has stated that he could not contirm it off-hand
but it must have heen considered as it has been going on for a long
time.

2.68 The Committee pointed out tit it was because of difforent
categorisation of posts in the Banking sector that there was no reser-

Vation within the officers cadre.

2.69 The posts in the banks had not been categorised -as Group
‘A’ ‘B’ etc. as it had been done in Government departments. In fact
there were no Group ‘B’ posts in_the Banks. As a result of this the
reservation policy of the Government had not been iinplemented in
banks in promotion from Group ‘B’ to the lowest rung of Group ‘A’.
The representative of the Ministry of Finance stated that the Pillai
Committee which had gone into the question had observed that strict
comparison between the banking industry and the Central Govern-
ment on point to point basis might not be possible.

2.70 In this connection, the Committee for Standardisation of
Pay Scales, Allowances and perquisites of officers in the National-
ised Bank (Pillai Committee) in para 4.13 of its Report (1974) made
. the following observations:— ’

“The functions and organisational structur¢ of the Government
differ greatly from those of industrial and commercial
undertakings even when they are under public owner-
ship. In Government, jobs, whether  unifunctional or
multi-functional, are structures in recognizable and defined
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hierarchies. Organisational structures within the system are
fairly uniform and the impact of a monolithic ownership
on the pattern of compensation is quite considerable. In
the years in which the pay scales were evolved, the scope
for bilateral negotiation was strictly limited ~so that
Government was the final arbiter even when high-powered
Commissions were appointed and opportunities were af-
forded to the unions or associations to represent their
problems and points of view. Government service coni-
nues to be a career service with security of tenure, senio-
rity promotions, pensionary benefits and the opportuni-
ties for the exercise of power and patronage. There is,
in the system, a strong link between grades and jobs
or posts. Though there has been considerable prolifera-
- tion of functions.of the Government the Salient features
of the pay structure have remained more or less intact.
. On the other hand, the banking industry is essentially a
profit making industry and-its organisational structure
has been évolved over the years with a view to maximis-
ing profits. Employment in the past was based on the
princivle of ‘hire and fire’ and remuneration was closely
linked with performance and productivity. With the growth
of Unionism, however, bilateral negotiations or collective
-bargaining came to be substituted for the unilateral dis-
pensation|Managements in respect of remuneration for
work. Moreover, banking is a service industry with con-
tact noints for transacting with its constituents. This is
on the . basis of a fiduciary relationshin of banker
ahd cuctomer which is in ,some wavs different from the
transactions of the Government with the public. The
banker’s joh involves direct dealings with the customer
‘across the counter’, and the responsibility for large
monetary transactions. The performance called for on
the part of bank.officers is, therefore, different from that
of regular government officers or managerial nersonnel in
industrial undertakings. Considering the nature of the
duties and responsibilities of these officers. their hours of
work are not regulated by the clock, but by the time re-
quired to finish the day’s job. The temno of activity during
working hours is also on the high side. All these factors
have to be taken into account in establishing a broad
similarly in the system of remuneration in the two sectors.”

2.71 The Committee pointed out that out of 710 persons promoted
in officers cadre in 1978, there were only 54 Scheduled Castes and
wanted to know the reasons for the shortfall. The Chairman of the
Bank said that they had given special training to the staff who could
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not pass in 1978 as per instructions from the Board and out of those
who got the training, 56 were promoted in 1979.

2.72 When asked why there was no promotion to the oflicers
cadre iff 1981 and to the clerical cadre in 1979 and 1982, the Chair-
man of the Bank, said that the assessment of staff was made at the
end of 1980 and they felt that there was no necessity for inducting
more officers by promotion. In 1981, 155 officers were taken by direct
recruitment out of whom 33 belonged to Scheduled Castes and 28 to
Scheduled Tribes. In reply to a question he said that there was the
quota for direct recruitment, which had not been filled up since 1978.

2.73 The Committee pointed out that in 1980, 483 persons had
been promoted to officers cadre whereas initial announcement was for
only 310 posts. If the additional persons who were promoted in 1980 had
been taken in 1981, séme more Scheduled Caste|Scheduled Tribe candi-
dates would have become eligible. The Commjttee wanted to know the
circumstances under which in the 1980 examination more people were
selected than the number of posts initially announced. The representa-
tive of the Ministry of Finance stated as follows :—

“The promotion has to be regular from year to year basis and
direct recruitment should be also on year to year basis
and there should be a proper mix of direct recruitment
candidates and proper mix of promotees. We should
streamline this and we will issue guidelines to banks that
direct recruitment and promotions must be ,done
cach year in a methodical manner so that this kind of
situation does not arise.”

2.74 The Committee pointed out that about 180 persons were
romoted from the 1980 examination in excess of the announced num-
er of 310 posts and not single person out of these 180 persons be-

longed to Scheduled Caste or Scheduled Tribe. The Chairman of the
Bank replied that the increase in the number of persons promoted was
not with a view to deprive Scheduled Caste|Scheduled Tribe persons.
He added that in an industry when certain progremmes were announ-
ced. the requirement of officers increased and had to be met. He, how-
ever, agreed that it should have been done in a methodical manner.

Sub-Staff Cadre .

2.75 Tt has been stated in a note furnished to the Committee that
25 per cent of vacancies in sub-staff cadre are filled in by transfer|
appointment of full time sweepers, as per instructions contained in
artment of Personnel and Administrative Reforms O .M. No.
42015|3|75-Lstt. (C) dt. the 16th January, 1976 as amended by
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O.M. No. 42015(1|76-Estt. (C) and dated 2-2-1977 (Appendices VI
and VII),

Appointment of Sweepers

2.76 In a statement furnished to the Commnttee, it has been stated
that during the year 1981, total number of vacancies of sweepers filled
v:]as 1?0bout of whom 8 belonged to Scheduled Castes and 2 to Schedul-
¢ ribes

2.77 In reply to a question during evidence whether persons rec-
ruited as sweepers were assigned some other jobs, the Chairman of the
Bank has stated that those recruited as sweepers were employed as
sweepers. Asked about the total emoluments of a sweeper, he has statcd
that sweeper was getting Rs. 600 and odd.

2.78 Asked whether Scheduled Castes ‘were not available even
for the post of sweepers, the representative of the Ministry of Finance
has stated : —

“We will go into this question.”

2.79 Under an agreement entercd into with the Employees Union
of the Syndicate Bank, 257 of the vacancies in the Junior Officers
cadre are to be filled up by direct recruitment. 75% of the vacancies
are filled up from among the workmen staff from clerical cadre of the
bank through promotion on the basis of written test and interview.
Reservations for Scheduled CasteScheduled Tribe candidates are pro-
vided as per instructions issued by the Government.

2.80 The Committee find that 15% of the vacancies in the Junior
Officers cadre earmarked to be filled through promotion from work-
men staff are filled up from among the permanent Special Assistants,
who are part and parcel of the clerical cadre, on the basis of viva
voce test and no written test is held for them. There is no mention
i the promotion policy whether there is a reservation for Scheduled
Castes and Scheduled Tribes in promotions made from the category of
Special Assistant. As the category of Special Assistant does not form
a separate cadre, the Committee fail to understand why 15% of the
vacancies have been reserved for them. The Committec are of the
opinion that reservation of 15% of promotional vacancies in the
officers cadre for Special Assistants goes against the interests of Sche-
duled Castes and Scheduled Tribes in as much as there is negligible
representation (1 Scheduled Caste out of 1387) among Special Assist-
ants. The Committee recommend that this provision should be scrapped
and it should not be included in any future agreement.

2.81 In Central Government Services, posts have been classified
into 4 groups i.e. Group A, Group B, Group C, and Group D (Class I,
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II, 11I and '1V) whereas the posts in the Syndicate Bank have been
classified into three groups namely, (i) Officers Cadre, (ii) Clerical Cadre,
and (i) Subordinate Cadre. In the Officers cadre; juniormost post
(Scale I) is in the pay scale of Rs. 700—1800. The next higher grades
in Scales II, IIL, IV, V, VI & VII are in the pay scales of Rs. 1200-2000,
Rs. 1800—2250, Rs. 2000—2400, Rs. 2500—2700, Rs. 2750—3250
and Rs. 3000—3500, respective Clerical Cadre the pay scale is
Rs. 350—1050. The Committee have been informed that reservation
is provided in Scale I only, i.e. Rs. 700—1800, on the analogy of
the reservation provided to officers of the Central Government in pro-
motion from Class II to the lowest rung or category in Ciass 1 (Group
‘A’), The Committee find that there is no Group ‘B’ or any other category’
which could be treated as equivalent to Group ‘B’ in the services of the
bank as a result of which there is no provision for reservation of posts
for Scheduled Castes and Scheduled Tribes from Clerical Cadre (Group
‘C’) to Group ‘B’ and from Group ‘B’ to the lowesi rung in Group ‘A’
as stipulated in the orders of the Minisiry of Home Affairs. The Com-
miltee are surprised to know that the Banking Divisicn of the Ministry,
of Finance has not examined the question that there are no Group ‘B’
posts in banking industry and that the absence of Group ‘B’ pocts in
the banks is one of the reasons for low representation of Scheduled
Castes and Scheduled Tribes in the officers . cadre.

2.82 The Committee recommend. that the posts in the public sector
banks should be reclassified so as to cnsure that the promotional oppor-
tunities of Scheduled Castes and Scheduled Tribes do not get curtailed
by misclassification as mentioned above.

2.83 Under the promotion policy followed by the Bank, officers
in Junior Management Grade Scale [ (Rs. 700.--1800) who have
completed a. minimum of 7 years service as on 31st December of the
previous year, become eligible for consideration for promotion to the
next higher grade, i.e. Middle Management Grade Scale TI (Rs. 1200—
2000). For promotion from scale II to scale I (Rs. 1800—.2250). a
minimum of 5 years in scale II or 10 vears service as an officer has
been prescribed as the eligibility criterion. For promotion from scale
IIT to scale IV (Rs. 2000—2400), a minimnm of 5 years in scale
III or 15 years service as an officer has been prescribed. Reservation
for Scheduled Castes and Scheduled Tribes has been provided for
appointment or promotion to scale 1 only but there is no reservation
for promotion beyond scale I.-

2.84 Under the orders by the Government of India (O.M. No.
1/9/69-Estt. (SCT) dated 26-3-1970 and O.M. No. 1i10-74-Estt. (SCT)
idated 23-12-1974), in promotions by selection to posts within Group
A (Class ) which carry an ultimate salary of Rs. 2250!- per month,
there is no . reservation, but the Schcduled Castes'Scheduled Tribes
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ofticer€’who are senior enough in the zone of consideration for promotion
so as to be within the number of vacancies for which the sclect list has to

_be drawn up, are included in that list provided they are not considered
unfit for promeotion.

2.85 As on 30-4-1982 out of 3532 officers in Junior Management
Grade Scale I (Rs. 700—1800) in the Syndicate Bank, there were 404
Scheduled Caste officers (i.e. 11.4 per cent) and 76 Scheduicd Tribe
officers (i.e. 2.1 per cent). In the Middle Managcment Grale Scale
I (Rs. 1200—2000). eut of 2064 officers, the aumbor of Scheduled
Caste and Scheduled Tribe officers was 3 and. 2 respectively.  There
aie no Scheduled Caste|Scheduled Tribe officers in Scu'c HI (Rs. 1800—
2250) and above. As the representation of Sched:ied Castes and
Schicduled Tribes in Scale 1I is negligible and il in scale IIN and
ubove. the Committee feel that relaxation in the existing eligibility
critcrion for promotion to scale II and above is called for in respect of
officers belonging to these communitics. As sfaic:! above, in Class 1
posts in the Government of India which carry 2an zltima‘e solary of
Rs. 2250, although there is no reservation. the vonc of considcration
has been widened for Scheduled Castes!Scheduled Tribes so as to give
themn .more promotional opportunities. The Commnitice recommend
that suitable concession including relaxation in the minimum leagth of
service required for becoming cligible for promotion shoulil be extend-
vi} to Scheduled Caste and Scheduled Tribe officers in promotions from
Scale T to II and above in the services of the banks.

2.86 The Committee have been informed that in the written fest
hield in the year 1980, for promotion from clerical cadre to officers
cadre. the bank had announced that 310 clerks were to be prometed.
In this test, 71 Scheduled Caste/Scheduled Tribe candidates gualified.
Later. the Management decided to promote more clevks and a panel
of about 180 clerks was prepared. Not. a single person out of these
180 persons belonged to Scheduled Caste or Scheduled Trihe. Finally,

- 483 persons which included 60 Scheduled Castes anit 11 Scheduled
Tribes were promoted. The Committee fail to understand hew the
management, after announcing before written test that 310 clerks
were fo be promoted, could increase the number by 180 and that foo
when it was known that none of these 180 persons belongetl to Sche-
duled Caste or Scheduled Tribe. The Committee leam that even the
71_Scheduled Caste/Scheduled Tribe candidates who had qualified in
the written test were placed at the bottom of the merit list of 483
persons. The Committee arc not, thevefore, satisfied with the cxpla-
nation given by the Chairman of the bank that the increase in the
rumber of persons promoted was not with a view o deprive Scheduled
CnstelScheduled Trihe employees. The Committee recormmend that.,
the result of the examination should be confined only to 310 candi-
dates as originally announced apd the selection list beyond 310 candi-
tlates should be scrapped. Appointment of Schednled Caste'Scheduled
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Tribe candidates who qualified in the examination should P¥ made
according to the roster points.

2.87 No promotion test was held in the year 1981, In the written
test held in the year 1982 for promotion from clerical to officers cadre,
300 clerks were promoted out of which 20 belonged to Scheduled
Castes and 3 to Scheduleg Tribes. The percentage of Scheduled Caste|
Scheduled Tribes promoted thus works out to 7.7% as against the
normal reserved quota of 221% (15% for Scheduled Castes and
7% % for Scheduled Tribes). The Committee do not fcel happy that ade-
quate number of Scheduled Castes and Scheduled Tribes candidates
could not he appointed to fill up the reserved quota from the 1982 test.

2.88 The Commiittee regret to note that out of 90 sweepers receuit-
ed during the year 1981, only 8 belonged to Scheduled Caste and 2
to Scheduled Tribe. The Committee desire that the Bank should go
into the question as to why sufficient number of candidates belonging
to Scheduled Caste and Scheduled Tribe are not available even for the
posts of sweepers. They should also streamline the precedure for
1ccruitment of sweepers so as to increase the intake of Scheduled Castes
and Scheduled Tribes among them.

The Committee need hardly stress that those who are appointed as
sweepers must perform the duties of a sweeper.



CHAPTER III
STAFF STRENGTH AND SHORTFALLS

A, Staff Strength and Shortfalls

3.1 The staff strength in the Syndicate Bank (i) on the date when
reservation orders in favour of Scheduled Castes and Scheduled Tribes
came into force and (ii) on 30th April, 1982, categorywise, and the
number of Scheduled Castes and Scheduled Tribe employees and their
respuf:tiﬁ/e percentages to the total strength, as furnished by the ‘bank
is as follows :

As on 30-06-1969

. —_ —+ e ——— e

Total No. No. of Percentage
Category of JE—
Employees SCs STs SCs STs
1 2 3 4 5 6
Officers 1246 2 —  0.16% Nil
Clerks 2898 3 - 0.10% Ni |
Attenders 689 9 1 1.31% 0.14%
Sweepers . _ — . —_ _—
TOTAL . 4833
) As on 30-4-1982 o
Ol‘ﬁcers? 6362 407 78 6.40 1.2 3
Clerks . . 17555 2076 605 11.83 3.45
Attenders 3637 887 209 24.39 5.75
Sweepers . 1484 ©7 403 57 27.16 3.84
ToraL : 903 33 949 1299  3.27

(Figures Provisional)

3.2 A statement showing yearwise recruitment made by various
offices of the Syndicate Bank during the last five years, Number of
vacancies reserved for Scheduled Castes and Scheduled Tribes and
the number filled by candidates belonging to these communities is
given in Appendix VIII.

3.3 Information regarding the total number of employees and the
number of Scheduled Castes and Scheduled Tribes among them as

35
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on 1st January, 1982 which was sent by the Bank to the Banking
Di\_rision of Ministry of Finance is given as under :

Statement Showing the Total Number of Employees and the Number of Scheduled
Castes and Scheduled Tribes amongst them as on 1st January 1982

.Group Permanent/ h Total .§che- Yage Sche-  %age Ré.-b
Temporary No.of duled of duled of marks
Emp-  Castes « Total Tribes Total
loyces Emp- Emp-
loyees loyees
: S . ; : p A ; ;
Officers Permanent 6375 407  6.38 7% 1.22
Temporary : .
(D On contract
asis 3 — — —_ —

(ii) On  deputation
from Ministry
of Labour | - . - _

Clerks Permancit 17268 2064 11.95 567 3.28
Temporary - —— .- — —
Sub-Stafr Permanent 3§57 871 24.54 20 5.8
Temporary - — — - ——
Sub-StafT Permanent 1318 289  21.93 46. 3.49
(Sweepers)  Temporary o - — - =

Part-Time

(Figures Provisional)

3.4 In a note furnished to the Committee, it has been stated_that
the recruitment of officers and clerks for banks is made by the Banking
Service Recruitinent Boards. While placing indents with the Banking
Service Recruitment Boards it is ensured that the reserved vacancies in-
cluding the backlog are shown separately. The Banking Servics Recruit-
ment Boards conduct recruitment for the total number of vacancies
including the backlog based on the requirements of various coordinat-
ing/participating banks.

3.5 In terms of the Government orders the .Scheduled Castes/
Scheduled Tribe candidates are given various concessions like relaxa-
tion in upper age limit and educational qualification etc.” These candi-
dates are adjudged on relaxed standards and separate merit lists are
prepared for them. Almost on all the Banking Service Recruitment
Boards there is a Member belonging 'to Scheduled Caste/Scheduled
Tribe community. The Scheduled Caste/Scheduled Tribe candidates
are interviewed in separate sittings.

3.6 The Bank conducted a special promotion test in 1979 to clear
_the backlog. The vacancies reserved for Scheduled Caste/Scheduled
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Tribe candidates are made known much before the test Pre promo-

tion training programmes are conducted for Scheduled Caste/Scheduled
Tribe employees.

3.7 Back!og .in the representation of Scheduled Castes and
Scheduled Tribes in the bank as at the end of 1979, 1980 and 1981 is
reported to be as under :—

RECRUITMENT

Year Officers ‘Clerks h Sub-Stafr
Ne ST SC ST SC ST
i 2 3 4 s s 7
197 87 7 34 306 2
1980 &S 123 371 346 1 34
1981 50 28 . 286 314 1

45

3.8 As regards the reasons for shortfall in the employment of
Scheduled Castcs and Scheduled Tribes in the bank, the bank has in
a note furnished to the Committee stated as under :—

“The shortfall in the employment of Scheduled Castes and
Scheduled Tribes against the reserved quota is mainly due
to insuflicient number of Scheduled Castes and Scheduled
Tribes candidates qualifying for selection to the officer
and clerical cadre. Another reason is that considerable
number of Scheduled Castes and Scheduled Tribes candi-
dates selected have dropped out or have not accepted
appointments at all. For instance, Banking Service Re-
cruitment Board, Bangalore allotted 55 Scheduled Caste
and 45 Scheduled Tribe candidates for appointment in
officers cadre, in 1981. But only 33 Scheduled Caste and
28 Scheduled Tribe have accepted the appointment. 22
Scheduled Caste and 17 Scheduled Tribe candidates did
not accept the appointment. .

There are also a number of cases where candidates who
had held out as Scheduled Castes and Scheduled Tribes at the
time of recruitment were on investigation including reference
to the Tahsildars/District Mapgistrates who had earlier issued
the caste certificates were found to be not belonging to Sche-
‘duled Cestes or Scheduled Tribes. Thev had obtained caste
certificate from the District Magistrates/Tahsildars by misre-
presentation. By the time their bonafides had been verified the
recruitment process had already been completed and to the
extent of such cases there was a shortfall in the Scheduled
Castes and Scheduled Tribes candidates available for appoint-
ment in the particular years.”
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3.9 The number of cases brought to the noticé of the Bank in
which caste certificates were obtained by misrepresentation is reported
to be as under :—

N UMBER
Officers  Clerks Sub-

Staff
: 2 3 4
1930 o | e - o N'_'_
198] - X |
1982 ) ;
ToraL “3 .' 3 . ‘

3.10 It has been stated that basically it is the responsibilitv of the
prescribed authorities to verify the factual position before issuing the
caste certificates. However, in terms of the Government Orders the
appointing . authority may, if it considers necessary for any reason,
verify the claim of the candidate through the District Magistrate of
the place where the candidate andlor his family ordinarily resides.

3.11 Asked about action taken in the case of employees who had
produced false certificates, the representative of the Bank has stated
during the evidence that there were cases where candidates had joined
as general clerks and thereafter claimed promotion as Scheduled Caste
or Scheduled Tribe candidates which was not proved correct. They
were reverted. One had accepted the reversion while 3 had filed writ
petitions. In the caser of others the Bank had initiated disciplinary
action. Explaining the procedure the witness stated that they had sent
the certificate to thc authority who had issued it. After collecting the
evidence, charge sheet was issued. The concerned person was asked
to give explanation and thereafter inquiry was held. Generally it took
about 1} to 2 years. When asked whether inquiry had been completed
in respect of cases of 1980, the representative of the Bank stated that
the persons concerned had been charge-sheeted but formal inquiries
were to be held. Asked whether any employee had been placed under
suspension, the representative of the Bank replied in the negative.

3.12 Asked about the debarring of 30 employees from Karnataka
‘who had declared themselves as Scheduled Caste from appearing in
the special examination held in December, 1979, the Chairman of the
Bank has stated that according to his information, no one had been
debarred from appearing in the test. A dispute was pending in the
High Court about a particular community and the Bank had allq»yed
every to appear in the examination, subject to the ultimate decision
of the High Court. Ultimately the High Court héld that they were
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hot Scheduled Caste and so they were reverted. These employees had
joined the Bank as general candidates but at the time of promotion
they claimed that they were Scheduled Castes. )

3.13 According to the information, supplied to the Committee,
there were 6375 officers in Syndicate Bank as on 1-1-1982 out of
whom 407 were Scheduled Castes (6.38% ) and 78 were Scheduled
Fribes (1.22% ). In the case of clerks, the percentage of Scheduled
Cestc was 11.95 and of Scheduled Tribes, it was 3.28. In sub-staff
cadre, the percentage of Scheduled Caste was 24.54 and Scheduled
Tribe 5.8%. Asked to state the reasons for low percentage of
Scheduled Caste|Scheduled Tribe employees and how the backlog
would be cleared, thei Chairman of the Bank explained during evi-
dence that the recruitment of Scheduled Caste candidates in the Bank
got accelerated only from 1973-74. The Clerks recruited in 1973-74
could get promotion only .after they had completed 3 years of service.
A special promotion test was held in 1979 for Scheduled Castes and
Scheduled Tribes for promotion to officers cadre. Recruitment of
Clerks was now being done by Recruitment Boards and the Bank had
written to the Recruitment Boards in this regard.

3.14 When it was pointed out that this showed that therc was
some defect in the procedure followed by the Recruitment Board,
the representative of the Ministry of Finance has stated as follows :

“It is a fact that the number of Clerks that should have been
recruited have not been recruited. We will go into this
question how this happened.”

He has further said that they would sec that the backlog is cleared
as soon as possible.

3.15 In reply to a question as to how they were going to fill up
the backlog of vacancies in officers cadre unless they telaxed the ser-
vice condition of seven years, the Chairman of the Bank has stated
that if they reduce the length of service for the general candidates, it
can be reduced in the case of Scheduled Caste and Scheduled Tribe
employees also. For promotion in the Officers cadre from one scale
to another, a minimum of seven years of service is required. Relaxa-
tion in marks is, however, given to Scheduled Castes and Scheduled
Tribes. The Management cannot introduce new elements of con-
cessions without distorting the instructions of the Home Ministry. The
Bank is going to hold a special examination for promotion of Sche-
duled Caste|Scheduled Tribe candidates before 31st March, 1983,

Special Recruitment

3.16 In regard to holding of examination for making special re-
cruitment of Scheduled Caste and Scheduled Tribe employees with a
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view to wipe out the shortfalls in the officers and clerical cadres, it has
been stated that some Recruitment Boards have conducted|initiated
process for conducting special recruitment for filling up vacancies
reserved for Scheduled Caste and Scheduled Tribe. The Syndicate
Bank had requested Banking Service Recruitment Board, Bangalore
in early 1979, to hold a special recruitment of Scheduled Caste|Sche-
duled Tribe to wipe out backlog in officer cadre. The Board informed
that it would not be necessary to hold a special examination as they
hoped to provide sufficient number of Scheduled Caste|Scheduled
Tribe candidates, through normal examination.

3.17 In reply to a question as to who was the deciding authority
for holding spectal examination for recruitment of Scheduled Castes
and Scheduled Tribes, the representative of the Ministry of Finance
has said during evidence that the judgement of the Bank has to be
accepted and the Board should have conducted the examination. He
has further said, “we will see that they conduct the examination and
.clear the backlog.” .

3.18 When the Committee pointed out that as‘on 30-6-1982 there
was a backlog of nearly 700 posts and the Board had failed to supply
the requisite number of Scheduled Caste/Scheduled Tribe candidates.

the representative of the Ministry said : “The situation warrants a
special examination.” ' '

. 3.19 In this conneciion, the Chainnfm of the Bank stated that
“special recruitment examination is the only answer so that we can
clear this backlog to the maximum possible extent.

3.20 The recruitinen! of staff in the officers and clevical cadre for
the nationalised banks was enfrusted to Banking Scrvice Recruitiment
Boards w.ef. 1st January, 1979. The Committee fave heen niloned
ihat (he Syndicate Bank had requested the Banking Service Recruitrient
is0ard, Bangalore in early, 1979, to hold a special recruitment for
Scheduled Castes and Scheduled Tribes but the Board did not hold
special recruitment as it hoped to provide sofficient number of Sche-
duted Caste and Scheduled Tribe candidates through normal exami-
nation. The backlog in the represenfation of these communiiics in
the services of the bank has continued all these yeurs as the Recririt-
ment Board could not provide sufficient number of -Scheduled Caste
and Scheduled Tribe candidates through normal examination. The
Committee express their unhappiness at the attitude of the Banking
Service Recruitment Board, Bangalore in not holding a special rec-
ruitment test for Scheduled Castes and Scheduled Tribes, as requested
by the Syndicate Bank. The Committee desire that the Ministry of
Finance (Bunking Division) should take steps to change the personnel
of the Board and also ensure that a special recrnitment cxamination 1S
held to clear the backlog.
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3.21 The Committee note that as on 30th April, 1982, percentage
of Scheduled Castes and Scheduled Tribes in the setvices of Syndicate
Bank was 6.4 and 1.23 respectively in the officers cadre, 11.83 and 3.4
in cierical cadre and 24.39 and 5.75 in subordinate staff cadre. This
shows that there is still a considerable leeway to be wmade before the
representation of Scheduled Castes and Scheduled Trihes in services of
the bank reaches the desired level. The Commitlee recommend that
the bank should draw up a time bound programme to clean the back-
log in vacancies reserved for Scheduled Castes and Scheduled Tribes
through special recruitment examination.

. 3.22 The Committee have becn informed that 17 cases (officers—3
cases, clerks—13 cases and subordinate staff—1 case) had been brought
to the notice of the bank during the years 1980, 1981 and 1982 in
which the employees had allegzdly produced, false caste certificates,
Under the existing procedure, when any complaint regarding prodnction
of a fa'se caste certificate was received, the cerfificaic was sent to the
authority who had issued it.  After collecting the evidence, charge sheet
was issued and an inquiry was held. Generally, such inquiries took
about 1! to 2 years. The ingnuiry in respect of cascs which had come
to notice in 1980 have not yet been completed.

3.23 The Conunitice consider that securing employnicnt by pro-
duciion of a false. cas‘e certificaie cf being a Scheduled Caste or
Scheduled Tribe is a scrious offence and such cases should be dealt
with promptly and severely. They are of the view that i a prima

Jacle case is established regarding production of a false caste certificate
Ry un cmployee, the appropriate course would b to place the emp-
loyee under suspension pending completion of format ingnivy. Further,
effort shonld be made in complete such inquiry exneditiously, In appro-
priate cases, criminal proceedings should also be iniliated under the
relevant provisions of the Indian Panel Code. ‘

B. Pre-Recruitment Training

3.24 In the 27th Report of the Commissioner for Scheduled Castes
and Scheduled Tribes (1979—81) (Vol. I, para 3.85), it has been
stated that the Punjab National Bank is considering a proFogal to start
pre-recruitment training programme for Scheduled Caste|Tribe candi-
dates aspiring for a career in banking sector, The Committee desired
to know whether such a proposal is also under consideration of the
Syndicate Bank. In a written note furnished to the Committee it has
been stated that the pre-recruitment training programme is organised
by Director of Social Welfare, Government of Karnataka, Dean of
Students” Welfare, University of Mysore and Syndicate Bank extends
faculty, physical and material support to them as and when needed.
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The Directorate of Social Welfare, Government of Karnataka and the
Secretary, Institutional Finance, Government of Kerala coordinate this
activity and the bank associates itself with it.

3.25 In reply to a question, the Chairman of the bank has stated
during evidence that the Bank was providing faculty members of their
Staff Training College to the Government Departments at Bangalore
and Trivandium. These faculty members gave lectures on banking
law and other subjects. In reply to a question with regard to the
Bank’s responsibility, the representative of the Bank stated that the
course was organised by the Syndicate Bank and Canara Bank in
association with the Government.

3.26 In reply to a question, it has been stated that the Banking
Division of the Ministry of Finance has not considered the desirability
of starting training centres on an All India basis with a view to aug-
ment the intake of Scheduled Caste|Scheduled Tribz  personnel in
Nationalised Banks.

3.27 With a view to increasing the chances of success of the
Scheduled Caste and Scheduled Tribe candidates aspiring for a career
.in the banking sector, it is necessary that pre-recruitment training is
given to them in the techniques of objective type tests being conducted
by the Banking Service Recruitment Boards. In the past United Com-
mercial Bank had arranged training of Scheduled Caste Scheduled
Tribe candidates in banking transactions for a period of two months
with a stipend of Rs. 250]- per month as an ¢xperimental measure.
The Punjab National Bank is thinking of giving pre-recruitment train-
ing to Scheduled Caste!Scheduled Tribe candidates at their six regional
training centres with a stipend and frec boarding aad lodging facilities.
The Committee have been informed that the Syndcate Bank is at
present associating itself in the pre-recruitment training organised by
Government department at Bangalore and Trivandrum,

3.28 The Committee consider that such ad-hoc arrangements for
pre-recruitment training are not adequate. At present All India pre-
Examination Training Centres have been set up at a number of places
for providing training to Scheduled CasteScheduled Uribe candidates
intending to appear for All IndiaAllied Services and Enginecring
Services Examinations. The Committee recommend that the Ministry of
Finance (Banking Division) should prepare a scheme for opening pre-re-
cruitment training centres to impart training for officer & clerical grade
examination on the lines of the Pre-Examination Training Centres
functioning under the control of the Ministry of Home -Affairs, with a
view to increase the representation of Scheduled Castes and Scheduled
Tribes in the services of the public sector banks. Unless the Scheduled
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Caste|Scheduled Tribe candidates are properly equipped through in-

tensive training programmes, they may not be able to compete effec-

g:ely;l in the competitive examinations conducted by the Recruitment
ards.

C. In-service Training

3.29 The Committee have been informed that Pre-Promotion
Truaining Programmes are conducted exclusively for Scheduled Caste|
Scheduled Tribe employees of Syndicate Bank on the eve ofPromo-
tion Tests. During 1982, 11 such Pre-promotion Training Program-
mes were organised and 540 Scheduled Caste/Scheduled Tribe clerical
employees have been trained on the eve of Clerical Promotion Test
held in March, 1982. In addition to this, these Scheduled Caste|
Scheduled Tribe employees are also trained in other regular training
programmes of the bank alongwith general category of employees.

3.30 In reply to a question, the representative of the Ministry of
Finance has stated during evidence that the Bank had their training
centres in different parts of the country where thcy gave 10 days’
training to their employees.

3.31 It has been stated that in order to improve the chances of
Scheduled Castes and Scheduled Tribes officers for selection to the
higher categories of posts in officers’ cadre, they are provided with
more opportunities for Institutional training and for attending semi-
nars;symposiaiconference.

In a note furnished to the Committec after the evidence, it has been
stated that the total number of Scheduled Caste|Scheduled Tribe offi-
cers nominated for seminars|symposiajconferences during 1981 and
1982 was 1 and 3 respectively as against 334 and 349 general cate-
gory officers nominated during the period.

3.32 In reply to a question, the Chairman of the Bank has stated
during evidence that the total number of Scheduled Caste!Scheduled
Tribes officers trained during 1981 and 1982 was 138 and 181 respcc-
tively. They had conducted 14 courses for the purpose. When asked
as to how many of the trained officers had been given higher grade,
it has been stated that the eligibility criteria for promotion from one
scale to another is that they should have completed 7 years service in
their respective grade. Institutional training or attendance at semi~
nars only equips them better. He has also stated in reply to a fur-
ther query that the bank will not be in a position to reduce the eligi-
bility criteria on account of getting training or attendance at seminars.
10 18S/83—4
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3.33 The Committee have been informed that Scheduled Caste]
Scheduled Tribe officers are provided with more opportunities for
Institutional training and for attending seminars|conferences to improve
their chances for selection to higher grades. In their 0.M. No. 1{9]69-
Est. (SCT) dated 15-11-1971 the Department of Personnel have laid
down instructions regarding the arrangements for training of class I
officers helonging to Scheduled Castes and Scheduled Tribes. The
Committee desire that the Syndicate Bank should act according to
these instructions so that the Scheduled Caste/Scheduled Tribe officers
acquire the requisite proficiency and give a good account of themselves.

3.34 The Committee regret to point out that during the years 1981
and 1982, as against 334 and 349 general category officers neminated
for seminars|symposis/conferences, the number of Scheduled Caste|
Tribe officers was 1 and 3 only. It is obvious that the bank has not
taken interest in nominating Scheduled Caste!Scheduic? Tribe officers
for such courses. The Committee recommend that more Scheduled
Caste|Scheduled Tribe officers should be sponsored for such training
courses,



CHAPTER 1V
RECRUITMENT

A. Method of Recruitment

4.1 The procedure for recruiment to various cadres in the Syndi-
cate Bank is stated to be as under :—

(i) Offtcers Cadre :

(i) Clerical Cadre :

(iii) Sub-Staff Cadre :

Specialist officers, and 25% of the vacancies in Junior Management
Grade Scale I are recrultecf through Banking Service *Recruitiment
Board, Southern Region, Bangalore. Rest of the vacancies arc

filled up by promotion. -

The hliaison with Banking Service Rrecruitment Board is carried
out by Head Office.

The appointments are also made by Head Office/Regional Office/
Divisional Ofize/Zonal Ofices have not been vested with powers
to recruit personnel for officers cadre.

Recrunment to clerical cadre is attended to by Bankmg Service
Recruitment Board.
The liaison with BSRB is carried out by Head Office.

The appointments arc made by Regional Offices on receipt of
allotment from BSRRB through Head Office.

Divisional/Zonal Offices have not been vested with powers to

. recruit personnel to clerical cadre.

The powers for recruitment to this cadre are vested with Regional
Offices. .

The recruitment is made through Employment Exchange and Zilla/
Rajya Sainik Boards as per the procedure prescribed by Government
of India.

Appointments are made by Regional Offices only.

Dmsnonal/Zonal Offices are not vested with powers to recruit
personnel to this cadre.

4.2 It has been stated that the 20 nationalised banks have set up,
amongst themselves, 9 Banking Service Recruitment Boards (BSRBs).
Besides, the State Bank of India and its Associate Banks have a sepa-
rate set of recruitment boards with Central Recruitment- Board at the
apex and 12 Regional Recruitment Boards functioning under the
‘Central «Recruit‘ment Board.

4.3 Each Banking Service Recruitment Board makes recruitment
to the officers’ cadre of its participating banks on all India basis.

45
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Besides, each Board has been assigned a specific geographical jurisdic-
tion and it makes recruitment to the clerical cadre of all the 20 na-
tionalised banks within that area. A statement indicating the head-
quarters of the 9 BSRBs, their participating banks and their geogra-
phical area of jurisdiction is given in Appendix IX.

4.4 The State Bank of India and its Associate Banks have an
apex recruitment body known as Central Recruitment Board located
at Bombay. The Central Recruitment Board makes recruitments to
the Officers cadre of State Bank of India and its Associate Banks on
all India basis. There are also 12 Regional Recruitment Boards
which are functioning under the overall supervision of the Central
Recruitment Board and which make recruitment to the clerical cadre
of State Bank of India and its Associate Banks within their area of
jurisdiction. A statement indicating the headquarters of the Regional
Recruitment Boards and their area of jurisdiction is at Appendix X.

4.5 Each Recruitment Board consists of a Chairman and 2 Mem-
bers from outside the Banking system. The Chairman of the Board
is an eminent person of good standing.  Of these 2 members from out-
side the Banking system, one is usually an expert in selection and
interviewing techniques and the other represents the intcrests of Sche-
duled Castes{Scheduled Tribes. Besides, one representative each of
the participating banks is also Member of Board. The composition
of the Banking Service Recruitment Board and the Central Recruit-
ment Board is given in Appendix XI. The recruitment scheme in
Public Sector banks became effective with effect from October, 1978.

4.6 In regard to composition of the interview boards constituted
for recruitment of clerks and officers, it has been stated that the Boards
may constitute as many panels as may be necessary to complete the
interviews for recruitment of officers and clerks within a reasonably
short period. Where necessary the panels include outsiders also.
The quorum for each panel is 3. The interview panels for recruit-
ment of officers consist of at least one member of the Board. The
interview panel for recruitmert of clerks should also, as far as possi-
ble have at least one member of the Board. However, if for some
unavoidable reasons it is not possible to have a member of the Board
of an interview panel, the Board may co-opt outsiders. Wherever
there are Scheduled Caste|Scheduled Tribe candidates tp be interview-
ed the interview panel includes ‘Scheduled Caste|Scheduled Tribe
member. .

4.7 In reply to a question whether in view of the inability of the
Recruitment Boards to meet the requirements of the banks it would
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not be advisable to have separate Boards by each Bank for recruit-
ment, the representative of the Ministry of Finance has stated during
evidence that the matter was reviewed recently. Two possibilities
were being considered. One was to have a Banking Services Recruit-
.ment Commission for recruitment of officers on All India basis for
all the banks, and the other was to have more recruitment boards
for clerical cadre, one for each State. = The witness added that if
there was a separate Board for each State, the Board would be re-
cruiting staff from one State only. It could lead to certain difficulics
because the nationalised banks were spread all over the country. No
final decision had been taken. He further said that there was some-
thing wrong in the manner in which the existing Boards were function-
ing.  There was delay th recruitment and they had not been able
to recruit as many candidates as required. In case a change was
required in the structure of the Boards, they would consider that.

4.8 Explaining the reasons for the Recruitment Boards not being
able to provide the required number of candidates, the representative
of the Ministry of Finance has stated that Reserve Bank of India deter-
mined the number of branches to be opened over a fixed period of
time e.g. in the Sixth Plan, 8,000 new branches of the Banks were to
be opened in rural and semi-urban arcas and 800 branches in metro-
politan areas and larger cities. The banks did not know how many
branches they would have to man. The banks also undertook new
schemes evolved by State Governments, Central Government and other
organisations which necessitated additional staff. For opening new
braches, various categories of staff were needed. The Recruitment
Boards had to be told ip advance about the requirement of staff so that
they could plan the recruitment process. It took almost a year to
recruit the candidates. The Recruitment Boards also maintained a
waiting list but it lapsed when another examination was held.

4.9 When asked whether they could have a central agency for
recruitment, the Chairman of the Bank has stated during evidence
that there were practical difficulties in drawing people from one lan-

. guage area to another language area.. A workman could not be
recruited from one area and posted to another language area.
Syndicate Bank placed its indents on all the Boards. :

4.10 The Committee pointed out that under the instructions
issued by the Ministry of Home Affairs on 24-9-1968, in non-techni-
cal and quasi-technical Class TIT and Class IV posts required to be
filled by direct recruitment otherwise than by written exzmination,
the best among the Scheduled Caste!Scheduled Tribe candidates who
fulfilled the prescribed minimum educational qualification could be
selected and given in-service training. =~ When asked whether those
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instructions had been impleménted by the Syndicate Bank, the rep-
resentative of the Bank stated :—

“This is done by the Recruitment Board.  The failures among
the Scheduled Caste|Scheduled Tribe will be known to
them only.”

In this connection the representative of the Ministry of Finance
observed :—

“We will verify. My impression is that they have not come
it. I will have to check up from the Recruitment Board.”

4.11 When asked about the number of persons who were offered
appointments in clerical cadre but did not join during the years 1980,
1981 and 1982, the Chairman of the Bank stated that it was 40
Scheduled Caste and 3 Scheduled Tribe in 1980, 57 Scheduled Caste
and 7 Scheduled Tribe in 1981 while the figures for 1982 were awaited.

4.12 In reply to a question he said that the orders of appuintment
were being sent by registered post after it was suggested by the Study
Group of the Committee during its tour to Madras in September, 1982.
"He agreed to the suggestion of the Committee that time gap between
the date of examination and offer of appointment should be lessoned.

4.13 When the Committee enquired whether candidates belonging
to Scheduled Caste|Scheduled Tribe were posted as near to their
place of residence as possible, the Chairman of the Bank stated that
the vacancies were datermined in advance which were indicated in
the advertisements. According to the orders on the subject, a candi-
date must do at least two years service in a rural arca beforec he
could come to an urban area because the majqrity of the branches
of the bank were being opened in rural areas. It was not only
Scheduled Caste|Scheduled Tribe candidates but others also who did
not like to be posted in rural areas. When the Committee pointed
out that Scheduled Caste candidates faced problems of drinking water
and accommodation, the Chairman of the Bank stated that while he
sympathised with the employees, he could not issue any guidelines as
that would be against the transfer policy. Individual' cases were,
however, being considered.

Recruitment of Subordinate Staff

4.14 In regard to recruitment of subordinate staff in Syndicate
Bank, it has been stated that the Regional Offices estimate the number
of vacancies likely to arise in sub staff cadre during the year. An
indent is placed with Employment Exchange|Zilla!Rajya Sainik Boards
to sponsor candidates satisfy the eligibility. criteria. The reserved
vacancies are also intimated to associations|organisations of Scheduled
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Castes|Scheduled Tribes. The indents indicate the vacancies reserved
for Scheduled Caste|Scheduled Tribe, ex-servicemen, physically handi-
capped, taking into account the backlog, if any. These candidates
are interviewed by two officers and ‘candidates suitable for appointment
arc empanelled. Separate panels for General and rescrved categories
arc prepared. These panels are prepared districtwise. The appoint-
ments to permanent vacancies are made by Asstt. General Manager
from these panels as per seniority.

4.15 In reply to a question whether advertisements are issucd if
sufficient number of Scheduled Caste|Scheduled Tribe candidates are
not available from out of the names sponsored by the Employment
Exchange and Zilla|Rajya Sainik Boards to fill up the reserved vacancies
in the sub-staff cadre, it has been stated that sub-staff recruitment is
required to be made primarily through Employment Exchanges. A
representative of Scheduled Caste|Scheduled Tribe had not so far
been included in the selection committees but the regional offices
have been recently advised by the Bank to endeavour to associate a

representative of Scheduled Caste|Scheduled Tribe with these
Committees.

4.16 When asked whether reserved vacancies in sub-staff cadre
were being intimated to Syndicate Bank Scheduled Caste Scheduled
Trib¢ Employees Welfare Association, the Chairman of the Bank
stated during evidence that they were forwarding the information to
all the Unions, list of which had been furnished from time to time
by the Ministry of Home Affairs. Employees of Syndicate Bank—
whether belonging to Scheduled Caste/Scheduled Tribe Union or
others were already aware of it. He, however, said that he had no
objection to send the information to the Syndicat: Bank Scheduled
Caste|Scheduled Tribe Employees’ Union, if so desired by the Com-
mittee. The representative of the Ministry added that there was need
for wider publicity so that the candidates were aware of the
requirement of the Bank and they could apply for employment.

4.17 At present recruitment to officer cadre and the clerical cadre
in banks is being done by Banking Service Recruitment Boards. Each
Banking Service Recruitment Board makes recruitment to the officers
cadre of its participating banks on all India basis while.a speclﬁg geo-
graphical jurisdiction is assigned to each Board for making recruitment
to the clerical cadre of all the nationalised banks within that arca.

4.18 Originally, the intention was to have a Banking Service Com-
mission for recruitment to various posts in the services of the banks.
Accovrdingly, Banking Service Commission Act, 1975 was enafted by
Parliament. This Act was repealed by the Banking Service Commis-
sion (Repeal) Act, 1977 as the Government decided to do away with
the single centralised banking commission and establish regional re-
cruitment hoards for the purpose.
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4.19 The Committee find that the functioning of the Banking Ser-
vice Recruitment Boards has not been satisfactory and they have not
been able to provide the required number of Schednled Caste/
Scheduled Tribe candidates to fill up the reserved vacancies in the
‘banks. The Committee desire that the working of these Recruitment
Boards should be critically reviewed by the Ministry of Finance (Bask-
ing Division). .

4.20 The Committee find that in a large number of cases, Schedu-
led Caste Scheduled Tribe candidates who were offered appointments,
did not join the service. This could be partly due to non-receipt of
offers of appointment by the candidates or the time lag betwecn the
date of examination and the offer of appointinent. The Cominittee re-
commend that offers of appointment should invariably be sent to the
candidates by registered post. The time lag between the date of exa-
mination and sending of offer of appomtment should also be reduced,

to the minimum.

B. Concessions|Relaxations

421 The Committee have been informed that the following
reluxations are provided by Banking Service. Recruitment Board at

the time of recruitment :—
Ofﬁcws Cadre :

Gcneral Candldates S C /S.T. Candldath
A degree from a recognised University A dcgrce from a recognncd Umvers:ty
Age 1 21—=26 years . . . . Upper age limit is relaxed by 5 years.

Fes : Rs. %)/- . . . . . Fee : Rs. 10/-

C lt'l'lt‘ll/ Cadn :

Gcncral Candldates S. C /ST Candldales
Degree of a rwogmsed University in any Pass in nghcr Sccondary Examination
dm:plmc of 1042-+3 pattern/intermediate/Pre-
or . University or XI standard of 11+3
Pass in 2nd Division/Class (with 50% in pattern of a statutory Body/Pre-profe-
aggregate) in Higher Secondary Exami- ssional course or equivalent.
nation 10243 pattern or iMermediate
pattern or Pre-Professional course or or
equivalent. Pass- in Second Division/Class (with 50%
or marks in aggregate) in Matriculation/

Pass in Ist Division/Class (with 60° in aggre- S.S.L.C. or equivalent.
gate) in Matriculation/SSL.C or equivalent.

Age: 1826 years . . . . Upper age limit relaxed by 5 years.
Fec:Rs. 20 . . . . . . Fee : Rs. 5.
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’ L)
4.2 In respect of Direct recruitment to officer and clerical cadre
it is learnt that Banking Service Recruitment Boards (BSRBs) do give
suitable relaxations in written test and viva-voce fest.

In respect of promotions from clerical to officer cadre, relaxation
to the extent of*5 per cent in qualifying marks is mad= for Scheduled
Caste and Scheduled Tribe candidates from 1975 onwards.

4.23 If suitable numbcer of clerical staff belonging to Scheduled
Castes!|Scheduled Tribes do not qualify for promotion on general
standard, the qualifying standards are suitably rclaxed in their cases,
but not exceeding 10 per cent. This relaxation is being given to
Scheduled Caste|Scheduled Tribe candidates with effect from 5th Octo-
ber, 1978. In respect of promotions from sub-staft to clerical staff
cadre, relaxation to the extent of 5 per cent in qualifying marks and
g’l vivg-voce test is made for Scheduled Caste!Scheduled Tribe candi-

ates.

C. Selection|Promotions Committees

4.24 In a note furnished to the Committee, it has been stated that
there are no Departmental Recruitment Committees. The Committees
are formed on the eve of promotions.

4.25 The composition of the Promotion Committee includes an
outsider (a management consultant or an experienced banker) who is
a nominee of Banking Service Recruitment Board, Bangalore, in respect
of movement of officers from one scale to another. The officers gene-
rally associated belong to Senior Management Grade Scale IV and

above, depending on the scale to which promotions are likely to be
considered.

4,26 The Composition of the promotion committee includes officers
in Senior Management Grade Scale IV and above, in respect of pro-
motion from clerical to officer cadre and sub-staff cadre to clerical cadre.
It is proposed to include in the interview Committee a member belonging
to Scheduled Caste/Scheduled Tribe from the year 1983 in respect of
promotions from clerical to officer cadre. As Syndicate Bank does not
have an officer belonging to Scheduled Caste Scheduled Tribe of appro-
priate scale, Banking Service Recruitment Board, Bangalore has been
requested to suggest the names of suitable members.

4.27 As to the reasons for not including a representative of Sche-
duled Castes/Scheduled Tribes in the Promotion Committees so far,
it has been stated that in the earlier years, the number of Scheduled
Caste|Scheduled Tribe candidates qualifying in written tests with relaxed
standard was less than the number of vacancies reserved for them, and
hence all of them were promoted if they were otherwise eligible for
promotion as per promotion policy. However, in future promotions,
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a Scheduled Caste/Scheduled Tribe member will be included in the
Promotion Committee as per Government guidelines.

4.28 In reply to a question whether representatives of Scheduled
Castes|Scheduled Tribes will also be included in respect of promotion
of officers from one scale to another and promotion of sub-staff to
clcrical cadre, the Committee have been informed that in terms of
Government guidelines, there is no reservations for Scheduled Caste|
Scheduled Tribe in promotions by selections within the officers’.cadre.

4.29 Similarly as the element of direct recruitment to clerical cadre -
cxceeds 66* per cent the scheme for reservations is not applicable
for promotions from sub-staff to clerical cadre also.

4.30 The interview panel constituted by the Banking Service
Recruitment Board includes Scheduled Caste|Scheduled Tribe Member
wherever there are Scheduled Caste/Scheduled Tribe candidates to be
interviewed.

4.31 The Selection Committee constituted by the Regional offices
of Syndicate Bank for recruitment of Sub-staff consists of two officers.
So far no representative of Scheduled Caste!Scheduled Tribe was being
included in the selection Committee.

4.32 Asked why a representative of Scheduled Caste{Scheduled
Tribe had not been associated so far with the Selection Committee for
recruitment of sub-staff, the Chairman of the Bank has stated during
evidence that instructions in this regard were issued to the Regional
Offices only recently.

4.33 The Committee regret to note that no representative of Sche-
duled Caste!Scheduled Tribe had so far been included in the Promo-
tion Commiittees constituted by the Syndicate Bank for promotion from
clerical to officer cadre. They are not satisfied with the cxplanation
given that in earlier years, the number of Scheduled Caste Scheduled
Tribe candidates qualifying in written test with relaxed standard was
less than the number of vacancies reserved for them and hence all of
them were promoted if they were otherwise eligible as per promotion
pelicy. The Committee have now been informed that “in future pro-
motions, a Scheduled Caste|Scheduled Tribe member will be included
in the Promotion Committee as per Government guidelines.” As the
Syndicate Bank does not have an officer belonging to,Scheduled Caste|
Scheduled Tribe of appropriate scale, the Banking Service -Recruit-
ment Board, Bangalore has heen requested to suggest the names of suit-
able members. The Committee expect that there will not be violation
of the instructions in this regard and the association of a Scheduled
Caste/Scheduled Tribe person in the Promotion Committec will in-
variably be ensured. .
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4.34 The Committee find that for posts in the sub-staff cadre (Class.
IV posts) for which recruitments are made by the Regional Offices of
the Bank, no instructions had begn issued by the Bank to include a
Scheduled CasteIScheduled Tribe Officer in the Selection Committess,
The practige followed is that the candidates sponsored by the Employ-
ment Exchange Zilla|Rajya Sainik Boards are interviewed by two offi-
cers and panels are prepared district-wise. The appointments arc made
by the Assistant General Manager. The Committee recommend that
a representative of the Scheduled Castes|Scheduled Tribes should in-
variably be included in the Selection Committee and desire that ins-
trucions to that effect should be communicated to the Regional offices.

D. Dereservation

4.35 The Committee have been informed that rccruitment in the
banks is done once a year for vacancies estimated for the year and an
indent is placed with Banking Service Recruitment Board indicating
the needs category-wise -(General, Scheduled CasieScheduled Tribe,
Ex-servicemen, physically handicapped). In case the Recruitment
Boards are unable to select the number of Scheduled Castes and Sche-
duled Tribes candidates required to fill up reserved vacancies, confir-
mation is sought from the Board whether shortfall is due to less number
of reserved category candidates qualifying in the recruitment process
and thereafter the Boards are asked to provide general candidates to
that extent since the vacancies cannot be kept pending till next recruit-

_ment is completed by the Recruitment Boards. Each recruitment
process takes more than 8-9 months to complete. The filling up of
reserved vacancies by general candidates in the circumstances cited is
however brought to the notice of the Board of Directors annually and
their approval is obtained for carrying forward the unfilled reservations
to the next year.

436 The number of vacancies dereserved in officers, clerical and
sub-staff cadres during 1979, 1980 and 1981 is stated to be as under :—

TapLF ,

Offcers clorks Sub-stal
Year B e e
SC ST SC ST SC ST
1779 . . . 87 1 I7 423 306 1 25
1780 . . . 88 123 371 346 1 34
1981 . . . 56 28 286 314 1 45
TO.“L .. . ___ 453.' e 56;1‘ e 1685_ 966 3 104

(II_R.A\D’ anm . 2653

4.37 On being pomtcd out by the Commxttee that 26 52 vacancics
had been dereserved during the years 1979 to 1981, which was detri-
mental to the interests of Scheduled Castes and Scheduled Tribes, the
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representative of the Ministry of Finance has stated during evidenct
that they would issue instructions that when posts are to be de-reserved,
the matter should be brought to the notice of the Board of Directors.
In reply to a question, he has stated as under :—-

“We will insist that the dereservation must require the Board’s
approval,”

__ The Chairman of the Bank has further stated that dereservation
did not result in lapsing of vacancies because the dereserved vacancies

were carried forward as a backlog.

4.38 When asked whether the dereserved vacancies would now be
filled up, the representative of the bank has stated that the dereserved
vacancies had been carried forward and “would be filled up by

recruitment.

4.39 In reply to a question the representative of the Bank has
stated that dereserved vacancies carried forward were 33 Scheduled
Caste and 18 Scheduled Tribe in 1976, 37 Scheduled Caste and 18
Scheduled Tribe in 1977, and 17 Scheduled Caste and 9 Scheduled
Tribe in 1978. Since 1969 number of vacancies lapsed was 23 Sche-
duled Caste and 78 Scheduled Tribe. The Bank had held promotion
tests and recruitment to fill up the backlog.

4.40 The Committee regret to note that a large number of vacan-
cies reserved for Scheduled Castes and Scheduled Tribes are being
deserved in the Bank every year. As many as 2652 vacancics were
dereserved during the years 1979—81 which amounts to depriving
Schieduled Caste Scheduled Tribe persons of their due share in appoint-
ments and promotions.

4.41 The Committee are unable to believe that Scheduled Caste|
Scheduled Tribe candidates are not available to fill the reserved seats
in the banks in clerical cadre through direct recruitinent examinations.
They are firmly of the opinion that the Banking Service Recruitment
Boards should b¢ able to select sufficient number of Scheduled Caste|
‘Scheduled Tribe candidates to fill the reserved seats in the services of
the bank and there should be no occasion to dereserve reserved vacan-
cies in the clerical cadre. Likewise, there should be no dereservation
in the sub-staft cadre. Even in the officers cadre, the Recruitment Boards
should endeavour to select adequate number of candidates so that the
need for dereservation does not ordinarily arise.

E. Complaints and Gricvances

4.42 Tt has been stated that the Scheduled Castes!'Scheduled
Tribes employees can bring their grievances and complaints to _the
notice of the Liaison Officer in Syndicate Bank. The Liaison Officer
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"has been asked to look into these gncvanceslcomplmnts and to sugges
remedial measures to the management.

4,43 A complaint register is maintained in the Head Office of
the bank. All complaints received from employees. including Sche-
duled Caste/Scheduled Tribe employees are entered in the register.

444 The complaints|grievances. are disposed of at Head Office
or Zonal Office or Regienal Office depending upon the nature of
complaint grievances. Though the complaints|grievances of Scheduled
Caste|Scheduled Tribe employees are looked into no separate data
regarding receipt and disposal of complaints was maintained. How-
ever, as advised by Government of India, Liaison Officers have been
instructed to maintain separate registers for noting down complaints|
grievances of Scheduled Caste|Scheduled Tribe employees: The com-
plaintsjgrievances received by the bank from its Scheduled Caste|Sche-
duled Tribes employees relate primarily to service matters.

4.45 The representations received from Scheduled CasteSchedul-
ed Tribes employees and the office bearers of their associations in the
Banking Division are forwarded to. banks for appropriate action and
report as necessary. Where it is found that Government guidelines
have not been followed, bank managements are advised to take reme-
dial measures.

4.46 When asked whether it was a fact that the Syndicate Bank
Scheduled Caste|Schedule Tribe Employess Welfere Association’s
representatives had a discussion with the representatives of the Bank
during which agreement was reached on certain issue but under the
pressure of some recognised trade unions, the Bank authorities backed
out and said that they had not agreed to anything. the Chairman of
the Bank stated during evidence that the Assistant General Manager
(Personnel) who was the Liaison Officer had invited the representa-
tives of the Association for hearing their grievances. No minutes of
the discussion were recorded. No decisions were taken or conveyed
on the spot. As some of the issues involved policy decisions, they were
told that the decisions would be conveyed to them.

4.47 The Chairman of the Bank further stated that one of the
points agreed upon was about home town postings and transfer of
Scheduled Caste and Scheduled Tribe employees. It was explained to
the Employee’s Union that while the policy was common to all emp-
loyees, genuine requests from Scheduled Castes and Scheduled Tribes
would be considered on merits and individual basis. Another point was
about inclusion of an officer belonging to Scheduled Caste or Sche-
duled Tribe in the Interview Committees.

4.48 The Committee wanted to know how many v:omplaints!re-~
presentations had been received in the Schedulid Caste|Scheduled
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Tribe Cel in the Banking Division of the Ministry, In reply, the re-
presentative of the Ministry of Finance stated during evidence that
certain complaints had been received and action hud been taken
thereon. '

4.49 On being pointed- out that the Syndicate Bank Scheduled
Caste|Scheduled Tribe Employees Welfare Association which is a
registered body though unrecognised had complained that they had
not been given time -to place their grievances before officials of the
Banking Division, the representative of the Ministry of Finance has
said that the Association people have been meeting and discussing the
matters with them. Their representations were referred to the banks
for comments. It is their duty to look into their grievances.

4.50 When it was pointed out that no minutes of the discussion
were recorded, the representative of the Ministry has stated as follows—

“1 think informal arrangements are possible by which we re-
gister their .grievances and problems which are brought
to our notice and appropriate action initiated for redres-
sal thereof expeditiously.”

4.51 The Commiitee note that a register is m3aintained in the
Head Office of the Syndicatec Bank wherein all complaints deccived
from employees including Scheduled Caste!Scheduled Tribe empleyees
arc cntered. However, instructions have now been issuted for maintain-
ing separate register for noting down complaints|gricvances of Sche-
duled Caste Scheduled Tribe employees. The Committce recomnmend
that action taken on the complaints should also be indicated in the
register.

4.52 The Committee note that the Liaison Officer of the Syndi-
cate Bank hejd a discussion with the representatives of the Syndicate
Bank Scheduled Castes and Scheduled Tribes Employees Welfare Asso-
ciation regarding certain grievances. of the bank employecs. No
minutes of the discussion were recorded. The Committec suggest that
to avoid any misunderstanding or controversy at a later stage a brief
resume of the points discussed and the decision, if any, rcached thercon
should be maintained by the Liaison Officer.

4.53 The Committee regret to note that at present no record is
kept in the Banking Division of the Ministry of Finance regarding
complaints|grievances received from Scheduled Caste!Tribc employees
working in the nationalised banks. They desire that a register lor the
purpose should be maintained and action taken on all complymtsl
grievances entered therein. The register should also be periodically
«<hecked by the Liaison Officer of the Banking Division. :
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4.54 The question of recognition of Scheduied Castes Scheduled
‘Tribes Welfare Associations had been considered by the Parliament-
ary Committee on the Welfare of Scheduled Casies and Scheduled
Tribes on a number of occasions. The Ministry of Home Aflairs hud
stated that certain Welfare Associations of Scheduled Castes and
Scheduled Tribes had been recognised by the Ministry for the purpose
of notifying the vacancies reserved for persons belonging to these
communities. However, Associations of Scheduled Caste and Sche-
duled Tribe Government employees were not heing recognised as
the policy of Govermmnent was not to recognisc associations of
Government employees which were formed on the basis of caste,
Aribe or religion. The Committec did not agree with the above views
of the Government and had recommended that the associations of
‘Scheduled Caste and Scheduled Tribe employees shouid be recognised.
"The Committee are of the view that if recognition is given to asso-
ciations of Scheduled Caste and Scheduled Tribe cmployces, maay
minor problems relating to their services matters would be resolved
quickly at different levels. Attention of the Committer has also been
drawn to the ruling of the Supreme Court in the case of State of
Kerala vs. N.M. Thomas and others wherein the Court held that the
members of Scheduled Caste and Scheduled Tribe Associations who
had been drawn from various castes, races or tribes, had attained such
status by virtue of the Presidential Notification. Thercfore, the Sche-
duled Castes and Scheduled Tribes were not castes within the ordi-
anary meaning of “caste”.

The Committee therefore recommend that the government should
give recognition to Association of Scheduled Caste and Scheduled
fribe employees of every Ministry/Department of the Government
.as also of Public Sector Undertakings, Public Scctor Banks etc.”.



CHAPTER V
ADMINISTRATION

A. Maintenance of Rosters ,

5.1 The Committee have been informed- that the rosters are be-
ing maintained from 1-1-1975 at the Head Office of the Bank, in
respect of dircct recruitment to all cadres and from 1-6-1978 in respect
of promotions from clerical to officer cadre. However, reservations in
respect of direct recruitment to all cadres are make from 19-7-1969.
It has been stated that a regular information system is established and
the rosters are maintained regularly and properly. There is also a head
count to ensure that entries tally with the total figures.

5.2 In reply to a question how the reserved points were determin-
ed during the period 1969 to 1974, it has been stated in a note furni-
shed to the Committee that the bank had taken into account the num-
ber of appointments made during the period 19-7-1969 to 31-12-1974
and determined the number of vacancies to be reserved for Schedul-
ed Castes!Scheduled Tribes. On a comparison of the number of Sche-
duled Caste|Scheduled Tribe candidates appointed the backlog as on
1-1-1975 was arrived at. The rosters have been maintained with effect
from 1-1-75 taking into account the backlog as on 1-1-1975.

5.3 It has further been stated that the Liaison Officer inspects the
rosters from time to time. This apart, an offlcer-in-charge of Scheduled
Castes and Scheduled Tribes Cell verifies the entries from time to time.

Posters, upto June 30, 1982 have been inspected. It has been stated
that no case of negligence or lapse was noticed.

. 5.4 Regarding inspection of rosters by the.Cell in the Banking
Division, following information has been given in a note furnished to
the Committee :—

“Implementation of Government guidelines regarding mainte-
nance of rosters etc., is supervised by the Bank manage-
ment itself under the overall control of the Board of
Directors. For the purpose of supervision and implemen-
tation of provisions relating to reservztions, Banks have in
accordance with he guidelines of Ministry of Home Affairs,
designated Liaison Officers, who have the responsibility of

58
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periodically inspecting the rosters. Banking Division how-
ever watches.the progress through periodical returns and

. Bank’s response to its queries from time to time. No occa-
sion has arisen for the Banking Division to inspect the
rosters of the banks.”

.55 Asked why Rosters were not maintained by Regional Offices
In respect of substaff categories, the Chairman of the bank hus stated
during evidence that, till recently, Regional Offices made onlv tempo-
rary appqintments but now they have been asked to make regular ap-
pointments of Class IV staff also. The Regional Offices have been ad-
vised to maintain the Rosters also.

5.6 In regard to inspection of rosters, the Chairman of the bank
has stated that the rosters are being maintained at the Head Office and
those had been inspected. The Liaison Officer had not examined the
Rosters in the Regional Offices as certain Regional Offices have not
yet started maintaining the rosters. .

5.7 When asked during evidence whether the Scheduled Caste|
Scheduled Tribe Cell in the Banking Division of the Ministry of
Finance had been inspecting the rosters, the representative of the
Ministry hes stated as under :—

“The Secretariat staff is not armed with the power tc inspect’
the banks or the bank offices because the bartiks function
under the supervision and control of the Board of Direc-
tors. The Government does appoint the Board of Direc-
tors consisting of officials and non-officials But the Bo-
ard of Directors alone will be competent to supervise .
We have been saying and this has been our consistent

. policy that in the , day-to-day management or in the

\ internal management of the banks, the Central Govern-
ment should not interfere...... TheGovernment is
responsible for laying down the policy, giving guidelineg
to the banks and asking them to report to the Govern-
ment whether those guidelines have been fulfilled or not.
The question is whether the Government should also
start inspecting the branch offices: or local offices or head .
office and act almost as if they are managing the affairs
of banks. There, my submission is that the Government
have not authority in respect of inspection, though they
are the owner of the banks.”

5.8 In reply to a question, the Committee have been informed
that the rosters are not shown to employees who make a request in
this regard. '

10 LSS /83—
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5.9 Asked during evidence whether the roster was an open docu-
ment for inspection or was it a secret document, the Chairman of the
bank stated : “There need not be any secrecy.” He has further stated
that the suggestion for keeping the rosters open had been noted.

5.10 When asked whether a circular could be issued to the banks
stating that the roster should be kept open for the employees, the re-
presentative of the Iinnisfhriy of Finance has stated during evidence
“I personally see no difficulty.”

511 The Committee are unhappy to note that the rosters in
Syndicate Bank are being maintained with effect from 1st January,
1975, although the orders relating to reservation in respect of direct
recruitment to all cadres were adopted by the bank from 19th July,
1969. The Committee fail to understand how the bank gave effect
to the prescribed reservations during 1969—74 without maintaining
a model roster of 40 or 100 points as required under the Government
orders for showing reserved and unreserved points. The representa-
tive of the Ministry of Finance has taken the plea that Government
have no authority to check the rosters. The Committce are unable
to accept this contention of Ministry of Finance. The Committee
feel surprised that the Banking Division did not even know that Syndi-
cate bank had not maintained the rosters during the period 1969 to
1974. The Committee suggest that besides the Liaison officer in the
bank, a senior officer of the Banking Division should also inspect the
rosters maintained at the banks offices periodically. The Committee
need hardly stress that roster is the only mechanism to keep a watch
on the implementation of the policy of reservation. The Committec
-recommend that the bank should maintain the rostcrs properly and
thesc should be checked periodically and discrepancies, if any, should
be rectified immediately so that there is no mistake in calculating the
reserved vacancies.

~ 5.12 The Committee arc surprised to note that certain Regional
-offices have not yet started maintaining the Rosters for sub-staff although
recruitment to this cadre takes place in Regional Offices. The Com-
mittee stress that the rosters should be maintained in all Regional
Offices without any further delay.

- 8.13 The Committee have been informed that the rosters are not
shown to the employees who make a request for it. The Committee
‘feel that the rosters should be open documents and there should be
no bar on the employees wishing to see them. The Committe: further
recommend that the employees should be informed through a circular
ahout the decision to keep the rosters open.

p. Brochure on Reservation

5.14 Information was sought from Syndicate Bank whether they
have brought out any brochure, publication etc. on the subject of re-
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“servations for, and employment of Scheduled Castes and Scheduled
Tribes in the bank. In reply, they have stated as under :—

“We have not published any brochure on Scheduled Castes
and Scheduled Tribes as the reservations are monitored
centrally at Head Office. However, Government instruc-
tions are circulated to Regional oftices and FEDCO.”

5.15 In reply to a question whether ‘Government had considered
the desirability of publishing such a brochure on the lines of the
brochures brought out for posts and services under the Public Enter-
prises and under the Railways, it has been stated that the orders issued
by the Ministry of Home Affairs rcgarding reservations for Scheduled
Castes and Scheduled Tribes in services, wherever applicable, are ex-
tended to the public sector banks. The brochure issued by the Minis-
try of Home Affairs containing various instructions issued by them on
this subject was also forwarded to the banks for guidance.

5.16 When the matter was taken up during evidence, the represen-
tative of the Ministry of Finance stated that they could have a sepa-
rate brochure.

5.17 The Ministry of Home Affairs brings out a Brochure on Re-
servations for Scheduled Castes and Scheduled Tribes in Services under
the Central Government. The Ministry of Railways (Railway Beard)
and the Ministry of Finance (Bureau of Public Enterprises) have also
brought out separate Brochures regarding Reservation in Railway Ser-
vices and posts|services under the Public Enterprises, respectively.

5.18 The Committee note that the orders issued by the Ministry
of Home Affairs (Department of Personnel) are first examined by the
Banking Division of the Ministry of Finance and thereafter these arc
made applicable to the public sector banks. No separate Brochure has
been brought out giving information regarding reservations for Schedu-
Jled Casfes and Scheduled Tribes in the services of the Banks. The
Comnitteé have been informed that copies of the Brochure brought out
by the Ministry of Home Affairs are sent by the Ministry of Finance
(Banking Division) to the banks for guidance. The Com.mmee recom-
mend that the Banking Divisinn of the Ministry of Finance should
bring out a separate Brochure compiling the orders regarding reserva-
tions for Scheduled Castes and Scheduled Tribes, as extended the banks,
on the lines of the Brochure brought out by the Bureau of Public
Enterprises.

C. Annual Statements/Reports

5.19 In a written note furnished to the Committee, the Ministry
of Finance (Deptt. of Economic Affairs Banking Div.) have stated
that they are receiving half-yearly and yearly statements from the Syn-

dicate Bank regarding recruitment/promotion of Scheduled Castes|
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Tribes. Due dates for receipt of the statements in the Banking Division
are as follows :—

Half yearly—31st July and 31st January.
Yearly—31st January. %

The statements, are prepared by the bank on the basis of rosters
‘maintdined by them. It is the duty of the Liaison Officer in the Bank
to verify the correctness of these statements with - reference to the
rosters. N

5.20 Thesc statements are examined in the Banking Division in .
order to find out the progress made by the Bank in filling the quota
reserved for Scheduled Castes Scheduled Tribes in various cadres.
From time to time, the Banks|/Banking.Services Recruitment Boards
are advised to take special steps like holding of exclusive tests for
Scheduled Castes/Scheduled Tribes for clearing the bucklog of
vacancies.

5.21 The consolidated information showing representation of
Scheduled Caste|Scheduled Tribe in public sector banks!financial insti-
tutions is sent to the office of the Commissioner for Scheduled Castes
and Scheduled Tribes. The recommendations made by the Commis-
sioner for Scheduled Castes/Scheduled Tribes on the subject are ex-
amined in consultation with the banks and wherever necessary banks
are advised to take remedial action.

5.22 In reply to a question whether the Annual Report of the
bank contains data relating to recruitment and promotion of Schedul-
ed Castes and Scheduled Tribes and details about the credit facilities
provided by the bank to Scheduled Castes'Scheduled Tribes, the fol-
lowing information has been furnished to the Committee:—

“The annual report of the bank for the year 1980 contains data
relating to recruitment of Scheduled Caste and Scheduled
Tribe. But the annual report for the year 1981 does not
contain data relating to recruitment or promotions of
Scheduled Caste and Scheduled Tribe. The samg¢ will be
included in future annual reports.

The credit facilities provided by the bank to Scheduled
Caste|Scheduled Tribe are mentioned in the Annual Re-
port of the bank.” -

5.23 The Committee note that the Syndicate Bank has been send-
ing half-yearly and yearly statements to the Banking Division regarding
filling of vacancies reserved for Scheduled Castes and Scheduled Tribes
through recruitment and promotion. The Committee desirc that the
'Banking Division should make a thorough and analytical study of
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these statements and point out the shortfalls and deficiency, if any, (o
the bank. The Syndicate Bank should take prompt and effeffctive mea- *
sures to remove the deficiencies.

5.24 The Committee find that the Syndicate Bank is not including
regularly in its Annual Reports data regarding the number of Schedu-
led Castes and Scheduled Tribes in their services as against the total
staff strength in various cadres and the number of Scheduled Cgste|
Scheduled Tribe persons appointedpromoted during the year. The
Committee recommend that such data should be given in the Annual Re-
. poris of the Banks on the lines of the instructions already issued by the
Ministry of Home Affairs (Department of Personnel) in this regard. . .

D. Housing - Facilities

5.25 It has been stated that the Bank is not providing any housing .
facilities to ils employees except in the cases of Managers, Sub-
NMianaeers,  Heads of  Departments and second level officers like
Dy. Divisional Managers, Law Officers, etc., in Departinents; Adminis-
trative Offices. Housing accommodation to the above mentioned cate-
gorics of officers is provided in order to enable them to reside within
a reasonable distance from the branch|office, having regard to the
security ard business oxigencies.  The bank does not undertake to
provide housing to other categories of officers or staff. However, at
Delhi, Bombay,. Calcutta, Srinagar. Chandigarh, Lucknow, Patna,
Jaipur, Bhubaneshwar, Gauhati, Ahmedabad, Bhopal, Pune, Simla,
Cuttack and Port Blair, the Bank has been providing housing accom-
modation to non-local officers. No distinction is made between Sche-
duled Castes and Scheduled Tribe officers and other officers. Similar
- facilities extended to officers and workmen' at branches in Andaman
and Nicobar and Lakshadweep islands if they are posted from the

Mainland. !

5.26 The bank has a scheme for grant'mg\hou;sing loans to its cm-
ployees and the features of the same are given in Appendix XII.

5.27 In reply to a question it has been stated that the bank’s policy
is to provide residential accommodation to eligible officers including
Scheduled Caste|Scheduled Tribe officers as per the norms. The total
number of officers who have been extended the facility of Quarters is
2124 (approximately) out of whom 18 belong to Scheduled Caste|

Tribe.

5.28 The representative of the Ministry of Finance has stated dur
ing evidence that a minimum of 5 years service in the bank enables
an employee to obtain loan under the housing loan scheme. The rate
of interest is 4 per cent for. workmen. When asked whether any con-
cession was given to Scheduled Caste/Tribe employees, he has stated
that the whole loan scheme is itself a concession. He has further stated
that for officers, the rate of interest is in 6 per cent and 8 per cent

slabs,
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. 5.29 Asked whether the rate of interest could be reduced for
Scheduled CastelScheduled Tribe employees, the representative of the
Ministry of Finance has stated during evidence that Government's
view is that the Banks are charging a very low rate of interest from
their own employees and it should be brought to the samé level as
applicable to Central Government employees. The banks had imple-
mented the orders in the case of officers but in case of lower staff, the
matter requires consultation with the Unions.

5.30 In reply to a question, the representative of the Ministry of
Finance has stated that bank employees can get a maximum loan of
rupees one lakh but in the case of Government employees the limit is
Rs. 70,000. Even a class IV employee in the bank can get a loan of
rupees one lakh but he may not be able to repay the same. In reply
to another question, he has said that the Banks cannot charge ditfe-.
rent rates of interest from Scheduled Caste|Scheduled Tribe cmployees
and other employees.

5.31 When asked whether Housing loans are given 1o Scheduled
Caste|Scheduled Tribe employees co-operative societies, the Chairman
of the Bank has stated during evidence that the bank had given loans
to such societies in Bangalore, Madras and Bombay.

5.32 The Committce note that Syndicate Bank is providing housing
facilitics only to certain categories of officers in order to cnablc ‘them
to reside within a reasonable distance from the Branch|Office, having
regard to the security and business exigencies. The bank is also pro-

~viding housing facility to non-local officers in some cities. No distinc-
tion is made between Scheduled Caste/Scheduled Tribe officers and
others in providing this facility.

5.33 The Committee recommend that housing loans should be pro-
vided to Scheduled Caste|Scheduled Tribes employees in larger number
to cnable them to build their own houses. This will go a long way in
improving their social status.



CHAPTER VI
CREDIT FACILITIES

A. Salient features of various schemes. :

6.1 Credit is key input in programmes of production and self-
employment znd creation of productive dssets. Since the nationalisation
of 14 large banks in 1969 scveral instructions have béen issued to
banks with a view to increase the flow of credit to Scheduled Castes
and Scheduled Tribes. The banks have been advised to evolve special
schemes tailored to meet the requirements of members of these com-
munities, to give wide publicity to these schemes and ensure their
participation in them.

6.2 The main thrust of the credit policy of the Government has
been to channel increasing amount of credit to the priority sector
borrowers.

As a first step, certain sectors were identified as priority sectors for
the purpose of allocation of credit on priority basis and targets were
fixed for allocation of credit to them. )

Accordingly, agriculture and allied activities, small scale industries,
-small road and water transport operators, retail trade, small business,
professional and self-employed persons, education, consumption loans
and housing loans to Scheduled Castes|Scheduled Tribes and weaker
sections upto specified amounts have been designated as priority
sectors. As a further step, within the priority sectors, certain sections
were identified as weaker sections; sub-targets for allocation of credit
to suck weaker sections were also fixed. Details of various targets
fixed are as under :—

(a) Banks should aim at raising the proportions of their
advances to priority sectors to 40 per cent by 1985.

(b) In view of the prominent position that agriculture occu-
pies in the national economy, at least 40 per cent of the
. advances to the priority sector should be extended to
agriculture and allied activities. This would mcon  that
advances to the agricultural sector would be at least

16 per cent of the total advance by 1985.

(c) Concept of weaker sections has been introduced within
the two main priority sectors viz., agriculture and small
scale industries and sub-targets have been fixed for them
as under :— .
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A'griculmre and. Allied activities

The weaker sections in the sector will comprise :—

(i) Small and marginal farmers with land holdings of 5
acres and less entd landless labourers; and )

(ii) Persons engaged in allied activities whose borrowal
limits for such activities‘do not exceed Rs. 10,000|-.
Direct advances to such weaker sections should reach a
level of at least 50 per cent of the total direct lending to
agriculture (including allied activities) by 1983.
Small Scule Industries ' g
All small scale industries with credit limits upto and inclusive of
Rs. 25,000!- should -be treated as weaker section in this category.
Advances to such ‘weaker sections’ should constitute 12.5 per cemnt
of total advances to small scale industrics by 1985.

6.3 Various schemes have been formulated for the benefit of
weaker sections of the society including Scheduled Castes and Sche-
duled Tribes. Brief outlines of these schemes together with the achieve-
ments made by the Syndicate Bank in their implementation are given
below :— )

(1) Diﬁgrenrial Rate of Interest Scheme : (DRI)

The DRI Scheme formulated by Government of India in March
1972 is basically meant to,cater to the credit requirements of the
weaker among the weak and assist them in their efforts to better their
economic condition by small productive endeavours. The eligible
borrowers include small and marginal farmers, landless agricultural
labourers, members of Scheduled Castes and Scheduled Tribes, physi-
cally handicapped persons, indigent students- of merit going in for
higher studies, borrowers engaged /on a modest scale in cottage and
rural industries etc. Advances under the Scheme are given at a con-
cessional ratc of 4 per cent per annum. Banks have to lend under DRI
Scheme at least 1 per cent of their total advances as at the cnd of the
previous vear. With a view to ensuring that persons belonging to
Scheduled CastelScheduled Tribe get their due share of benefit under
thie scheme, banks have to ensure that 40 per cent of their advances
are civen to them. The bank hcs granted 47 per cent of total D.R.L
credit to Scheduled Castes|Scheduled Tribes against the terget of 40
per cent. .

(2) Housing Loans upto Rs. 5000(- are granted at 4 per cent interest
whercas 12.5 per cent interest is charged from others. Loans are repay-
able within a period of 10 vears. Out of Rs. 2.76 crores of advance
granted under weaker sector housing lozn scheme to 17,398 borrowers,
15,898 borrowers are from Scheduled Castes|Scheduled Tribes with an
outstanding balance of Rs. 2.19 crores.
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(3) The bank has introduced schemes of extending credit to Sche-
duled - Castes|Scheduled Tribes in collaboration with Scheduled
Castes|Scheduled Tribe Development Corporations of various States.
In Ahmedabad, the bank has sanctioned Rs. 1.5 crores to Tribal De-
velopment Corporation, Gujarat for extending credit to tribals at 4
per cent interest. They have also sanctioned Rs, 59 lakhs to Scheduled
Caste Cooperative Development Corporation in Andhra Pradesh for
granting loans to Scheduled Castes for minor irrigation purposes

The bank has also introduced a scheme of financing to Scheduled
Castes in collaboration with Karnataka Scheduled Castes Development
Corparation. They have taken steps to introduce siniilar scheme in
other States also. As far as the Scheduled Caste borrowers are con-
cerned, margin is not insisted and priority in granting credit is ‘given
as compared to borrowers coming from other categories. Branches
have been asked to celebrate October as “Scheduled Caste|Scheduled
Tribe Month” and identify the borrowers belonging to Scheduled
Castes in villages adopted by the bank and help them to formulate
viable schemes and extend credit on liberal terms, As at the end of
March, 1982, the total credit granted by the Bank to Scheduled
Caste|Scheduled Tribe - borrowers was Rs. 27.79 crores under all
schemes to 1.70,(:86 borrowers. .

(4) Under -priority sectors. the outstanding advances to Scheduled
Castes|Scheduled Tribes were Rs. 24.42 crores to 1.42,459 borrowers,
This works out t0 5 per cent of total priority sector credit. The bank
has granted 47 per cent of total D.R.T. credit to Scheduled Castes!Sche-
duled Tribes against the target of 40 per cent.

.

(5) INTEGRATED RURAL DEVELOPMENT PROGRAMME
(IRDP) .
The main thrust of the programme is on provision of full employ-
ment and better standard of living to the rural people.below the
poverty line through productive schemes within a definite time span.
Banks have been asked by the Reserve Bank of India to take certain
steps for accelerating the flow of their lendings under ,IRD!?. Under
the programme, 600 families per blnck per vear are to be identified
for assistance. The beneficiaries will. intcr-alia. comvrise small and
marginal farmers, share-croppers and members of Scheduled Castes|
Scheduled Tribes|Government has stipulated that 30% of the bene-
ficiaries should belong to Scheduled Castes'Scheduled Tribes.

The Bank has sangtioned over Rs. 27 crores to over one lakh
borrowears since the incgmion of the TRDP. out of which. over 34.000
borrowars helone to Scheduled Caste!Scheduled Tribe with the total
credit limit of Rs. 8.64 crores. Branches have been advised to . give
priority in extending credit to Scheduled Castes'Scheduled Tribes.
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6.4 With regard to the organisational set up at the Ministry level
and in the Syndicate Bank for providing credit facilities to Scheduled
Castes and Scheduled Tribes it has been stated that pursuant to the
recommendations made by the Parliamentary Committee in its Four-
teenth Report (Seventh Lok Sabha) steps are being taken to create
a cell in the Banking Division which will monitor the flow of credit
to Scheduled Castes|Scheduled Tribes.

6.5 In the Syndicate Bank the progress in lending to Scheduled
Castes and Schedyled Tribes is reviewed and moniiored by Regional
Offices and Zonal Offices. At Head.Office the policy support and
guidelines are provided besides taking necessary steps to improve the
credit allotment to Scheduled Castes|Scheduled Tribes.

6.6 As regards the machinery to ensure that instructionsiguide-
lines regarding credit facilities are followed by the nationalised banks,
information «s under has been furnished to the Committee :—

“The Banking Policy Section in Department of Banking
Operations and Development, Reserve Bank of India,
deals with banks’ priority sector advances. This section
reviews at periodical intervals, on ‘the basis of returns
received from banks, their performance in providipg
credit to weaker sections of the society including bor-
rowers belonging to Scheduled Caste|Scheduled Tribe.
Besides, during the course of periodical inspection of
banks, an appraisal is made of their performance in
lending to the priority sectors as well as to the weaker
sections of the society.

In the Regional office of the Department of Banking Opera-
tions and Development, Reserve Bank of India, Develop-
ment Wings have been created to oversee the progress
made by the banks in discharging their promotional role
in achieving various targets laid down for priority sector
lendings, DRI Scheme, etc. R.B.I. Officers designated as
Lead District Officers are attached to the Development
Wings. Besides participating in District Consultative
Committee meetings and other forums, they maintain
close liaison with credit institutions and Government
agencies with a view to monitoring banks’ performance
in their lead districts.” :

, 6.7 In nara 2.6 of their Fourteenth Report (Seventh Lok Sabha)
(1980-81), the Commiittee had recommended that Special Cells should
be constituted both in the Ministry of Finance (Department of Eco-
nomic Affaris—Banking Division) and the Reserve Bank of India to deal
with all matters relating to the credit requirements of Scheduled Castes|
Scheduled Tribes. The recommendation has been accepted in prin-
ciple so far as the Banking Division is concerned. The Committee
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have been informed that steps are being taken to creatc a Cell in the

lhnkiq Division which will monitor the flow of credit to Scheduled
CastesjScheduled Tribes.

6.8 In para 1.10 of their Twenty-sixth Report (Seventh Lok
Sabha) 1982-83, the Committce had reiterated their carlier recom-
mendation that a separate Cell should be created in the Reserve Bank
of India to monitor specifically the performance of the banks in pro-
viding credit to Scheduled Castes/Scheduled Tribes. So far however

a separate Cell has not been created, although steps are stated to have
been taken for the creation of the cell.

6.9 The Committee regret to point out that there has been con-
sidcrable delay in the creation of the Cell. The Committce desire
that the proposed cell in the Banking Division should be created at
an carly date and this cell should be scparate from the existing cell

which looks after matters regarding reservations for Scheduled Castes|
Scheduled Tribes.

6.10 The Committee again reiterate their eavlicr recommenda-
tion for creation of a separate cell in the Reserve Bank of India for

monitoring the flow of credit to Scheduled Castes and Scheduled
Tribes by the banks.

B. Differential Rate of Interest Scheme

6.11 The Committee have been informed that the Difterential
Rate of Interest Scheme formulated by Government of India in March,
1972 and introduced in June, 1972 is basically meant to cater to the
credit requirements of the weaker among 'the weak and against them
in their efforts to better their economic conditions by small productive
endeavours. The eligible borrowers include small and marginal
farmers, landless agricultural labourers, members of Scheduled Castes
and Scheduled Tribes, physically handicapped persons, indigent
students of merit going in for higher studics, borrowers engaged on a
modest scale in cottage and rural industries etc.

6.12 Salient features of the scheme are as under :—

() The Scheme is. applicable to the entire country. A minimum
of .2|3rd of banks advances under the scheme should be
routed through the bank’s rural and semi-urban bran.c}.les.
At least 40 per cent of the advances have to go to eligible
borrowers belonging to Scheduled Castes and Scheduled
Tribes.

(ii) Advances under the scheme are given at a concessional
interest rate of 4% per annum. -

(iii) Banks have to lend under the scheme at least 1% of their
total advances as at the end of the previous year.
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(iv) The scheme will be operated by all the . public sector
banks. To ensure that the persons served by Regional
Rural Banks can also avail themselves of the benefits of
the scheme, the sponsoring banks may lend through Re-
gional Rural banks on an agency basis.

(v) Banks may route credit under the scheme thtough State
Corporations for the welfare of Scheduled Castes and
Scheduled Tribes, Cooperative Societies. and Large Size
Multipurpose Societies organised specifically for the bene-
fit of Tribal population in areas identified by Govern-
ment of India. o '

6.13 For getting loan under the scheme, family income of the
borrower from all sources should not exceed Rs. 3000]- per annum
in urban and semi-urban areas or Rs. 2000|- per annum in rurai areas.
His land holding should not exceed one acre in case of irrigated land
and 2.5 acres in the case of unirrigated land. Members of Scheduled
Castes and Scheduled Tribes are eligible for the loan irrespective of
their land holding provided they satisfy the other criteria.

6.14 Normally, the maximum amount of loan under the scheme
may not exceed Rs. 1500]- for a working capital loan and Rs. 5000|- .
for a term loan. A Composite loan of Rs. 6500]- may be sanctioned
to a small scale industrialist, village artisan etc. without making any
distinction between working capital and term loan.

6.15 It has been stated that the total credit disbursed by the Syn-
‘dicate bank to Scheduled Castes|Scheduled Tribes during the Fifth
Plan period is not readily available. The outstanding advances to
+ Scheduled Castes|Scheduled Tribes as at the end of March, 1980,
1981 and 1982 and the outstanding advances to Scheduled Castes|
Scheduled Tribes under D.R.I. Scheme are as under :—
' (Rs, ia 000'5)

"Outstanding advances to SC/STs as on last Friday of '

March 1980 March 1981 > March 1952
\ No. of Amt. |, No.of Amt. No. of Amt.
Brs. Rs. Brs. Rs. Brs. Rs.
. - [ e B e e e e ——— e - —
1 2 3 4 5 6 7
Tetal outstanding ad-
vances to SC/ST . 70070 71850 92275 174592 170086 277876

Total outstending ad-
vances to LC/ST ,
under priority sectors, 52825 58559 84496 117435 146459 244220

e g e e n o evia h @ et s s a4 e e v 2 s Mo e+ e
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;

W
)

" of SC/ST advances T T
to total priority
sector advances . 1.8 2.5 5.0

DRI outstanding ad-
- vances to  SC/ST
under DRI Scheme
Y% of SC/ST advances
to total DRI ad-
vances . .

38323 15563 34961 256437 53315 51078

38 42 47

Advanccs disbursed to SC/ST under DRI Scheme during Sixth Plan :—
(a) 1980-81 19635 18016
(b) 1981-82 31535 391

As at the end of September, 1982, the bank is stated to have
};;;t 50 per cent of its DRI credit to Scheduled Caste|Scheduled Tribe
TTOWerS.

6.16 In reply to a question as to how a family is defined for the
purpose of the D.R.I. Scheme, it has been stated that thc¢ term
“family” though not separately defined for the purpose of eligibility
criteria under the DRI Scheme, is understood as a unit consisting of
husband and wife and their children and other members living under
the same roof and sharing the same kitchen.

6.17 If there are more than one earning member in a family, the
total income of all the earning members is added up while applying
the elig'bility criteria of Rs. 3000|- or Rs. 2000|- per annum.

6.18 It does not deprive cligible families from the benefits of the
scheme, since eligibility is determined with reference to the family in-
come itself. The scheme is weighted in favour of the poorest amongst
the poor. '

6.19 According to the eligibility criteria for DRI loans, family
income should not exceed Rs. 2000|- per annum in rural areas and
Rs. 3000|- in urban and semi-urban areas. The Committee desired to
know the reasons for keeping the limit so low, The representative of
the Ministry of Finance has stated during evidence that the criteria
were determined at the time of introduction of the scheme. The idea
was that only those who were very poor should benefit from this
scheme. There was limited zmount available for lending under the
DRI Scheme. I was 1 per cent of the outstanding advances at the
end of the previous year.

6.20 In reply to a question, the representative of the Ministry
of Finance has stated that DRI Scheme was an old scheme. Under
the new IRDP Scheme, one and a half crore families would be
benefitted. 4 per cent was charged under D.R.I. When this rate was
fixed, the bank rate was 6 per cent. Now the bank rate had increased
but under DRI 4 per cent rate of interest was continuing.
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6.21 In reply to a further question, he has stated that it was not
possible to benefit 600 families from each block under D.R.I. Scheme.

6.22 When asked whether Government proposed to increase the
income limit of Rs. 3000 in urban and semi-urban areas and Rs, 2000
in rural wreas, the representative of the Ministry of Finance has stated
tha: if the limits were increased people of better economic status would
be entitled to take advantage of this scheme while the availability of
money under D.R.I. Scheme would be very limited. The criteria decided
by them was that this money should be given to those whose annual
income did not exceed Rs. 2000 per annum in rural arezs. 29 lakh
people had so far benefitted under the scheme. As on 31st December,

1981 the outstanding advances under DRI to Scheduled Castes and
Scheduled Tribes stood at Rs, 256 trores.

6.23 It was pointed out that the term ‘family’ under the Diffcrential
. Rate of Interest Scheme had not been defined. The representative of
the Ministry of Finance stated that if a family was living under one
roof and had a common kitchen, it was treated as one family. When it
was pointed out that a grown-up son and his wife could stay in the
scme house but cook separately, the representative of the Ministry of
Finance admitted that tﬁcy wanted the scope of “family” to remain
loosely worded so that they could help really deserving cases. A precise
_definition of ‘family’ could go against the interest of the family. If the
son was married but not earning, it could be taken as one family and
.if the son was married and earning, it would be taken as a separate
farily.

6.24 On being pointed out that one of the Assistant General
‘Managers of the Bank had criticised the D.R.I. Scheme and a news
item in that regard had appeared in Dainik Jagran of June 1982, the
Chairman of the Bank hes stated that the case had not come to their
notice.

6.25 During evidence the Committee referred to the recommenda-
tion made in their Fourteenth Report (1980-81) that at least 10 per
,cen{ of the total loans advanced by the banks should be given to persons
belonging to Scheduled Castes and Scheduled Tribes and asked what
action hud been taken. The representative of the Ministry of Finance
“has stated that in his view, instead of earmarking a portion of the total
‘1oans for a particular group, it would be more useful to make reservation
in specific schemes for these people. ‘

6.26 The Committee pointed out that while formulating Special
.Component Plans and Tribal sub-Plans, the Government had agreed to
earmark funds to the extent of 15 per cent and 5 per cent and the
‘Departments had been asked to find out schemes and areas where they
.could give benefit to Scheduled Caste|Scheduled Tribe people. When
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carmarking of funds had been accepted in principle, the Committee
enquired why banks could not eartark credit for Scheduled Custes and
Scheduled Tribes. The Committee further pointed out that it was on
record that Scheduled Castes and Scheduled Tribes were not bad debtors.
The representative of the Ministry of Finance has stated during evidence
that most of the schemes are subsidy schemes which are drawn up by
the State Governments and verious Departments of the Central Govern.
ment. The Ministry of Finance have instructed the Banks to fully
associate with these schemes. Stress should be laid on identifying the
people and schemes and credit must follow for them.

6.27 Under D.R.I. Scheme family income of a borrower f‘om
all sources should not exceed Rs. 3000 - per annum in urban and
semi-urban areas and Rs. 2000|- in rural areas. The Committee find
" that the word ‘family’ has not been defined. ‘Ihe representative of
the Ministry of Finance has stated during evidence that the scope of
‘family’ has been kept looscly worded so that they can help really
deserving cases. The Committee feel that this position can also be
used against the bencficiaries. The Committee thercfore recommend
that the term ‘family’ should be defined for the purnose of the Scheme.

6.28 In para 3.21 of their Fourfeenth Report (Seventh Lok Sabha),
the Committee bad recommended that at least 2 per cent of the
aggregate advances of banks as at the end of the previous year, should
be fixed for lending under D.R.I. Scheme and a minimum of 75%
of the total advances under the DRI should go to the Scheduled Castes
and Scheduled Tribes. The Committee had reiterated these recom-,
mendations in para 1.16 of their Twen{y-sixth Rcport (Seventh Lok
Sabha). The Committee desire that the Ministry of Finance should
reconsider these recommendations and accept them in view of.the
social responsibility of banks towards weaker sections of the society.

6.29 In, para 3.22 of their fourteenth report (Seventh Lok Sabha)
the Committee had endorsed the suggestion of the Commissioner
for Scheduled Castes and Scheduled Tribes that at least 10 per cent
of the total loans advanced by the banks should he given to persons
belonging to Scheduled Castes and Scheduled Tribes to meet their
medium and long term requirements. The recommendation as
reiterated in  para 1.19 of their Twenty-sixth Report (Seventh ok
Sabha). The Committee do not share the view of the rc_:prcsel.ltative
of the Ministry of Finance that instead of earndarking a portion of
total loans for a particular group, it would be more useful to make
rescrvations in specific schemes for these people. The Commnittee fecl
that for the economic development of Scheduled Castes and Scheduled
Tribes a specific percentage of the loans to be disbursed by banks
should be earmarked for them. The Committee need hardly stress
that unless financial allocations are made, the credit will not flow to
Scheduled Castes and Scheduled Tribes.
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6.30 The Committee necd hardly sress that there is no death of
viable schemes for the uplift of Scheduled Castes/Scheduled Tribes
provided there is no constraint of funds to implement those schemes.
The Comunittee therefore urge the Ministry of Finance to implement
the Committee’s recommendation for carmarking 1050 of total
advances of banks for Scheduled Castes and Scheduled Tribes, as
reiterated by them in their Twenty-sixth Report (Seventh Lok Sabha).

C. Scheduled Castes!Scheduled Tribes Development Corporations

6.31 In a note furnished to the Committee, it has been stated that
the Working Group on the modalities of implementation of the priority
sector lending and the 20-point Economic Progrimme has recognised
that the economic problems of the weaker sections can be solved better
if they organise their activities as a group, whereby they can improve
their market strength as also arrange for common facilities and support
on a joint basis. Further, ‘the banking system by itself mzy not be in
a position to cater to the needs of large number of such borrowers,
unless they are organised into groupsisocieties to be financed by banks.
The Group has, therefore, recommended that while continuing to provide
direct assistance, the bank may also route credit to individual beneficicties
through State sponsored Corporations|agencies, besides functional co-
operatives. )

6.32 Banks may:grant such assistance, subject to the under-noted
conditions : :

-

(i) The Schemes formulated by the State sponsored Corporztions|
agencies for financing should cater exclusively to the
weaker sections of the society in the various categories of
the priority sector andlor the beneficiaries under the 20
Point Economic Programme.

Gi) The Corporations|agencies should have necessary organisa-
tional set-uplexpertiselstaﬁ for supervising field operations
and recovery, smce these would not be directly supervised
by Banks. '

(iii) The Corporations|agencies should furnish to the banks full
details of these schemes which may either be area specific
or activity-specific. The schemes must contain details of the
npumber of beneficiaries, purpose of advances, economic
status of the beneficiaries, the cost|benefit znalysis, etc. . .,
to the satisfaction of the banks. The banks should provide
assistance only on such schematic basis. :

(iv) The Corporations|agencies should furnish periodical state-
' moents indicating the details of the loans given, purpose, etc.,
zs well as progress of recovery.
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(v) Corporations|agencies should have their own resources for
meeting their administrative expenditure as well as for non-
bankable supportinf activities for the beaeficiaries, or for
covering. operational losses. '

(vi) The terms and conditions including rates of intercst stipulated
- by the Corporations|egencies to the beneficiaries should not
be less favourable than those stipulated for direct lending

by banks.

(vii) The State Governments should institute a regular system of
periodical auditing of the books and accounts of the Cor-
porations|agencies. ’

6.33 The advances grented through such intermediaries, which may
include Corporations, Co-operatives, Registered Societies, etc., will be
considered as part of the banks’ priorlty sector assistance and, depending
upon the type of borrowers covereg, will be classified as “Indirect

Advances” to the concerned sectors. However, it may be clarified that

such advences are not, at present, eligible for guarantee cover from the

Deposit Insurance and Credit Guarantee Corporation.

6.34 Tt is necessary that banks organise periodical field inspections
and visits to ensure that the schemes financed through the intermediary
organisations wre being executed on proper lines. As the banks, in such
cases, will be saving in the cost of handling large number of individual
accounts, it may be necessary for them to provide some mcasure of
concessionality in the terms of which they lend to such organisations
for the purpose of on lending.

6.35 For the successful implementation of the schemes. the banks
may have to seek reasonable undertaking from the State Government
for provision of necessary support, both financial and administrative to
the intermediary organisations and|or the beneficiaries. These under-
takings may be by way of agreements|guarzntees, depending upon the
circumstances.

6.36 In initiating necessary action on the basis of the abuve guide-
lines, it would be necessary for banks to innovate schemes suited to the
requirements of specific borrowers and local situation. The detzils of
schemes formulated by banks for lending through intermediary organisa-
tions may be communicated to the Reserve Bank of India on a quarterly
basis along with the monitoring datz:

6.37 It has further been stated that advances granted to Scheduled
CastelScheduled Tribe Development Corporations are part of the len-
ding under DRI Scheme provided they satisfy the following criteria :

10 LSS/83—6
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(i) Finance should be made zvailable to the Corporation only.
against specific and commercially viable schemes formu-
lated by them. Corporations should not add any service
charges and credit should be made available to the bene-

. ficizries at 4 per cent p.a. interest by the Corporation.

(i) The Corporation should be responsible to repay the loans
irrespective of recovery from the beneficianes.

(iii) The Corporations should ensure utilisation of funds for
productive purposes only.

(iv) The cost of operations in implementing the scheme should
be borne by the Corporation or State’ Governments.

(v) The State Government must provide guarantee for the loans.

(vi) The Corporations should follow all the terms znd conditions

of the scheme. If violated they will not be eligible for
further finance.

6.38 Advances have been made by the Syndicate Bank to the
following Scheduled Cdste|Scheduled Tribe Development Corporations
during the last 3 years :

() ST Development Corporation, Gujarat :
Credit provided under DRI Scheme :—
Rs. 20 lakhs in 1980.

Rs. 55 lakhs in 1981.
Rs. 52 lekhs in 1982.

Rate of interest 4 per cent. Government guerantee obtained. Purpose—
Dairy—Small part of advance for purchase of bullocks.

(i) SC Economic Development Corporation—Gujarat : ‘
Sanctioned Rs. 5.00 lakhs for setting up of rural small SSI units
under DRI Scheme zgainst government guarantee.
(iii) Tamil Nadu Cooperative Housing Society : '4
Purpose—Rural Housing Scheme for Scheduled Caste!Scheduled
Tribes. .
Per unit loan Rs. 1000.
Amount—Rs. 96 lakhs released in 1981. :
Interest : 4 per cent.
Repayment : 10 years.
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(iv) Karnataka Housing Board :

Purpﬁ;fonstruction of houses to Scheduled Castes iScheduled
“Per unit loan Rs. 1000.

Amount granted—Rs. 24.00 lakhs—reléased in 1981,
Interest—4 per cent.

Repayment—10 years.
Security—Government guarantee obtained.

(v) Andhra Pradesh State Housing Corporation :
Purp(')rse—-c.bes onstruction of houses to Scheduled Castes|Scheduled
ribes.
Per unit advance—Rs. 4800 released in December, 1981.
Interest—4 per cent.
Repayment—in 10 years.
Security—Government guarantée not received so fzr.

(vi) SC Development Corporation, Andhra Pradesh :

Amount : Sanctioned in principal Rs. 59.69 lakhs,
Interest : 4 per cent under DRI Scheme.

Repayment : within 5 years.

Purpase : for sinking community wells. .
_Security : Government guarantee not received so far.

It has been stated that the Bank has arrangements with Scheduled
Caste Development Corporation, Karnataka for the recovery of the
margin money loans. granted by the Corporation along with bank loan.
It is ziso in touch with the Corporations of other States to implement
similar schemes.

6.39 When the Committee enquired if the condition of providing
guarantee by the State Government was a hindrance for getting bank
advance by Scheduled Caste|Scheduled Tribc Development Corpora-
tions, the representative of the Bank has stated during evidence that it
becomes easier to consider lozn proposals if the Government guarantee
is received. In one or two cases, the State Governments had not given
the guararitee.

6.40 The representative of the Ministry of Finance has stated during
evidence that financial assistance is given to the Corporation even if a
State Government does not furnish = guarantec. 59 lakhs of rupees had
already been sanctioned to Andhra Pradesh Schzduled Caste Develop-
ment Corporation even though the Government guarantee had not been
received so far. State Governments should give their guarantee without

delay. '
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6.41 ‘When asked what would be the zttitude of the Bank if the
State Government refused to give guarantee, the representative of the
Ministry of Finance stated that the Bank in that case would have the
right to refuse to give money to the Corporation. The Bank itself could
give money to individuals but for the sake of convenience money was
distributed through the agency of the Corporations. The State Govern-
ments would have to shoulder the responsibility of giving guarantee
that the money would be repaid to-the Bank in time.

6.42 In respect of housing loans where the Housing Corporation
gave 25 per cent seed money and the remainder was bank.loan the
representative of the Bank has stated during evidence that in such cases
where they had received the margin money from the Scheduled Caste
Development Corporation they directly lent to the beneficiaries and no
guarantee was insisted upon. They had such an arrangement with the
Scheduled Caste Development Corporation in Karnataka and they were
satisfied with the experience. *

6.43 Asked why the Bank had not given any loan to Scheduled
Caste Co-operative Development Corporations in Orissa, the Chairman
of the Bank stated as under :

“We will look into it. There are Tribal Development Corporations
and Scheduled Caste Development Corporation. Our
instructions are that we should encourage these
Corporations.”

6.44 In reply to a question whether Scheduled Caste|Scheduled
Tribe Corporations should be given the status of a Bank, the represen-
tative of the Ministry of Finance stated that these Corporations were
primarily developmental. They also played financial role but their
resourcés were limited. The Corporations were conceived with a view
to filling.up certain gaps and providing resources where secd money
was not there. So margin money shceme was introduced. He further
said that Corporations could not be treated as Banks under the Banking
Regulztions Act. In order to have a banking status, they must be able
to raise deposits and also lend money at the rate of interest prescribed
by the Reserve Bank of India. If the intention was that the money
advanced by the Corporations should be recoverable as loans granted
by Banks, this could be done by special legislation.

6.45 The Syndicate Bank has given advances to Scheduled Caste|
Scheduled Tribe Development Corporations and Co-operative Housing
Socicties|Boards for viable schemes formulated by them for Sche-
duled Castes|Scheduled Tribes and other weaker sections. The scheme
of giving.such indirect advances stipulates that the State Government
concerned will provide mecessary guarantee for the amounts advan-
ced by the Bank. The Committee have been informcd that the
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Baik advanced Rs. 59.69 fakhs to the Andhra Pradesh Scheduled
Castes Corporation under DRI Scheme for sinking community wells.
llow.ever, the guarantec from the Stite Government had not been
furnished to the Bank.

6.46 The Committee are of the view that as the Scheduled Caste|
Scheduled -Tribe Development Corporations are created, administered
and controlled by the State Governments, it should not be necessary
for the bank to imsist on guarantee of the State Government before
advancing loans to these Corporations.

D. Credit Camps and Village Adopiion Schemes

6.47 It has been stated that under Village Adoption Schenie the
whole village is surveyed and the requirement of each family is assessed
in the light of the various Government schemes and assistance avail-
able to the people in thc village. During the discussion with the
family, they are advised to adopt improved productive techniques in
improving their productive ability and marketing capacity. They are
helped to obtain assistance from the various Government Agencies
wherever possible.  Bank loans are granted for undertaking various
activities by a family. Initially, only those families which are will-
ing to shoulder additional responsibilities are selected. The whole
idea here is that when a scheme is made a success by financing and
helping those borrowers who are willing to take up these activities,
the other indifferent persons will get attracted in future and they will
also come forward to adopt higher productive techniques either with
their own fund or with borrowed funds.  According to normal lend-
ing procedure, assessment is made only in respect of borrowers who
approach the bank for credit but an overall survey of all the families
in a village is not undertaken. -

6.48 Asked to state the procedure for selection of village for
adoption, the representative of the bank has stated ruring evidence
that it is the bank which chooses the villages depending on the loca-
tion of the branch and the practical possibility of serving the credit
needs of the villages in a cluster.  The consent of the Government
is not necessary for the purpose. In reply to a quesion, he has
stated- that as far as possible, the bank itself makes thc survey,
prepares the schemes and implements them.  Population of Schedul-
led Castes|Scheduled Tribes is taken into consideration while selecting
villages for adoption. The representative of the Reserve Bank  of
India stated that they had issued instructions that in selecting villages
for zdoption, they should give preference to villages where a large popu-
lation of Scheduled Castes/Scheduled Tribes was Jiving.
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. 6.49 The particulars of Qillages adopted by the Syndicate Bank fof
intensive lending are given below, Statcwisey :—Sy? '

December, 1981 June, 1982
State/Union \r’iﬂ.a::s l?o?}:\sal ‘:t(!‘t:?:nogf '{{’i(l)lh:& g:frg:val oAugms
accounts ing adopted accounts ing

. (Rs. in : (Rs. in

lakhs) lakhs)
Karnataka . . 1607 60890 2341.19 1620% 61156  2362.20
Andhra Pradesh . 1003 74029  2287.57 1006 74300  2292.50
Kerala - . . 167 11677 274.03 775 12643 326.51
Tamil Nadu ., . 157 5847  134.39 196 8045  207.26
Haryana . . . 191 4732 197.39 195 4820  201.40
Maharashtra . . 72 1863  48.11 78 2238 59.20
UT.of Goa . . 47 1992 82.18 50 2150 83.53
Gujarat ] . 11 172 3.82 1t 218 4.12
Orissa . . . 122 3255 55.99 127 3568 58.15
U.T. of Dethi . . 28 1000 56.68 35 1471 86.02
Punjab . . . 40 2241 100.15 42 2301 101.23
Madhya Pradesh . 1 46 1.69 2 62 1.82
Uttar Pradesh . . L7726 20549 779.15 934 37167 1331.06
TorAL . . . 4172 188293 . 6362.34 471 210139 7115.00

6.50 Some of the schemes financed by the Bank for the benefit of
Scheduled Castes|Scheduled Tribes and others in these villages are as
given below :— ‘

1. Crop loan.

2. Minor Irrigation Schemes (Dugwells, Irrigation Pump sets,
diesel sets, sprinkler itrigation etc.).

3. Land‘léi'elﬁng and bunding.

4, Sericulture. 4

5. Loan for artisans and craftsmen.

6. Petty trade and small business.

7. Rural transport (bullock cart, camel cart, rickshaw).

8.  Animal husbandry programmes : (Dairy animals, goats,
sheep, poultry piggery). '

Terms and conditions of advances by the banks in adopted villages
are the same as under normal lendings.
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6.51 It has been stated that the bank has arranged credit camps
in the udopted villages for the purpose of identifying borrowers be-
longing to weaker sections and for giving them loans. Bank officials

themselves prepare viable schemes in consultation with the benefici-
aries.

6.52 During 1981, the bank arranged 622 credit cam d
September, 195 , 143 credit camps have been affangedps and upto

bel State-wise position of credit camps arranged by the bank is given
ow :—

1981 1982
State N -
o.of No. of Amt. No. of No. of A
credit benefi- granted  credit benefi- gr;;'?e‘:!m
camps ciaries camps ciaries
conducted (Rs. in conducted (Rs. in
lakhs) lakhs)
1 T2 3 4 5 [3 7
1. Karnataka - 370 18731 492 67 3318 88
2. Kerala . 36 1543 26 2 34 1
3 an . .39 1609 33 35 1716 47
4. Angdhra Pradesh . 90 7812 203, 15 758 28
5. Tamilnadu 21 1133 34 8 541 12
6. Maharashtra 9 405 11 4 168 7
7. Gujarat . . 10 436 11
8. West Bengal and .
Orissa . . 15 1715 32 10 803 19
9. Delhi, Haryana &
Punjab . . 12 6183 283 2 297 10
10. Uttar Pradesh . , 20 8460 508
ToraL . . . 622 48027 1693 143 7635 212

6.53 With regard to the number ot persons belonging to Schedul-
ed Castes|Scheduled Tribes who were granted loans at these credit
camps during the last three years and their percentage to the total
number of beneficiaries, it has been stated that the data for Scheduled
Caste|Scheduled Tribe bencficiaries are not separately maintained for,
loans sanctioned at credit camps.

6.54 In regard to the procedure followed at the camps for sanction
of loans, it has been stated that before arranging the credit camps a
survey, of the village|area is made. An interview with each family
is made to assess income, willingness to take additional responsibility
and also credit requirement of the family to undertake productive acti--
vity besides its background to take up the activity successfully. While
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assessing the credit requirement, the details of various assistance that
is available from Government and Government agencies, are kept in
mind. The size of the credit requirement of a family is decided upon
complete investigation and detailed analysis of the borrower to under-
take ‘the activit¥ successfully and repay his loan. The proposals are
built up properly and loans are sanctioned. On an appointed day,
Government officials, Bank officials, Officials of Government Sponsor-
ed Agencies, beneficiaries and others meet together and in that meet- -
ing the officials of the Government and State Sponsored Agencies,
beneficiaries and others meet together and in that meeting the officials
of the Government and State Sponsored Agencies provide all the assis-
tance that is to be made available to the beneficiary to undertake the
venture. The bank provides credit. Thus, the beneficiary is in a
position to -obtain all the assistance and make this scheme a success
without being made to approach different authorities separately.

6.55 Under Lead Bank Scheme, the bank prepares specific viable
schemes for Scheduled Caste|Scheduled Tribe beneficiaries. Nec
credit is ecarmarked in the credit plans for financing the Scheduled
Caste|Scheduled Tribe beneficiaries.

-

6.56 The bank has bzen celebrating ‘October’ as Harijan month
in order to draw special attention of the bank staff towards Scheduled
Castes|Scheduled Tribes. During this month the branch staff is asked
to go out and identify the Scheduled Caste|Scheduled Tribe beneficia-
ries, identify the areas in which they require assistance, formulate
schemes for granting such assistance and finance them so that they will
improve their activities and income. This has created a good aware-,
ness and the advances to Scheduled Castes|Scheduled Tribes have in-
creased from Rs. 5 crores in 1979 to Rs. 23 crores in 1981 under
priority sectors.

6.57 The banks have beeh given instructions that while “adopt-
ing” villages for intensive lending, villages with sizeable population of
Scheduled Castes|Scheduled Tribes may be specially chosen or, in the
alternative, hanks may consider adopting specific localities (basties) in
the concerned villages which have a concentrition of these communities.
The representative of the Syndicate Bank informed the Committee
during evidence that while selecting villages for adoption, the popu-
lation of Scheduled Castes/Scheduled Tribes is taken into considera-
tion. However, data regarding the Schednled Caste!'Scheduled Tribe
beneficiaries is not maintained separately. The Committee recommend
that such data should be maintained by the banks so that the henefits
nrovided to persons belonging to these communities is precisely known
and periodical review of the credit made available to them ay be
undertaken.
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E. Loan Applications

6.58 In a note furnished to the Committee, it has been stated th
the Syndicate Bank has a system of having at each branch one -t:eslgistilxE
in respect of loan applications received from all persons including those
belonging to Scheduled Castes|Tribes. However, the branches have
been advised to ensure that the loan applications received from the
SC|ST beneficiaries are invariably noted in the register.

6.59 The Bank does not have separate particulars in respect of
loan applications received from Scheduled Castes and Scheduled Tribes
beneficiaries. The total number of loan applications received for the
bank as a whole duyring 1981 is given below :—

(i) Total number of loan applications received in 1981 365318

(ii)) Number of applications sanctioned in 1981 . 361919
(iii) Number of loan applications rcjected in 1981 . . 2924 0.8%)
(iv) Number of loan applications pending at the end of 1981 1399 (0.4%)

6.60 The break-up of applications rejected by the branches and
the reasons for the same are given below :(—

(1) Financially not viable 369 .

(2) Technically not feasible 355
(3) Unsatisfactory past dealings 409
(4) Beyond manageable distance . 1
(5) Withdrawal by the parties or parties did not-turn up 486

. 1304

(6) For any other miscellaneous reasons

6.61 It has been stated thaf loan sanctioning powers are vested in
different authorities in accordance with their status and- level of
_ responsibilities but at the same time, keeping in view the need to en-

- sure smooth and . quick disposal of work.

6.62 At branch level, branch manager’s powers have been decided
in keeping with these objectives. Branches with deposit and advances
up to Rs. 1.00 crore can sanction clean loans upto Rs. 10,000 and
secured Toans upto Rs. 25,000. Branches with deposit and advances
of Rs. 1.00 crore to Rs. 5.00 crores can sanctiop clean credit upto
Rs. 25,000 and secured credit upto Rs. 50,000 and branches with
credit and deposit of above Rs. 5 crores can sanction clean loans upto
Rs. 50,000 and secured loans upto Rs. 1.00 lakh.

Sanctioning powers for branch Managers for ‘grant.ing' Priority
Sector Advances (Inland Credit Limits only) are given in Appendix

X1

6.63 The branches are empowered to sanction 95 per cent of the
proposals emanating from Scheduled Castes and Scheduled Tribes. As
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regards remaining proposals for large loans which do not account for
more than 5 per cent of the total applications received from Scheduled
Caste and Scheduled Tribe borrowers, Divisional and Regional Offices
are empowered to sanction them at the earliest possible time.

6.64 1t has been stated that the bank normally takes not more than
a fortnight to sanction a loan coming under. DRI Scheme. However,
in no case the branches can keep the applications pending for more
than one month. Branches have been advised to sanction the loans
in time. They have been advised to dispose off all the¢ loan applica-
tions received by them upto a credit limit of Rs. 10,000 within a period
of one month and in respect of proposals’ above Rs. 10,000 within a
period of 3. months from the date of receipt of the proposal.  The
bank is reviewing its lending policies in the light of the guidelines
issued by the Reserve Bank of India from time to time.

6,65 The delay in disposal is usually due to bunching of applica-

tions, non-availability of complete information in the applications, the
time taken by the applicants in producing requisite documents of the
credit limit applied for being beyond the powers of branch managers
etc.

6.66 When direct advances are made, the proceeds of loan are
credited to the SB A|c of the borrower or at his direction payments
are made directly to the supplier of goods and services.. -1t has been
stated that payments are not released to the representatives of the
borrower or other middlemen under any circumstances.

In reply to a question, it has been stated that credit is granted
on the basis of purpose of loan and validity of the proposal.

6.67 During evidence the Committee pointed. out that there were
.cases where the loan had been sanctioned but it had not been disbursed
for the last one year. One such case had happened in Amroha in
U.P. in March, 1982. The representative of the Bank observed that
the assets for which the loan had been sanctioned might not have
been available in that case.

6.68 In reply to a question the representative of the Ministry of
Finance has stated during evidence that out of 3.65 lakh applications
reccived in the bank, 3.61 lakh applications had been sanctioned. The
number of applications rejected was less than 1 per cent.

6.69 Asked since when the Branches were entering loan applica-
tions~received from Scheduled Castes and Scheduled Tribes m 4
Register, the Chairman of the Bank stated that they wer: maintaining
the registers since 1979. 1In October, 1982 the branches were asked
to indicate the number of applications received from Scheduled Castes
and Scheduled Tribes. The Bank hzd prescribed a new column in
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the application form as to whether the applicant belonged to a-Sche-
duled Caste|Scheduled Tribe.

6.70 In respect of applicants who did not turn up to take loan
amounts, the Bank tried to contact them so that they know that they
could get loans. Where the applicants lived at a distance, the Bank
wrote to them.

6.71 On being pointed out that there were cases wherc loan was
given for some purpose and it was spent for some other purpose, the
representative of the Ministry of Finance has stated during cvidence
that complaints were received and they asked the Banks to take action
against the persons concerned. The responsibility in this regard was
that of the State Government and bank officials. Crores of rupees
were being lent to people in rural areas through 38000 branches of
the banks. Firstly the procedure would have to be sct right ~ and
secondly action should be taken on complaints immediatcly and third-
ly new policies shiould be adopted on the basis of experience gained.

6.72 In reply to another question, he has stated that they had
received complaints that bank officers had asked for security even for
loans upto Rs. 5000 while the instructions were that no security should
be taken in such cases. The Banks should go by the viability of the
project to be undertaken and not so much by security consideration.
He said, “we will look into the complaints and repeat our instructions
once again.” - .

6.73 Registers for entering loan applications are being maintained
by branches of the Syndicate Bank since 1979. In October, 1982,
the branches have been asked to indicate the number of applications
received fdom Scheduled Castes and Scheduled Tribes. - For  this
purpose a mew column has been prescribed in the application form
as to whether the applicant belongs to Scheduled Caste or Tribe. The
Committee desire that the bank should ensure thar registers indica-
ting loan -applications received from Scheduled Castes Tribes are
maintained in all the branches. In cases where the loan applications
are rejected, the grounds of the rejection should also be entercd in the
Register.

6.74 Complaints are often received that bank officers insist on
sccurity even in respect of loans upto Rs. 5000 -. According to instruc-
tions, Banks should not demand any security for loans upto Rs. 5000 -
and hypothecation of assets to be created by the loan should suffice. The
very asking of the security has the effect of putting off the applicants
and throwing them back at the mercy of money lenders. The Com-
Mittee desire that the bank should ensure that the instructions jssued
by the Reserve Bank of India in this regard are followed in letter
and spirit by all its branches.
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6.75 Inspite of clear instructions that loan applications should
be disposed of within the stipulated time, in many cases cnormous
delays occur the processing of applications. Sometimes, the Branch
Officer neither rejects the application nor sanctions it. Even when the
application is sanctioned, delay occurs in making payment. This leads
to frustration among the applicants particularly those belonging to
Scheduled CasteslTnbw. The Committee recommend that the Syndi-
cate Bank should issue fresh instructions to all its Branches mdlcatmg
the procedure to be followed for sanctioning loans and fix a time-
limit within which such loan applications should be disposed of and
payment made to the beneficiaries. The Committee need hardly stress
that inordinate delays in the sanctioning and giving of loans can defcat
the purpose of assisting Scheduled Caste[Tribe families to cross the
poverty line.

F. RECOVERY OF DLLES

6.76 Outstanding advances, demand and overdues under Differ-
ential Rate of Interest Scheme as at the e¢nd of March, 1980, March,
1981. March 1982 and June 1982 have been stated to be as under :(—

( Rs. in 1acs)

March 80 " March 1981 Marcﬁalz)gz June 1982

No.of Bal- No.of Bal- No.of Bal- No ol Bal—
borro- ance borro- ance borro- ance borro- ance
wers Rs. wers Rs.  wers Rs.  wers Rs.

1. (a) Outstanding ad-
vances under DRI
Scheme 81323 414 94209 613 123744 1091 126709 1106

(b) Out of which to . .
SC/ST 28323 156 34961 256 53315 517 55277 537

(©) %, of(b)lo(a) . 30 42 47 49
2. (a) Total demand under
D.RI Scheme . 59665 225 58968 255 75950 418 B4735 476

" (b) Out of which to s
SC/ST 20781 68 22871 91 27942 171 35449 204
3. (a) Total overdues
under DRI Scheme 50496 168 49317 188 63359 303 68279 328
(b) Out of which to
SC/ST 18259 51 18547 65 24566 119 28619 137
4. (a) % of recovery un-
der the scheme to . - R
demand . 25 26 28 31
(b) 24 of recovery in

case of SC/ST to
demand 25 29 30 33

6.77 It has been stated that increase in outstanding advances is
not on account of lower rate of recovery alone.



87

6.78 The rate of interest on DRI loans is 4 per cent. Therefore,
for an overdue level of Rs. 100 lakhs, the outstanding advances may
go up by Rs. 4.00 lakhs per year. However, in the case of Scheduled
Caste|Scheduled Tribe, the outstanding advances increased during one
year (1981-82) from Rs. 256 lakhs in March, 1981 to Rs. 517 lakhs
in March 1982 showing an increase of Rs. 261.00 lgkhs.

6.79 The branches have been advised to grant DRI advances
only on viability of each proposal and not to become target oriented.
During the ‘branch inspection of the branches every year these aspects
are verified on random basis.

6.80 It has been stated that extent of failure of schemes due to
which beneficiaries could not repay the loan is not readily available.
However, by way of illustration the bank has reported its experience
in the following three schemes in Karnataka' :—-

(i) In South Kanara district, the Government has sponsored
sericulture schemes and the bank has financed Rs. 300
lakhs under this scheme. While initiating the Scheme,
the Government agreed to grant 50 per cent subsidy.
Subsequently, it was not granted to all borrowers. While
granting advances the Government assured proper mar-
keting arrangements. Later the marketing arrangements
were not made and the small farmers were asked to send
the cacoons to Ramnagar near Bangalore.

(i) Similarly, in Dharwar district, the bank has financed com-
munity irrigation and well projects. The Electricity Board
did not give electric connection to these borrowers for
9-10 months. As a result of that the borrowers were not
able to take crop after availing the loan and they have
to skip one crop resulting in substantial loss to the bank,

(iii) Under IDA assistance, DPAP Schem: was introduced in *

© Bijapur district in the year. 1979. The bank has financed
about 3500 milch animals. The DPAP agreed to estab-
lish milk co-operative societies. But these societies did
not function and there was lot of problem to the borrow-
ers to market the milk. At present, majority of these loans
are irregular,

6.81 From a study conducted by the bank in respect of DRI
loans, it had been observed that recovery of loans be-
comes difficult because sometimes loans granted are
not utilised for the purpose for which these are granted
or income generated out of productive activities is u.fed
entirely for consumption purposes without setting aside
any part for repaying the loans. The study indicated that
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out of 129 borrowers examined on random basis in the
different States, 53 borrowers had cither misutilised the
credit or the incremental income derived was used for
some other purposes resulting in non-recovery of dues.

6.82 Overdue position for Scheduled Castes|Scheduled Tribes
and others under Differential Rate of Interest Scheme is given below:—

Percentage of overdues to demand
- Dec. 1980 Dec. 1981  June 1982

Under total DRI credit . . . . 75 74 69
Under D.R.I. Credit to SC/ST . S 73 74 67

. 6.83 Overdue position of advances sectorwise in respect of all
priority sector advances is set out below:—

Dec. 1979  Dec. 1980  Dec. 1981
Percentage Percentage Percentage
of overdues of overdues of overdue
todemand todemand to demand

1. Agriculture :
Direct . . . . . 45 48 47
Indirect . . . . . 30 46 4
2. Small Scale Industries . . . . 50 45 53
3. Road Transport . . . . . 53 48 53
4. Retail Frade and Small Business . . 35 39 4
5. Professionals and self-employment . . 41 47 50
6. Education . . . . . . 49 4 49
ToraL . . . . . . 44 45 50
7. Others S 35 31 29
GrAND TotAL . . . . . . 39 36 36

6.84 It is seen that overdues are higher under Small Scale
Industries and Transport advances followed by Professionals and self-
employed.

For speeding up and monitoring the recovery of advances
under SSI, the bank has constituted a cell in regionz] offices. This
Cell is reviewing the position of overdues under SSI and whenever
necessary nursing programmes are worked out and in other cases they
are advising the branches regarding the steps that they have to take
for recovering the dues. -

6.85 In the case of agricultural advances, Rural Development
Officers are helping the farmers in availing necessary credit and techni-
cal know-how. These officers are ensuring end utilisation of credit
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besides recovery of advances by making regular visits. In order to
help supervision and recovery easy, clusters are selected for making
advances on large scale. - -

In all other cases the branches keep regular contacts with the
borrowers for the recovery of dues. The R.O.|D.O. guide the branches
in the recovery of dues whenever necessary.

6.86 State Governments have passed Agricultural Recovery Acts
and Public Moneys Recovery Acts to help thc banks to recover agri-
cultural and other small loans. State Governments arc helping  the
banks to some extent in recovery of their dues. By and large the Sche-
duled Caste|Scheduled Tribe Corporations are not assisting the banks
for recovery of dues at present.

6.87 For tackling the problem of overdues, the bank has suggest-
ed that credit should be granted for viable productive schemes. There
should be proper machinery to ensure end-utilisation of credit. The
State Governments and their agencies should provide proper infras-
tructure. They should provide inputs and alsn arrange marketing
facilities. There should be continued contacts between the borrowers,
tl}e tl;:mlii and the concerned Government agency to facilitate recovery
of the dues.

6.88 It has been stated that every effort is made to recover the
dues from the borrowers. When loans are finally ciassified as irrecover-
able, they are ultimately written off. In respect of loans covered by
the Deposit Insurance and Credit Guarantez Corporation, the bank
invokes the guarantee subject to certain conditions and limits.

—— L2 ) ‘

6.89 Overdues found irrecoverablz can be written off only by the
Head Office. The hes|Divisional Offices/Regional Offices|Zonal
Offices only make recommendation to the Head Office in this regard
after exhausting all avenues of recovery of dues.

6.90 In reply to a question regarding ths amount of loans given
to Scheduled Castes|Scheduled Tribes written off as bad debts during
the last 3 years, it has been stated that according to the forms of
Balance Sheet and Profit and Loss account prescribed in the Third
Schedule of the Banking Regulation Act, 1949, banks are given sta-
tutory protection from disclosing” the particulars of bad and doubtful
debts for which provision has becn made to the satisfaction of their
auditors. It vizw of these statutory provisions information relating to
amounts of bad debts written off is not divuiged in the public interest.

6.91 In their circular letter No. DBOD!BPBC 8lc-45-3(k) 79
dated Jan., 9, 1979 regarding Agricaltural credit [rom rommercial
banks, with special reference to smzll and marginul farmers,  the
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Reserve Bank of India has stated as under about th2 problem of ovet-
dues.-—

“While the banks have increased their agricultural advances
quite substantially during the last decade, the overdues
. in respect of this sector have also assumed significant
proportion; they constitute as much as 50 per cent of the
total agricultural advances. This high percentage of over-
dues naturally blocks the effective recycling of funds
which ‘acts as a constraint to increased flow of funds for
agriculture. Though banks have adopted the system of
regular review of the overducs position, it has not led
to any pérceptible improvement in their recovery per-
formance. In view of this, an in-depth study of the prob-
lems of overdues is considered uecessary by the Working
Group. We shall be glad if vour bank arranges for a
study in this regard on a selective basis, especially. con-
.centrating in areas where the incidence of overdues is
comparatively high, and submit a report to us for our
cosideration.”

6.92 On being asked during evidence whether persons affected by
hatural calamity were given any concession in the recovery of loan,
the representative of the Ministry of Finance has stated that they did
help in such cases. In case of loss of crops, the loan is converted into
a term loan. This results in reduction in the rate of interest also. In-
stalments due in the case of term loans are rescheduled. Normally loans
are not written off. They are written off only when no way can be found
for repayment.

6.93 When -it was pointed out that in" tribal areas, land of the
loanee was auctioned for recovery of loans, ﬂmresentative -of the
Ministry of Finance has stated that there are 14®s"in tribal areas under
which land of a person cannot be taken. When the Conmittee ‘pointed
out that what the private money lenders do is that they yet the land of
the loanee mortgaged with a bank and in case of default in repayment,
the land is auctioned by the Bank and those very creditors purchase
the land, the representative of the Ministry of Finznce has statcd that
whoever takes loan from the bank would have to re-pay it.

6.94 In reply to a question as to what extent State Government
and Scheduled Caste|Scheduled Tribe Development Corporations
were _assisting the banks for recovery of overdue loans, the represen-
tative of the Ministry of Finance has stated during evidence that the
State Government had passed Agricultural Recovery Acts to help the
bank recover agricultural and other loans. State Government are help-
ing the banks to some extent in the recovery of their dues. By and
large, the Scheduled Caste|Scheduled Tribe Corporations are not
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assisting the banks for recovery of dues at present. The State Govern-
ments have to permit recovery of money through coercive- process
like that of land revenue collection. All State Governments have not
passed such Acts. The Central Government has been advising them
to enact this type of legislation. The Act does help the banks in re-
covering their dues. The witness has stated further that the Finance
Minister had written to Chief Ministers on different occasions that a
proper climate had to be created for speedy recovery of dues of Govern-
ment and cooperatives. Some of the State Governments wanted to
write off all dues as a blanket measure. Government did consider
cases of hardship e.g. drought, flood or other natural calamity and
provided relief. But the basic principle is that moneys lent must be
recovered by the institutions concerned. The money has to be re-cycl-
ed. The fect is that 50 per cent of the advances made are not recover-
ed.

6.95.The Committee find that the overall percentage of overdue
to demand under D.R.I. Scheme as in June, 1982 was 69 while this
percentage in the case of Scheduled Castes/Scheduled Tribes was 67.
The Committee note with satisfaction that the percentage of recovery
in the case of Scheduled Castes/Tribes is somewhat better than the
overall percentage of recovery under the DRI Scheme. The Com-
mittce have been informed that-the State Governments are helping the
hanks to some extent in recovery of their dues, but by and large the
Scheduled Caste|Scheduled Tribe Corporations are not assisting the
banks in this regard. As timely recovery of loans is essential for
recycling of funds, the Committee feel that the Government agencies
particularly at the block and district levels (e.g. District Industries
Centres, District Rural Development Agencies, SCST Development
Corporations) should put in co-ordinated efforts for recovery of bank
overdues. '

10 LSS/83—7 ’
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CHAPTER VII
PRIORITY SECTOR LENDING
Share of Scheduled Caste|Scheduled Tribe in Priority Sector Lending

7.1 In a note furnished to the -Committee, it has been stated that
the particulars of priority sector advances by Syndicate Bank as at the
end of December, 1980, December, 1981, and June 1982 and the
share of Scheduled Castes and Scheduled Tribes in them are as under—

(Rs. in lakhs)

Dec. 1980 Dcc. 1981 June 1982

No. of Balance - No. of Balance No. of Balance
borrowers outstand- borrowers outstand- borrowers outstand-
ing ing . ing
Rs. Rs. Rs.

Priority sector advances 580444 36665 867612 45692  B83677 47723
Out of which to SC/ST 64863 906 135360 2279 152693 2627
% Share of SC/ST . 11.2 2.5 15.3 5.0 17.3 5.5

7.2 In reply to a question it has been stated that while no specific
target has been fixed by the Reserve Bank of IndialGovernment of
India regarding overall credit assistance to Scheduled CasteScheduled
Tribe borrowers, they have emphasiscd the need to ensure that these
borrowers rcceived increased credit support from the public sector
banks. The Reserve Bank of India have also advised the banks to
give priority to Scheduled Caste|Scheduled Tribe applicants in grant-
ing oredit. A specific target of lending to Scheduled Caste|Scheduled
Tribe is set before the public sector banks under the DRI Scheme.
Under this scheme 40 per cent of the total DRI Credit should be lent
to persons belonging to Scheduled Caste|Scheduled Tribes.

7.3 In view of the prominent position that agriculturc occupies
in the national economy, banks have been directed to ensurc that at
least 40 per cent of the advances to the priority sector are extended
to agriculture and allied activities. Concept of weaker sections in the
-agriculture sector has been introduced. These weaker sections will
comprise

(1) Small and marginal farmers with land holidings of §
acres less and landless labourers; and
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(11) Persons engaged in allied activities whose borrowal
limits for such activities do not exceed Rupees 10,000.

It has been stipulated that direct advances to such weaker sections
should reach a level of at least 50 per cent of the total direct lending
to Agriculture (including allied activities) by 1983.

7.4 The Committee have been informed that the percentage share of
advancts to small and marginal farmers, landless labourers and other
weaker sections out of total agricultural advances including allied
activities by Syndicate Bank during the last three years arc as under:

Dcc. 1980 ° Dec. 1981 June 1982

No.of Balance No.of Balance No.of  Balance
borrowers outstand- borrowers outstand- borrowers outstand-

ing ing ing
(Rs. in (Rs. in (Rs. in
lakhs) lakhs) lakhs)

1. Total agricultura
advances . . 326437 12281 388664 16979 39_5712 17403

2. Direct agricultural
advances (includ-
ing allied activities) 271063 9704 330122 13540 342078 13884

3. Out of direct agri-
cultural advances,
advances to small
and marginal far-
mers, lundless labo-

urers and other .
weaker sections . 145939 3365 146528 3781 178317 4776

4, Percentage share of
advances to small
and marginal far-
mers landless labo-
urers and  other
weaker scctions to ,

total djrect agricul-
tral adVances 3’4.7 28.0 34.4

7.5 At the end of September 1982, the percentage a share of
weaker sections in direct agricultural advances amounted to 40 per
cent. It has been stated that the bank is making every effort to reach
the target fixed for these advances.

7.6 The represenative of the Bank has stated during evidence that
by December, 1982, advance to weaker sections was 44 per cent
of the total direct agricultural advarce.

7.7 1n reply to a question the Chairman of the Bank has stated
during evidence that percentages given were of outstandings and not
disbursals. The instructions of the Reserve Bank of India also sti-
pulated outstandings. The representative of the Rescrve Bank of
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India has also explained that calculations are always made with re-
ference to balance outstanding. Disbursal figures were not available
with them. '

7.8 The Committee pointed out that in case ‘the figures were of
outstandings, the percefitage would increase on account of default in
repayment. The Committee was interested to know the actual
amount of loan given to Scheduled Castes|Scheduled Tribes.

7.9 The representative of the Ministry of Financc has explained
during evidence that Government of India and the Reserve Bank of
India also wanted to collect disbufsal figures. But this type of infor-
mation was not available under the accounting system which had been
followed for the last 100 years or more by the banks. Some of the
figures had started flowing in under the new system prescribed in
1931, Net additional credit flowing in alone could help them in
making policy decisions. In the absence of figures of disbursals,
in areas where repayment was good, more money wculd have to be
disbursed to retain the target and where repayment was poor, they
would be able to attain a similar target with less disbursements. The
difference would be mainly on account of interest that was added.

7.10 When the Committee pointed out that increase in percent-
age of outstandings showed that there were more defaulters, the rep-
resentative of the Ministry of Finance stated that the number of
borrowal accounts had also risen from 12 per cent to 17 per cent.

7.11 In reply to a question whether the Bank proposed to give
incentive to its Branch Managers and other staff for successfully
implementing schemes in rural areas, the Chairman of the Bank
stated that they did not propose to give any incentive to Branch
Managers for doing their regular work. Lending to priority sectors
or Scheduled Castes|Scheduled Tribes was part of their regular work.
However, to facilitate their work, they did give a two-wheeler to
Branch Managers for transport purpose in rural areas. Accommo-
dation was also provided to them.

7.12 The share of Scheduled Castes|Scheduled Tribes in the prio-
rity sector advances by the Syndicate Bank is 2.5% at the end of
1980. 5.0 per cent at the end of 1981 and 5.5 per cent at the end of
1982. The Committec note that the share of Scheduled Castes/Sche-
duled Tribes has been increasing during the last three years. No spe-
cific target has, however, been fixed by Reserve Bank of India'Govern-
ment of India regarding overall credit assistance to Scheduled Caste!
Scheduled Tribe borrowers in priority sector lending. .

7.13 The Committee recommend that as in the case of DRI Scheme
under which a minimum-of 40% of the total DRI credit is required
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(o be lent to persons belonging to Scheduled Castes and Scheduled
Tribes, certain percentage of the priority sector lending should be
earmarked for the Scheduled Castes and Scheduled Tribes.

7.14 The Committee note that the banks are maintaining the
figures of oustanding advances and no of actual dishursals during a
cer(ain period. Figures of outstandings ‘do not indicate the actual
amount advanced at the outstanding will increase on account of de-
fault in repayment. The Committee ‘are of the view that in order to
assess the flow of credit to Scheduled Castes and Scheduled Tribes,
banks should keep the figures of disbursals made and necessary ins-
tructions in this regard should be issued to them.

‘B. COMPOSITE LOANS FOR SMALL SCALE INDUSTRY

7.15 According to guidelines issued by Reserve Bank of India
all ‘smatl scale industries with credit limits upto and inclusive of
Rs. 25,000 should be treated as ‘weaker sections’ in the priority sec-
tor. Advances to such ‘weaker sections’ should corstitute 12.5 per
cent of total advances to small scale industries by 1985.

7.16 Tt has been stated that Composite loans upto Rs. 25,000
are granted to rural artisans and small units. These are, however,
not under DRI Scheme. The rate of interest is 10.25 per cent in back-
ward areas and 12.5% in other arezs. ‘

’

7.17 The performance of the Syndicate Bank in this regard dur-
ing the last three years is set out in the table below :—

(Rs. in lakhs)

e e 1980 1981 1982

No. of Balance No. of Balance No. of Balance
“borrowers Rs. borrowers Rs. borrowers Rs.

(a) Advance to wea-
ker sections in

S! s (limit
ugtlos ff:o?sfo'o"?)') ; N.A. N.A. 10326 1161 11032 1169

(b) Out of Weaker
Sections to SC/ST
(limits up to Rs.

b

N.A. N.A. 1995 72 2078 n

e e St e g

7.18 In reply to a question the representative of the Ministry of
Finance has stated during evidence that they werc giving loans for
small scale industries up to Rs. 20 lakhs for investment in plant and
machinery. Rate of interest was the same for Scheduled Caste and

others.
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7.19 In reply to a question whether out of composite loan of
Rs. 25,000, Rs. 5,000 could be given at 4 per cent under D.R.I,. and
the remaining amount at higher rate of interest, the representative of
the Ministry of Finance has stated as under :—

“The entire concept of D.R.I. Scheme is to provide assistance
to really weaker sections of the community as their re-
quirement will not be much. Those who can afford to
obtain large loans, they can pay rate of interest prescrib-
ed for priority sector and outside priority sector.”

. 1.20 He has further stated that the suggestion was difficult to
implement even from practical point of view. The representative of
the Reserve Bank of India has also said during evidence that loans
could be given to all weaker sections at a uniform prescribed rate.
The representative of the Ministry of Finance said that according to
their instructions, applicants belonging to Scheduled Castes were
given priority.

7.21 In reply to a question whether any percentage of funds could
be earmarked for Scheduled Castes|Scheduled Tribes in small scale
sector, the representative of the Ministry of Finance has stated that
they cannot force Scheduled Castes|Scheduled Tribes to set up small
scale industries. The Banks have scheies to take care of small entre-
preneurs and in those schemes relaxation in margin money is pro-
vided to Scheduled Castes|Scheduled Tribes.

7.22 When asked whether loan could be given for purchase of
land, the representative of the Ministry of Finance has stated that
the general approach of the bank is to lend money to the borrowers
for creation of productive assets. Capacity of the borrower who
buys land does not improve to repay the loan.

7.23 When the Committee suggested that in addition to land, the .
applicant must be provided other inputs to make the land productive,
the representative of the Miristry of Finardte has stated that money
for purchase of land must come from State Plan budgets because it
cannot be financed through banks.

7.24 On being pointed out that when bank gave loan to indus-
trialists for land, why it could not be given to others, the represen-
tative of the Ministry of Finance has stated that in the case of indus-
tries, the promoters’ contribution is more than 20 per cent. The
banks have to see which is the profitable incthod to use their
resources.

7.25 According to the guidelines issued by the Reserve Bauk, all
small scale industries with credit limits upto all inclusive of Rs. 2,000'-
should be treated to “Weaker Sections” in the priority sector. Advan-
ces to such weaker sectons should constitute 12.5 ner cent of the
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total advances to Small Scale Industries by 1985. The Committee
have been informed that the Syndicate Bank has advanced Rs. 11.69
crores in the year 1982 to “weaker sections” out of which the share
of Scheduled Caste/Scheduled Tribe borrowers was Rs. 71 lakhs
which constitutes only 6 per cent of the total advances to “wenker
sections” is small scale industries sector.

7.26 The Committee need hardly stress that the Scheduled Castes
and Scheduled Tribes who are the poorest among the poor sections
of society deserve a much higher share in the total advances made to
the “Weaker sections” in terms of the instructions of the Reserve
Bank of India.

They therefore recommend that the Reserve Bank of India should
fix the minimum percentage of advances to be made to Scheduled
Casts and Scheduled Tribe borrowers out of 12.5 percent share in
the total advances earmarked for the “Weaker Sections” in Small
Scale Industries sector.

C. Housing Loans

7.27 It has been stated that Syndicate Bank is granting advances
for construction of houses to Scheduled Castes and Scheduled Tribes
at the concessional rate of interest at 4 per cent upto Rs. 5000!- whereas
interest charged from others is 12.5 per cent for housing loans above
Rs. 5000]- but upto Rs. 50,000!-, interest charged is Rs. 12.5 per cent
and for amounts above Rs. 50,000/-, it is 15 per cent.  °

These loans are repayable within a period of 10 years.

7.28 According to the guidelines of the Reserve Bank of India,
Commercial Banks in the country have been asked to garrpax:k for
housing finance Rs. 100.00 crores in 1982 and raise this limit from
Rs. 100 crores to Rs. 150 crores (i.e. about 0.5 per cent of total
bank credit) for 1983. Banks have been asked to give special attention
to the need of.the low income housing. The quantum of funds to be
provided for housing in respect of various categories is as under :—

Amount ecarmarked
(Rs. incrores)

Direct Finance : . '
Individuals, group of borrowers belonging to SC/ST and economically weaker

sections . . . io .00
Individuals group of borrowers belonging to low income groups 20.00
Others 15.00
I1. Indirect Finance.:

Investment in guaranteed debentures/bonds of HUDCO/Housing Boardsetc. . 75.00
10.00

Housing Development Finance Corporation Limited !
150.00
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7.29 As per directive Syndicate Bank has to lend a minimum of
about Rs. 5.67 crores both directly and indirectly under Housing
Finance Scheme. The particulars of direct advances granted by the
Bank or through the State Housing Boards or Cooperative Housing
Societies to Scheduled Caste|Scheduled Tribe borrowers during the last
three years are given below :—

Direct Finance

SC/ST Borrowcers —_ —
No. of Balance

Borrowers (Rs. in

lakhs)
December, 1980 . . . . N.A, 48
December, 1981 .. . . . . . 15116 237
June, 1982 . . . . . . . . 16425 255
September, 1982 . . . . . . . . .o 16212 227

7.30 Direct Housing Finance is granted by the Bank-directly or
through State Housing Boards or through State Housing Co-operative
Societies to Scheduled Castes|Scheduled Tribes. So far, Bank have not
granted hausing finance through Scheduled Caste|Scheduled Tribe Cor-

poration. '

7.31 The Committee note that housing advances upte Rs. 5000|-
arc granted by the bank to Scheduled Castes/Scheduled Tribes at the
concessional rate of interest of 4 per cent. The Committee do not
consider the amount-of Rs. 5000/- as sufficient for construction of a
house keeping in view the escalation in the prices of the various
bujlding materials and higher labour charges involved. The Committee
recommend that housing loans upto Rs. 7500|- with a provision of 25
per cent subsidy should be given to Scheduled Castes and Scheduled
Tribc at 4 per cent rate of interest.

N

D. Educational Loans

7.32 Among the categories of persons eligible for getting loans
under Differential Rate of Interest Scheme are indigent students of
merit going in for higher education who do not get scholarships|main-
tenance grants from Governmental or educational authorities.

7.33 In reply to a question, it has been stated that the particulars
of educational loans granted by Syndicate Bank under D.R.I. Scheme
are not separately available. However, the total outstanding educational
loans granted by the bank were Rs. 1.92 crores of whch advances
granted to Scheduled Castes|Scheduled Tribes were Rs. 4.00 lakhs as
at the end of September, 1982. The number of borrowers involved

were 4362 and 301 respectively.

[}
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7.34 It has been stated that educational loans under DRI scheme
are granted to indigent students of merit at 4% interest. Normally, the
per student loan should not exceed Rs. 5000)-. However, in exceptional
cases hlgher.amount of loan can be granted. These loans are repayable
w1th1n'a period of 5 years, These terms excepting the eligibility criteria®
regarding land holdings, are applicable both to Scheduled Custes|Sche-
duled Tribes and others on same lines.

7.35 In reply to a question, the Chairman of the Bank has stated
during evidence that there is no fixed percentage for Scheduled Castes
and Scheduled Tribes under the Educationgl Loan ‘Scheme. There are
not sufficient number of borrowers. A number of Government scholar-
ships are given to.Scheduled Castes|Scheduled Tribes. Education loans
are granted only to those people who are not granted any Government
scholarship.

7.36 When the Committee enquired if the Bank could also give
loan in addition to the scholarship amount to Scheduled Caste!Sche-
duled Tribe students for meeting their needs, the Chairman of the Bank
has stated that they can give loan to these students at a regular rate of
interest but not at 4% as the student is already getting a scholarship.

7.37 The Committee note that the total outstanding educational
loans advanced by the bank as at the end of September, 1982 were
Rs. 1.92 crores out of which Rs. 4.00 lakhs were advanced to 4.362
Scheduled Castes and 301 Scheduled Tribes respectively. The Com-
mittee feel unhappy that particulars of educational loans granted by
the bank under D.R.I. Scheme have not becn kept separatcly. They
recommend that separate figures of educational loans advanced to
Scheduled Castes/Scheduled Tribes and others under D.R.I. Scheme
should be maintained by all the banks.

7.38 The Commitee recommend that the Government should
introduce a scheme for giving interest free educational loans to Sche-
duled Caste/Scheduled Tribe students. The interest on such loans
may be subsdised by Government. The repayment of loun amount may
commence in instalments after allowing a moratorium vhich may
be Jimited to one year after the completion of the course for which
the loan is granted.

A. C. DAS,

New DeLHt ‘ Chairman,
April 15, 1983 Committee on the Welfare
of Scheduled Castes and

Chaitra 25, 1905(Saka) Scheduled Tribes



. APPENDIX I
(Vide para 1.1 of the Report)
Yurisdiction of Regiona}/DivisionaI oﬁces
of Syndicate Bank

Zones Regions " Divisions ’ Jurisdiction

Bangalore ~ Bangalore Mysore Chickmagalur, Kodagu, Has-
san, Mandya, Mysore and
' ShlmOga Districts

Bangalore, Chitradurga, Ko-
lar fnd Tumkur Dnstts

Belgaum Bijapur Buapu} Bidar & Gulbarga

‘ Distts
‘ *
. Huybli Dharwar. Bellary & Raichur
Districts

Belgaum District

Bombay ' Bombay City

Pune Aurangabad, Ahmednagar,
Jalna, Pune, Shangli, Sholapur
Satara & Kolhapur Districts

Maharashtra :
Bombay T Akola, Amravathj, Bhandara,
. Chandrapur, Dhulia, Nagpur,
Nanded, Nasik, Ra:gad
Ratnagiri, Sindhudurg,
Thana, Wardha & Yeotmal
Districts

Ahmedabad  Bhopal Madhya Pradesh

Gujarat

Calcutta ‘Bubaneshwar Orissa-Statc.

Calcutta Assam, Bihar, West Bergal,.
and Andaman & Nicobar
Islands.
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Zones Regions

Divisions

Jurisdiction

Delhi
Delhi

Chandigarh

States of Haryana, Himachal
Pradesh, Jammu & Kashmir,
Punjab & Union Territory of
Chandigarh '

Rajasthan & Union Territory
of Delhi.

Lucknow

Hyderabad
Hyderabad

Meerut

Mecerut, Dchradun, Bijnoor
& Saharanpur Districts.

Ghaziabad

' Ghaziabad, Moradabad &

Bulandshahar Districts. .

Agra’

Agra Aligarh & Mathura
Districts.

Nellore

Allahaba, Faizabad,
Kanpur, Lucknow &
Varanasi Districts
Nellore, Prakasam &
Chittoor Districts.

Cuddapah

-~ Cuddapah, Kumotq?and'

Anantapur Distric

Vijayawada

East Godavari, West
Godavari, Krishna, Guntur,
Srikakulam, Visakhapatnam,
Vizianagaram & Warangal
Districts.

Hyderabad, Karimnagar,
Medak, Nalgonda,
Nizamabad & Ranga”
Reddy Districts.

Madras

Coimbatore

Coimbatore, Madurai,
Kanyakumari, Periyar,
Nilgiris, Ramanathapuram,
Salem, Thanjayar,
Tiruchirapalli &
Tirunelveli Districts.

Chingleput, Dharmapuri,
Madras, North Arcot, South
Arcot and Districts.
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Zones Regions

Divisons'

" Jurisdiction «

Goa

Karwar

North Kanara Districts of
Karnataka State

Goa. .

Kanara

West Coast

Mangalore

Mangalore, Bantval, Sullia,
Puttur & Belthangad Taluks
of South Kanara Districts

Udupi

Udupi, Karkala &

Goondapur Taluks of South
Kanara Dist. Karnataka

Kerala

Cannanore

Cannanore, Wynad &
Kozi-kode Districts,
Lakshadweep & Pondicherry

Alleppey, Ernakulam, Idikki,
Kottayam, Malapuram,
Palghat, Quilon, Tirchur &

Trivandrum Districts,



(Vide para 1.4 of the Report)
State-wise distribution of Branches of Syndicate Bank

APPENDIX I

Last Friday of Last Friday of
March 1982 Sept. 1982
R SU.U M T R SU U M T

AndhraPradesh . 143 39 17 27 226 143 39 17 27 226
Assam 25 TR B 3 2 1 3
Bihar . . 2 6 .. 8 .. 2 6 . 8
Gujarat . , ., |2 8 7 12 39 12 8 7 12 39
Haryana . ., |, 22 7 1 30 2 7 1 ., 3
Himachal Pradesh | 1 . 1 1 v 1
Jammu & Kashmir .. 2 .. 2 .. .. 2 .. 2
Karnataka . . 197 85 29 st 362 201 8 29 51 366
Kerala . . .. 29 41 9 6 8 29 41 9 6 85
Madhya Pradesh . 9 2 9 .. 20 9 2 9 .. 2
Maharashtra .. . 25 21 22 36 104 25 21 23 36 105
Orissa . . ., & 5§ 4 15 6 5 4 15
Punjab . ., 1. s 4 10 1 5 4 10
Rajasthan et .. 6 .. 6 .. .. 6 .. 6
TamilNadu . . 10 21 19 16 66 10 21 19 16 66
UttarPradesh . . 95 20 24 1 140 95 20 24 1 140
West Bengal 1 4 15 20 1 4 15 2
Meghalaya |, 1 1 1 1
Union Territories :
A & N Islands . . 2 .. 1 3 2 .. 1 3
Chandigarh 1 .. 1 o.M
Dei ., . , .. .. 45 45 .. .. 46 46
Goa, Daman & Diu 12 4 1 17 12, 4 1 17
Lakshadweep . . 5 5 5 s
Pondicherry . . 1 1 1 . 1

569. 264 166 211 1210 S73 264 167 212 1216
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APPENDIX Il

(Vide para 2,39 of the Report)
Dutles of specia'l Assistants

‘The duties of Special Assistants involve :

(i) Passing independently cash, Clearing and ' Transfer cheques,
vouchers, etc. (whether credits or debits) upto and including Rs.
10,000/- (or any higher limit fixed by the bank in its own discretion).
Passing will include verification of signatures and scrutiny as to
the correctness of endorsements on and other particulars of such
instruments :

(ii) Signing vouchers, cheques, drafts, pay orders, advice, bill schedules,
Statements, certlﬁcatcs etc.

(iii) Checking all vouchers, advices, statements, bills returns, books
of accounts etc.;

(iv) Checking current, savings and other ledgers. PROVIDED
tha if any additional allowance is paid to any employee/s under
any existing system in a bank for ledger/checking such payment and
ledger checking system shall continue undisturbed and such
continuance shall preclude any claims by a workman for a change

in status.

(v) Discharging, endorsing cheques, bills etc.

(vi) Checking the coding and decoding of telegrame (excluding check
symbols or cyphcrs) :

(vii) Inspecting godowns (only in banks where such work is already
being done by workmen).
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APPENDIX IV
(Vide para 2.59 of the Report)
Policy for Promotion of Sub Staff to Clerical Cadre

For the purpose of promotion, the subordinate staff are divided into
2 gioups, viv., thosz who have to appear for written test and viva voce test
and those in respzct of whom written test in waived. The following candida-
tes have to appzar for written test and viva voce test.

(a) The members of subordinate staff who have passed SSLC or equi-
valent examination and have completed one ycar of continuous service in
the Bank as on 30-6-1981 after aoquiring the SSLC qualification.

(b) The staff members on the subordinate cadre who have not passed
SSLC or cqiivalent cxamination, but have completed 7 years of

continuous service in the Bank on 30-6-1981, §

_(c) Such of the subordinate staff who have got minimum educational
qualifications prescribed for direct recruitment to clerical cadre provided
they are probationers as on 30-6-1981. These qualifications prescribed
are §

(i) 60° markas in aggregatic in SSLC or equivalent examination

OR

(ii) 409 marksin the aggregatein respect of graduation in Arts/

Humunities/Commerce and/or Law or 509 marks in the aggre-
gate for other graduates in final examination.

(iii) A pass class in SSLC for employces belonging to Schdedule

Castes/Tribes and for Ex-servicemen who should have served for

not less than three years in the armed forces of the Union Govern-

ment or in both the armed forces and a Civil Dept.

. PBurther subordinate staff who have passed SSLC Examination before
their joining permanznt service in the subordinate cadre cannotclaimeligi-
bility under clause (A) and will be eligible as per Clause (B) of circular No.
216-81 dated 5-9-1981 I.E. After putting in 7 years of Service in the

Sub-staff’ cadre. ,

The written test is waived in respect of the followi ng:—

(i) Sub-staff members who have completed 15 years’ of service or
have attained the age of 40 as on 30-6-1981.

(ii) Sub-staff who are eligible for direct recruitment to clerical cadre
as per the conditions givenunder (c) above but are confirmed in

service as on 30-6-1981.
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(iti) All subordinate staff membars who have attained the age of 40
years will bz eligiblz for promotion only after they have putin the
.qualifying length of service of 7 years ‘n the subordinate cadre.
Howaver intae case of Subordinate staff members whoare appoin-
ited und:r Ex-servicemen category the requirement of minimum
1zngtn of servize is waived if they have attained the age of 40 years.

Howzever, thesubordinate staff in respect of whom written teste is waived
have to appz=ar for viva voce teset.



APPENDIX v

!

(Vide para 2.62 of the Report)

Promotion Policy from Junior Management Grade Scale I to Middle
Management Grade Scale II

Eligibility: ,
. ‘Officers in Junior Management Grade Scale I should complete a mini-
mum of 7 years as on 31st December of the previous year to become eligible
for consideration for promotion to the next higher scale.

The eligibility oriterion will be suitably relaxed if the number of eligible
officers is less than three times the number of vacancies.

The maximum number of officers who will be considered for promotion
from Junior Management Grade Scale I to Miadle Management Grade
Scale 1I wilt be 8 times tN¢ number of vacancies.
. !
Hlustrations : If the number of vacancies in Middle Management Grade
Scal: ILis 25 and the number of eligible officers is 225, the first 200 cfficers
will only be considered.

Factor Weightage:

(a) Senicrty 50 points
(b) Educational & Profes:ional Qualifications 10 peints
(c) Performance in the Grade 25 points
(d) Potential as iden‘ified in the interview 15 points.

+
The competent authority for deciding time premotions from Junior
Management Grade Scale I to Middle Management G rade Scale II will be
Dy. General Manager (Personnel).
The appellate authority for hearing the appeals in respect of rromotions
from Junior Management Grade Scale I to Middle Management Grade Scale
IT will be General Manager

: 107
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APPENDIX VI

(Vide para 2.75 of the Report)

Copy of Department of Personnel & A.R.O.M.No. 42015/3/75-Estt(C)
dated the 16th January, 1976 to All Ministries etc.

Subject:— Appointment of persons holding the posts of Sweepers, farashes
¢tc.as peons.

As the Ministry of Pinance etc.,are aware, to imptove the workenviron-
ment of Sweepers, farashes, etc. who are at the lowest rung of the society and
who are already in service, Ministries/Departments were requested vide this
Department’s O.M. of even number dated the 5th September, 1975toamend
the Recruitment Rules for the post of peons under them in consuitation with
this Department to proviae for appointment on transfer of sweepers, farashes,

etc. possessing the qualifications presc.ibed for direct recruitment to the post,
to the extent such persons are available.

2. This question was further considered at the 6th meeting of the High
Power Committee under the Chairmanship of Prime Minister -and
1t was observed, that, the minimum educational qualifications may not be
insisted uponintheircase, because the existing sweepers and farashes may not
be in a position to acquire these qualifications as are prescribed for the post
of peons. Therefore, it was decided by the High Power Gommittee that in
their cases, the question of relaxation of educational qualifications should
be sympathetically considered if they possess elementary literacy and give
proof of ability to rzad in Hindi, After carefully considering the question,
it has been decided, that 25 9 of the vacancies accruing in the pcons cadre
should be reserved for being filled by transfer from sweepers, farashes, chowki-.
dars, etc. who have put ina minimum of five years’ service and who may not
be possessing the qualifications prescribed for direct recruitment to the post
but who may possess elementary literacy and give proof of ability to read in
Hindi. Por the purpose of detzrmining whether such swzepears, farashes,
chowkidars, etc. possess elementary literacy and have ability to read in Hindi
it would be nscessary to hold a simple written test. Ministries/Departments
are aocordingly requested to amend the Recruitment Rules for the post of
peons under them in consultation with this Department to reserve 25 9 of the

‘vacancies occurring in the cadre of peons for appoinment on transfer of
sweep:rs, farashes, chowkidars, etc. who do not possess the qualifications
prescribed for direct recruitment to the post of pzon but who possess elemen-
tary literacy and give proof of ability to read in Hindi and have put in five
years’ service in the parent cadre. R
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APPENDIX VI
: (Vide para 2.75 of the Report)

Copy of Department of Personnel and Administrative Reforms O.M. No.
42015/1/76-Estt. (C), dated 2.2,1977 to all Ministries/Departmeants, etc.

Subject:— Appointment of parsons holding the posts of Sweepers, Farashes
ctc, as Peons. :

The undersigned is directed to refer to the Deptt. of Personnel 0.M.No+
42015/3/75-Estt(C) dated 16th January, 1976 regarding reservations of 25 %,
vacangcies in the Peons cadre for being filled by transfer from Sweepers,
Fart}shes, Chowkidars etc. who have put in minimum 5 years of
serviceand who may not be possessing the qualifications prescribed
for direct recruitment for the post but who may possess elementary
literacy and give proof of ability to read in Hindi.

. 2. It was, however, felt that the condition regarding “ability to read
In Hindi” might cause hardship to Swcepers, Farashes etc. working in
offices under Central Government and Union Territory ‘Administrations
situated in non-Hindi speaking areas. The matter accordingly came up
again for consideration at the meeting of the High Power Committee held
under the Chairmanship of the Prime Minister on the 12th November, 1976
and it was decided that in view of the practical consideration involved,
Sweepers, Parashes, etc. who possess elementary literacy and give proof of
ability to read either English or Hindi or Regional Language could be con-
sidered for transfer to the Peons cadre in the 25 9 vacancics reserved for them
and the instructions contained in the O.M. dated 16-1-1976 cited above

stand amended to that extent.

3. Tz Ministry of Finance etc. are requested toamend their recruitment
rules for the post of Pzon accordingly in consultation with this Department,
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APPEN DIX IX

(Vide para 4. 3 of the Report)

Geographical areas of Banking Service Recruitment Boards for Clerical
recruitment and their participating and (oordtnating banks

Recruitment Board

Group of Banks Geographlcal Coordmatmg

for direct rec-  areas for regional  Banks
ruitment of recruitment of
ofﬁccrs Clerks

1. Eastern Group
(Calcutta)

2. Southern Group
(Madras)

3. Southern Group
(Bangaloie)

4. Northern Group
(Delhi)

5. Western Group
(Bombay)

‘6. Western Group
(Baroda)

7. Central Group
(Lucknow)

8. Central Group
(Bhopal)

9. North Eastern
Group(Gauhati)

i

mted Com- States of West United Com-
mercial Bank  Bengal, Bihar, m-reial Bank.
Orissa, Sikkim &
Andaman & Nico-
bar Islands.

Indian Bank, States of Tamil Indian Bank.
Indian Overseas Nadu, Andhra

Bank, Andhra  Pradesh& U T.

Bank. of Pondicherry.

Canara Bank, States of Karna-'-Canara Bank.
Syndicate Bank, taka and Kerala,

Vijaya Bank, |

Corporation

Bank.

Punjab National State of Punjab, Punjab Natxonal
Bank, Oriental Haryana, J&K, Bank.

Bank of Com- Himachal Pradesh

merce, New & U.Ts of Delhi

Bank of India, & Chandigarh.

Punjab & Sindh
- Bank,
Bank of India, State of Bank of India.
Union Bank, Maharashtra and
‘Bank of U.T. of Goa.
Maharashtra

Bank of Baroda, States ofiGujarat Bank of

Dena Bank. & Rajasthan. Baroda.

Allahabad Bank, State of Uttar Allahabad Bank:
Pradesh.

antral Bank of State of Madhya Ccntral Bank of

India. Pradesh India

United Bank of Statesand U.Ts United Bank of

India. in North India. -
Eastern Region.
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APPENDIX X

(Vide para 4.4 of the Report)

List of the Regional Recruitment Boards (R.R.Bs) for State Bank of

India Group
‘Regional Recruitment ‘Geographical area covered
Board :

1. Ahmedabad State of Gujarat, Union Territories of Daman & Diu.

2. Bhopal State of Madhya Pradesh.

3. Bhubaneshwar State of Orissa.

4. Bombay State of Maharashtra, Union Territories of Dadra
& Nagar Haveli and Goa.

S. Calcutta States of West Bengal, Sikkim and Union Territory
of Andaman & Nicobar Islanc:.

6. Chandigarh States of Punjab, Haryana (Excluding Gurgaon and
Sonepat Districts), Jammu & Kashmir, Himachal
Pradesh and Union Territory of Chandigarh.

7. Gauhati States of Assam, Meghalaya, Tripura Manipur,
Nagaland, Union Territories of Arunachal Pradesh
and Mizoram.

8. Hyderabad State of Andhra Pradesh and Yanam,

9. Lucknow State of Uttar Pradesh Excluding We.tern U.P.

10. Madras States of Tamil Nadu, Karnataka, Kerala and
Union Territories of Pondicherry  (Excluding
Yanam) and Lakshdweep. °

11. New Delhi State of Rajasthan, Union Territory of Delhi,
Gurgaon and Sonepat Districts of Haryana and
Western Uttar Pradesh.

12. Patna State of Bihar.
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APPENDIX XI

(Vide para4.5 of the Report)

The composition of the Banking Service Recruitment Boards and the
Central Recruitment Board

Name of the Board Name of the Chairman/ Designation
Member
1. B.S.R.B. Delhi Shri K.N. Channa Chairman
) Prof. A. Das Gupta Member
Shri K.C. Shenmar Member (SC/ST).
2. B.S.R.B. Baroda Dr. C.B. Patel Chairman
Shri L.K. Oad Member
Shri D.P. Makwana Member (SC/ST)
3. B.S.R.B. Calcutta  Shri P.K. Patnaik Chairman
Shri S.K. Chatterjee Member
Smt. Chaubala Ao” Member (SC/ST).
4. B.S.R.B. Madras Shri C.G. Rangabhashyam Chairman
Shri B.S. Krishna Rao Member
Shri B.R. Sundaran Member (SC/ST).
5. B.S.R.B. Bombay Shri B.M. Prabhu Chairman
. Shri L.G. Rajwade Member
. Shri K.N. Kadam Member (SC/ST).
6. B.S.R.B. Bangalore Dr. T.G.K. Charlu Chairman
Prof. Thandaveswara Member
Shri V.K. Kunhan Member (SC/ST).
7. B.S.R.B. Lucknow  Shri Ashok Sen Chairman
Shri Sushil K. Liddle Member
* Shri Pratap Singh Member (SC/ST).
8. B.S.R.B. Bhopal Shri O.P. Gupta Chairman
Shri G.N. Tandon Member
Shri N.M. Wadiwa Member (SC/ST).
9. B.S.R.B. Gauhati Shri Sarbeswar Goswami Chairman
Shri Lala N.K. De Member
Dr. R.S. Lingdoh Member (SC/ST).
1¢. Central Recruitment Shri S. Vasudevan Chairman
Board (S.B.1. Group) Shri Ram Sahay Member
Bombay. Shri S.M. Dikhila Member (SC/ST).

o e com—
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APPENDIX XII
(Vide para 5.26 of the Report)
EMPLOYEES HOUSING LOAN SCHEME

To be eligible for a loan under the Scheme an employee must have put
in a minimum continuous confirmed service of at.least five years and have
atleast five more years of service before him/her to retire. Retirement age
shall be taken as 58 years for purposes of this clause.

1. Loans will be granted for acquisition of residential house/constru-

ction of house etc. Provided that employee does not already own a house
in his/her own name. :

2. The eligibility amount of the loan will be as under: -

FOR WORKMEN
(a) 909 of the cost of the land and building, or

(b) actual outstanding under Joan raised from other sources provid:d
however it does not exceed 909, of the original cost, or

(c) 60 months’ salary,
(d) Rs. 75,000/- whichever is lowest.

“Salary” shall mean basic pay, dearness allowance, special allowa-
nce of a permanent nature, house rent allowance and city compensa-
tory allowance, drawn during the month previous to the date of appli-
cation for a loan under this scheme.

In the case of employees who are provided rent free quarters the
house rent allowance that would havg, been payable to such employees

taking into account the area where such employees are Working may be
taken into consideration for purpose of ‘salary’. The loan will carry

simple interest at 4%/ per annum.

FOR OFFICERS

1. Only an officer who has completed 5 years of continuous service
in the Bank shall be eligible for the loan. ' .

2. Maximum amount of the loan shall be 809 of the cost of land and
building or actual outstanding under the loan raised from other sources
provided however it does not exceed 809 of the original cost or 75 months’
basic pay or Rs. 80,000/- whichever is lowest. .

3. The loan shall carry simple interest at 6 % per annum.

4. The loan together with interest thereon shall be repayable in not
more than 240 months instalments. :
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/
CONDITIONS | OF ELIGIBILITY

(i) The employeg applying for a loan does not own any residential
house or accommodation either in his/her name and/or in the name of his/her
spouse andfor dependent children.

(ii) The land on which the house is to be constructed is free from any
charge and stands in the name of the employee applying for the loan or is
in the joint nam?s of the employee applying for the loan and his/her father/
mother/wife/husband or is in the name of the employec applying for the loan
as the Karta of a family. The land on which the house is to be constructed
can be leasehold land provided the lease is in favour of the employee applying
for the loan or is in favour of the employee applying for the loan jointly
with his/her father/mother/wife/husband or is in the name of the employee
applying for the loan as the Karta of a family and provided further the
unexpired term of such lease contract is not less than 50 years.

(iii) In the case of a loan for acquisition of a ready bi;ilf house, the
property is free from all charges and is  being acquired in the name of the
employee for the loan.

(iv) The employec is ready and willing and is in a position to create in
favour of the bank a first charge over the property acquired and/or to be
acquired with the aid of the loan.

(v) Acquisition and/or construction of the housc is for the bonafide
personal use of the employee and/or the membeis of his/her family if not
immediatcly atleast after retirement.

(vi) The employee has suffizicnt funds or sources of income to meet
the balance cost of acquisition and/or construction of the house or residen-
tial accommmodation including the cost of site.

(vii) The monthly instalment of repaymerit in respect of the loan pran-

ted under this scheme as also other borrowings including provident fund loans
and income-tax together do not exceed 40 9; of the gross salury of the employee.

For the purpose of the above clause, only 50 of the income-tax
deduction shall be taken into consideration in the casc of employees who are
drawing a gross salary of morc than Rs. 1500 per month.

For the purpose of above clause, deduction of EPF, Insurance Premia,
Festival Advances and Union/Association subscription shall not be taken
into account.

(viii) In case both the husband and wife are employed in the Bank
only one of them shall be cntitled for a loan under the sc_hemc. However,
the salary of the husband and wife together may be taken into account for

the purpose of clause (vii) above.

ix) The employee is prepared to bzar all costs and expenses including
legal <(:’ha)1rges in c%nzxection with the creation of the mortgage charge in

favour of the bank.
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PURPOSE OF THE LOAN .

Loans under this scht me may be granted for all or any of the followin
purposes ¢

(i) Acqufsition of ready built residential houses by an employee.

(i) Acquisition of land for the specific purpose of construction
of residential house, ithereon, provided however that loan shall not
be granted only for acquisition of the site.

(iii) Construction of residential house on land already owned/acquired
by the employee.

(iv) Adcitions/alterna.ions .o residential house already owned by the
employee, provided the bank is satisfied that such addition/alterna-
tions are essential for the benefit of the employee.

(v) For repaymen. of loan of the following nature;
(a) Those raised on the security of residzntial house;

(b) Those raise¢ on clean basis from Syndicate Bank or any one
o1 more purposes covered by clauses (i) to (iv) of the scheme,
the purposc¢ being evident from the application submitted
for such clean loan; and

(c) Those raised op clean basis from LIC of India, proviaed that
the overall av1age rate of interest applicable to the earlier
loan is higher than the rate at which interest is chargeable
for loans under the scheme.

Advances shall be granted to co-operative housing societies formed by
the employees of the Bank on the terms and conditions above-
mentioned except that the conditions regarding service to become eligible
for a loan shall be three years only against five years stipulated above.

It is a condition precedent that Chairman of the Society, to be financed,
shall be the nomin:e of the Manggement.



APPENDIX XIII
(Vide para 6.62 of the Report)

Sanctioning powers for Branch Managers for granting
Priority Sector Advances (Irland Credit Limits only)

(Rs. in lakhs)

Nature of Power Branches
(Volume of branch’s Deposits+ Advances)

Rs. 10 crores Rs. § crores to Below
to Rs, S5crores Rs. 1 crore Rs. ] crore

1 2 3
1. LOANS, OVERDRAFTS, CASH CREDITS|LC/BG :
A. Secured :
1. Fixed Deposits of the Bank —Full power—
2. Life Insurance Policies 0.50 0.25 0.10
3. Unit Trusts, National Bonds &Govern-
ment Securities 1.00 0.50 0.25
4. Pledge of goods 1.00 0.50 0.25
5. Hypothecation of gocds 0.50 0.15 0.10
6. Jewels 0.05 0.05 0.05
7. Hypethecation of Vehicles . 1.00 0.15 0.15
§. Mortgage loans other than ggricul-
ture -, - —
9. Other sccured loans and advances 0.50 0.15 0.05
10. Secured Bank/Guarantee/LC 1.00 0.5 0.25
B. Unsecured: !
1. Bapk Guarantees 0.50 0.15 0.10
2. Letter of Credit 0.50 0.15 0.10
3. Clean Loans/CD/CC 0.25 0.10 0.0

C. Agricultural Advances :

1. Hypethecation of Crop Loans-—
(a) under tie-up arrangements 0.50 0.30 0.20
(b) Othercrop loans 0.25 0.15 0.}2
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1 2 .‘ 3
2. Allied activities ‘ 0.25 0.15 0-10
3. Hypethecation of Machinery (other ,
than Tractor Loans) 1.00 0.50 0.25
4. Tractor financing under approved
ARDC Scheme 1.00 1.00 1.00

S. Minor Irrigation and Development
Loans (including mortgage loans) :

(a) Secured 1.00 0.25 0.10
! (b) Clean 0.10 0.05 0.05
D. Loans under Special Schemes:
1. Educational Loan under Educational
Loan Scheme - . 0.25 0.25 0.25
2. DRI Scheme 0.065. 0.065. 0.065
3. Composite loans to artisans & indus-
tries and also small industrial units
having credit requirement of less
than Rs. 25,000 0.25 0.25 0.25
E. Bills purchased and Discounted :
1.CDD (Approved instruments only) :—ﬂ--—Full powers—-
2. BATDD 1.00 — —
3. DATBD/Supply Bills/ CBD 0.50- 0.20 0.10
4. DBD ' 1.00 0.25 0.10
E. Issue of Solvency Certlificates 5.00 . 5.00 5.00
Il. OVERALL SANCTION PER PARTY :
(Except Solvendey Certificates)
1. Secured (excluding against FD of the ’
. Bank and Govt. Securities) 1.90 0.50 0.25
2, Clean .. . . : . 0.50 0.25 0.10
3. Bills purchased and discounted . . 1.00 0.25 0.10

Note : For the purpose of granting loans under item (4) (Tractor Loans)
and item C(1) (Crop loans), the per party limit should be the limit
noted under respective items or under Item No. [I whichever is higher.
However, in the case of Educational Loans, all branthes can grant only
up to Rs. 25,000 per party. " '



APPENDIX XIV
) (Vide para 4 of Introduction)

Summary of Conclusions|Recommendations contaned .in the Report

SL.
No.

Refer-
ence to
Para
No. in
Report

L]

2

3

1.14

l.l;

The Committec have been informed that Government
has taken a ‘policy decision to have atleast one Director be-
longing to Scheduled Castes/Scheduled Tribe in each of the
Board of Directors of the nationalised banks, Thg Committee
note that in the present Board of Directors of the Syndicate
Bank there is one Director belohging to Scheduled Caste.
The Committee had, in an earlier Report (33rd Report, Sixth
Lok Sabha, 1978-79, para 22) relating to Central Bank of
India, pointed out that the nationalisation scheme laid down
the categories from which the Directors should, be.appointed,
but there was no specific category about Scheduled Castes/
Tribes. The Committee had recommended that “Scheduled
Castes/Tribes” should be specified as a separate category
by amending extant orders on the subject, if necessary. In
reply, the Government had stated that whenever the Scheme
would be taken up for revision, the recommendation of the
Committee would be kept in view.(Fourth Report, Seventh
Lok Sabha, 1980-81, para'5).

The Committee are of the view that the appointment of
a person belonging to Scheduled Caste/Scheduled Tribe on
the Board of Directors of nationalised Banks should not be
left uncertain. Tt is not enough to take merely a policy deci-
sion. They, therefore, recommend that the nationalisation
scheme should be suitably amended soon so that a person
belonging to Scheduled Caste/Scheduled Tribe is invariably
appointed on the Board of Directors of a nationalised Bank
and interests of persons belonging to these communities are
amply safeguarded. -

The Committee have been informed that the Board of
Directors held 3 meetings during the last 3 years, viz;, on
12-8-1980, 14-7-1982 and 8-11-1982, in which the progress
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3

1.37

1.38

1.39

1.40

regarding the implementation of reservation orders in respect
of Scheduled Castes/Scheduled Tribes was reviewed. The
Committee recommend that such reviews-should be conducted
more frequently in order to keep a watch over the implemen-
tation of the reservation orders.

. The Committee note that the Ministry of Finance (Bank-
ing Division) are considering a proposal to strengthen their
Scheduled Caste/Scheduled Tribe Cell. The Committee
recommend that a decision in this regard should be taken
without any loss of time so that this cell can play a prominent
role in dealing with matters relating to reservation in services
of the public sector banks and other welfare measges for
the Scheduled Caste/Scheduled Tribe employees. The Com-
mittee ' feel that at present the Cell is simply performing
data collecting function while its main purpose should be to
monitor the implementation of reservation orders in an eff-
ective manner.

The Committee feel that a single Cell cannot be effective
in dealing both with the reservation work and matters relat-
ing to credit facilities to Scheduled Castes and Scheduled
Tribes. They therefore, recommend that a separate Cell
should be set up in the Banking Division for dealing exclusi-
vely with the credit requirements of Scheduled Castes and
Scheduled Tribes, as recommended by the.Committee in para
2.6 of their Fourteenth Report (Seventh Lok Sabha) on
credit facilities for Scheduled Castes and Scheduled Tribes.

It has been observed during the tours of the Committee
that some Liaison Officers are not clear about the implemen-
tation and interpretation of Government orders on the sub-
ject of reservations, relaxations and concessions etc. for
Scheduled Castes/Scheduled Tribes. The Committee feel
that the reservation work has become somewhat technical
and requires expertise and special training for handling such
cases. The Committee, therefore, reccommend that short
duration refresher courses for Liaison Officers of Public
Sector banks and for the staff dealing with reservation work
in the banks, should be arranged by the Banking Division in
order to acquaint them with the implementation of reserva-
tion orders, If necessary, the Banking Division may consult
the Department of Personnel and the Office of Commissioner
for Scheduled Castes and Scheduled Tribes for drawing up a
programme for the refresher courses. ° .

The instructions issued by the Ministry of Finance
(Bureau of Public Enterprises) which are applicable to public
sector undertakings, stipulate that in each undertakings the
officer-in-charge of administration (or any other officer desi-
gnated for the purpose) will act as Liaison Officer in respect of
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1.41

2.27

matters relating to representation of Scheduled Castes/Sche-
duled Tribes. The duties of the Liaison Officer includ: : (i)
ensuring due compliance with the orders and instructions
pertaining to reservation of vacancies and other benefits ad-
missible to Scheduled Castes/Scheduled Tribes, (ii) collecting,
consolidating and despatching the annual returns relating to
representation of Scheduled Castes/Scheduled Tribes, (iii)
acting as a Liaison Officer between the undertaking and the
Ministry concerned for supply of other information, answer-
ing questigns and queries and clearing doubts in regard to
matters cdeerning reservation of posts for Scheduled Castes/
Scheduled Tribes, and (iv) conducting annual inspection of the
rosters maintained in the enterprises with a view to ensuring
proper implementation of the reservation orders. It is the
the experience of the Committee that the Liaison Officers
are mainly engaged in collecting/consolidating the data relat-
ing to representation of Scheduled Castes and Scheduled
Tribes whereas they should engage themselves more in ensur-
ing due compliance with the orders and instructions pertain-
ing to reservations of vacancies and other benefits admissible
to Scheduled Castes and Scheduled Tribes.

In the Syndicate Bank, the Assistant General Manager
(Personnel) has been nominated as the Liaison Officer. It
appears to the Committee that an officer of the Personnel
Department has been nominated as a Liaison Officer for the
sake of administrative convenience as his duties are related to
reservations, appointments, promotions etc. of Scheduled
Caste and Scheduled Tribe employees. The Committee,
however, feel that the Liaison Officer should not be from the
Personnel Department as the complaints of Scheduled Caste/
Scheduled Tribe employees generally pertain to service matters
which arc dealt with in the Personnel Department. They,
therefore, recommend that the Liaison Officer should be from
outside the Personnel Department.

The Committee feel unhappy that implementation of
reservation orders by the banks is not satisfactory and leaves
much scope for improvement. The Committee expect the
Banking Division of the Ministry of Finance to take the lead
in the matter of improving the representation of Scheduled
Castes and Scheduled Tribes in the scrvices of banks to
the desired level. Banking Division should also make a study
to find out the reasons for unsatisfactory implementation of
reservation orders by various banks, other than the Syndi-
cate Bank whose lapses have been commented upon in this
report and take necessary corrective measures in this rqgard.
The Committee should be apprised of the action taken in the
matter.
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The Committee are distressed to note that the orders of
the Department of Personnel issued in 1972 (0. M. No.
27/2/711— Estt. (SCT) dated 27-11-1972 and No. 10/41/73-Estt.
(SCT) dated 20-7-1974) regarding reservation in promotion
were circulated by Banking Division to the nationalised banks
in December, 1977 for implementation. The representative
of the Ministry of Finance stated during evidence that the
orders issued by the Department of Personnel on 27-11-1972
were conveyed to the banks in September, 1973 for comments.
The orders issued on 20-7-1974 wcrgsnent to the Resetve Bank
of India in Scptember. 1974 for comments. The comments
received from the banks and the Reserve'Bank of India were
cxamined in the Ministry of Finance and orders of the De-
partment of Personnel were sent on 31st December, 1977
to all public sector banks for implementation. As there was
inordinate delay in communicating the orders regarding re-
servation in promotion to the banks, Syndicate Bank could
implement the orders only from June, 1978 with the result
that Scheduled Caste/Scheduled Tribe employees were denied
the benefits of reservation in promotion available under those
orders. The Committee recommend that the Banking Divi-
sion of Ministry of Finance should issuc instructions to the
banks for giving retrospective effect to these orders from the
date of their issue by the Department of Personnel so that
justice is done to the Scheduled Caste/Scheduled Tribe em-
ployees in the matter of filling promotional vacancies in all
the banks. The Committee need hardly stress that had these
orders been communicated in time to the nationalised
banks the representation of Scheduled Castes and Scheduled
Tribes in the officers cadre and other cadres would have been
far more satisfactory. '

The Committee are distressed to note that the Minis-
try of Home Affairs O.M. No. 1/9/69--Estt. (SCT) dated
26th Ma rch, 1970 rpgarding concessions to Scheduled Castes/
Scheduled Tribes in promotions within Class I was circulated
to Banks for implementation on 31-5-1981 that is after a gap
of 11 yéars and the order dated 24-12-80 (O.M. No. 22011/3/76~
Estt. (D) issucd by the Deptt. of Personnel and Administra-
tive Reforms containing revised instructions regarding prin-
ciples for promotion to ‘Selection’ posts and extension’ of the
zone of consideration for Scheduled CastefScheduled Tribe
candidates under certain conditions has not so far been cit-
culated to the banks. This shows that there is lethargy
and something basically wrong in the working of the Banking
Division of the Ministry of Finance so faf as the implemen-
tation of the reservation orders by the banks is concerned.

-
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The Comnmittcc regret to point out that due to delay in cir-
culation, the Scheduled Caste/Scheduled Tribe employees
have been deprived of the benefits under these ord:rs without
any fault on their part. The Committee desire that these
benefits should be made available to them with retrospectivé
effect from the date of issue of these orders. The Committee
recommend that Government should go into the matter
carefully and fix up the loose-ends so that such delays do not
recur in future. The Committee also desire that responsibi-
lity should be fixed for the inordinate delay in circulating the
two orders of Ministry of Home Affairs/Deptt. of Personnel
and Administrative Reforms to the banks for implcmenta-
tion.

Under Section 8 of the Banking Companices (Acquisition
and Transfer of Undertakings) Act, 1970, “every correspon-
ding new bank shall, jn the dischagre of its functions, be guided
by such directions in regard to matters of policy involving
public interest as the Central Government may, after consul-
tation with the Reserve Bank of India, give.” The Com-
mittec have been informed that the orders issued by the
Department of Personnel on 20-7-1974 regarding, reservation
in promotion were sent to the Reserve Bank of India in -
September, 1974, for comments. They are of the view that
consultation with the Reserve Bank of India is not required
in so far as orders issued by the Government of India (Depart-
ment of Personnel) 'reg :rding reservations for Scheduled
Castcs and Scheduled Tribes are concerned,  The Committee,
therefore, recommend “that the orders issued by the Depart-
ment of Personnel should be conveyed by the Ministry of,
Finance (Banking Division) to public scctor banks simulat-
neously for implementation.

The Syndicate Bank recrpited 5 Law Officers in scalc I11
in the year 1978. Subsequ:ntly they were recruited only in
scale 1. None of these officers belongs to Scheduled Caste/
Scheduled Tribc. The Committee have been informed that.
no mention had been made about reservation for Scheduled
Castes and Scheduled Tribes in the advertisements for the
post of Law Officer.

The Committee arc at a loss to understand why the princi-
ple of reservation was not made applicable by the Bank at
the time of direct recruitment of Law Officers. They are
constrained to observe that it was a gross violation of the

_reservation orders which had become effective in the Bank

from July 1969 in direct recruitment. The Committee recom-
mend that the Bank should now fill the backlog by recruiting
Law Officers belonging to Scheduled Caste/Scheduled Tribe

communities by ‘special recruitment.

10 1.8S/83—9
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The Committee are surprised to note that in terms of
the bilateral agreement between the Syndicate Bank and the
Employees Union, various categories of posts including
those of Head Clerk, Stenographers and Special Aggistants
have been included in the same cadre i.e. the clerical a dre
with certain special allowances attached to each post. Thus
various posts having different nature of duties have been
clubbed together under the one head “‘clerical cadre’” having
the same scale of pay and consequently there is one seniority
list for all these employees. The Committee feel that this
scheme goes against the interests of Scheduled Castes and
Scheduled Tribes in as much as they have been denied chance
of recruitment and promotion on the basis of the scheme
of reservation which is now Government of India’s accepted
policy. The Committee need hardly stress that no bilateral
agreement can override the policy of the Government in
relation to reservtaion in services in favour of Scheduled
Castes/ Scheduled Tribes and such agreements, if any, should
be cancelled immediately.

The Committee find that the post of Special Assistant
which is a supervisory post has been included in the clerical
cadre and a special allowance of Rs. 283/- p.m. has been
attached to that post. Clerks who have completed at least
6 years of service are entrusted with the duties of Special
Assistants in accordance with their seniority but this post is
not treated as a promotional post with the result that Schedu-
led Caste/Scheduled Tribe employees cannot get the benefit
of reservation in promotion as Special Assistant. Out of
1,387 Special Assistants at present, there is only one who
belongs to Scheduled Caste community. The Committee,
therefore, recommend that the post of Special Assistant
should be treated as a promotional post and taken out of
the clerical cadre. '

It is further noticed that Stenographers are appointed in
the clerical cadre and given a specia' allowance of Rs. 152/-
per month. As Stenographers possess technical skill in
stenography and perform duties which are different from those
performed by clerks in general, the Committee fail to under-
stand the rationale of including Stenographers in the clerical
cadre. The Committee are of the view that Stenographers
should constitute a separate cadre and the orders regarding

reservation in appointment and promotions should be made
applicable to them.

The Committee feel that certain posts which are of a
supervisory nature' (e.g. Head Clerk, Head Cashier) should
form separate cadre with a higher scale of pay in lieu of spe-
cial allowance as allowed at present. They would therefore
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like the Ministry of Finance (Banking Division) to examine
the present system of clubbing together a large number of
posts under clerical cadre, and devise a suitaple pay structure
for various groups of posts keeping in view the nature of
duties and responsibilities involved.

The Committee expect that at the time of negotiating a
fresh agreement with the Employees Union, Syndicate Bank
would keep in mind the interests of Scheduled Castes and
Scheduled Tribes employees and nothing should be agreed
upon which goes against the reservation policy in favour of
Scheduled Castes/Scheduled Tribes either directly or indirec-
tly. The Committee also recommend that a representative
of the employees belonging to Scheduled Caste/Scheduled
Tribe organisation should be associated in all such negotia-

tions with the Employecs Unions.

Under an agreement entered into with the Employees
Union of the Syndicate Bank, 25% of the vacancies in the
Junior Officers cadre are to be filled up by direct recruitment.
75% of the vacancies are filled up from among the workmen

_staff from clerical cadre of the bank through promotion on

thc basis of written test and interview. Reservations for
Scheduled Caste/Scheduled:Tribe candidates are provided as
per instructions issued by the Government.

The Committee find that 15% of the vacancies in the
Junior officers cadre earmarked to be filled through promo-
tion from workmen staff are filled up from among the perma-
nent Special Assistants, who are part and parcel of the clerical
cadre, on the basis of viva voce test and no written test is held
for them. There is no mention in the promotion policy
whether there is a reservation for Scheduled Castes and
Scheduled Tribes in promotions made from the category
of ‘Special Assistant. As the category of Special Assistant
does not form a separate cadre, the Committee fail to under-
stand why 15% of the vacancies have been reserved for them.
The Committee are of the opinion that reservation of 157
of promotional vacancies in the officers cadre for Special
Assistants goes against the interests of Scheduled Castes and
Scheduled Tribes in as much as there is negligible represen-
tation (1 Scheduled Caste out of 1387 ) among Special Assist-
ants. The Committee recommend that this provision should
be scrapped and it should not be included in any future

agreement.

In Central Government Services, posts have been classified
into 4 groups i.e. Group A, Group B, Group C, and Group
(Class I, II, III and 1V) whereas the posts in the Sy-
ndicate Bank have been classified into three groups namely,
(i) Officers cadre, (ii) Clerical Cadre, and (iii) Subordinate
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Cadre. In the Officers cadre, junior most post (Scale I) is in
the pay scale of Rs. 700—1800. The next higher grades in
Scales II, III, IV, V, VI, & VII are in the pay scales of Res.
1200—2000, Rs. 1800—2250, Rs. 2000—2400, Rs. 2400—
2700, Rs. 2750—3250 and Rs. 3000—3500 respectively Clerical
Cadre the pay scale is Rs. 350—1050. The Committee have

‘ been informed that reservation is provided in Scale T

only, i.e. Rs. 7001800, on the analogy of the reservation
provided to officers of the Central Government in promotion
from Class II to the lowest rung or category in Class I (Group
‘A’"). The Committee find that there is no Group ‘B’ or any
other category which could be treated as equivalent to Group
‘B’ in the services of the bank as a result of which there is no
provision for reservation of posts for Scheduled Castes and

Scheduled Tribes from Clercical Cadre (Group ‘C’) to Group

‘B’ and from Group ‘B’ to the lowest rung in Group ‘A’ as
stipulated in.the orders of the Ministry of Home Affairs.
The Committee are surprised to know that the Banking Divi-
sion of the Ministry of Finance has not examined the question
that there are no Group ‘B’ posts in banking industry and thet
the absence of Group (‘B’ posts in the banks is one of the-
reasons for low representation of Scheduled Castes and Sche-
duled Tribes in the officers cadre.

)

The Committee recommend that the posts in the public
sector banks should be reclassified so as to ensure that the
promotional opportunities of Scheduled Castes and Scheduled
Tribes do not get curtailed by misclassification as mentioned
above.

Under the promotion policy followed by the Bank, officers
in Junior Management Cadre Scale I (Rs. 700—-1800) who
have completed minimum of 7 yca:s service as on 31st Decem-
ber of the previous year, become eligible for consideration
for promotion to the next higher grade, i.e. Middle Manage-
ment Cadre Scale 11 (Rs. 1200—2000). For promotion from
scale II to scale III (Rs. 1800—2250), a minimum of 5 years
scale I1 or 10 years service as an officer has been prescribed
as the eligibility criterion. For promotion from scale IIl
to scale 1V (Rs. 2000—2400), a minimum of 5 years in scale
IIT or 15 years service as an officer has been prescribed.
Reservation for Scheduled Castes and Scheduled Tribes
has been provided for appointment or promotion to scale
I olnly but there is no rcscrvatlon for promotion beyond
scalel. -

Under the orders issued by the Government of India
(O.M. No. 1/9/69-Estt. (SCT) dated 26-3-1970 and O.M. No.

1/10/74-Estt. (SCT) dated 23-12-1974), in promotions by
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selections to posts_within Group A (Class 1) which carry
an ultimate slalary of Rs. 2250/- per month, there is no
reservation, but the Scheduled Castes/Scheduled Tribes
officers who are senior enough in the zone of consideration
for promotion so as to be within the number of vacancies
for which the se'ect list has to be drawn up, are included in
that list provided they are not considered unfit for promo-
tiom.

As on 30-4-1982 out of 3532 officers in Junior Management
Grade Scale I (Rs. 700—1800) in the Syndicate Bank, there
were 304 Scheduled Castes officer (i.e. 11.4 per cent) and 76
Scheduled Tribe officers (i.e. 2.1 per cent). In the Middle
Management Grade Scale II (Rs. 1200—~2000), out of 2064 -
officers, the number, of Scheduled Caste and Scheduled Tribe
officers was 3 and 2 respectively. There are no Scheduled
Caste/Scheduled Tribe officers in Scale 11I (Rs. 1800—2250)
and above. As the representation of Scheduled Castes and

‘Scheduled Tribes in Scale I is negligible and nil in scale III

and above, the Committee feel that relaxation in the existing
clibigility criterion for promotion to scale 11 and above is
called for in respect of officers belonging to these communi-
ties. As stated above, in Class I posts in the Government
of India which carry an ultimate salary of Rs. 2250/, although
there is no reservation, the zone of consideration has becn
widened for Scheduled Castes/Scheduled Tribes so as to give
them more fpromotional ~opportunities. The Committee
reccommend that suitable concession including relaxation in
the minimum length of service required for becoming eligible
for promotion should be extended to Scheduled Caste and
Scheduled Tribe officers in promotions from Scale I to II
and -above in the services of the banks. '

The Committee have been informed that in the written
test held in the year 1980, for promotion from clerical cadre
to officers cadre, the bank had announced that 310 clerks
were to be promoted. In this test, 71 Scheduled Caste/
Scheduled Tribe candidates qualified. Later, the Manage-
ment decided to promote more clerks and a panel of about
180 clerks was prepared. Not a single person out of these
180 persons belonged to Scheduled Caste or Scheduled Tribe
Finally 483 persons which included 60 Scheduled Castes and
11 Scheduled Tribes were promoted. The Committee fail to
understand how the management, after announcing before
written “test that 310 clerks were to be promoted, could in-
crease the number by 180 and that too when it was known that
none of these 180 persons belonged to Scheduled Caste or
Scheduled Tribe. The Committee lcarn that even the 71
Scheduled Caste/Scheduled Tribe candidates who had quali-
fied in the written test were placed at the bottom of the merit

10 LSS/83—10
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list of 483 persons. The Committee arc not, thercfore,
" satisfied with the explanation given by the Chairman of the
bank that the increase in the number of persons promoted
was not with a view to deprive Scheduled Caste/Scheduled
Tribe- employees. The Committee recorpmend that the
result of the examination should be confihed only to 310
candidates as originally announced and the selection list beyond
310 candidates should be scrapped. Appointment of Sche-
duled Caste/Scheduled Tribe candidates who qualified in the
examination should be made according to the roster points.

No promotion test was held in the year 1981. In the
written test held in the year 1982 for promotion from clerical
to officers cadre, 300 clerks were promoted out of which 20
belonged to Scheduled Castes and 3 to Scheduled Tribes.
The percentage of Scheduled Caste/Scheduled Tribes promoted
thus works out to 7.7 as against the normal reserved quota
of 223% (15% for Scheduled Castes and 74 % for Scheduled
Tribes).The Committee do not feel happy that adequate
number of Scheduled Castes and Scheduled Tribes candidates
clzggéd not be appointed to fill up the reserved quota from the

test.

The Committee regret to note that out of 90 sweepers
recruited during the year 1981, only 8 belonged to Scheduled
Caste and 2 to Scheduled Tribe. The Committee desire that
the Bank should go into the question as to why sufficient
number of candidates belonging to Scheduled Caste and
Scheduled Tribe are not available even for the posts of swee-
pers. They should also streamline the procedure for recruit-
ment of sweepers so as to increase the intake of Scheduled
Castes and Scheduled Tribes among them.

The Committee need hardly stress that those who are
appointed as sweepers must perform the duties of a sweeper.

The recruitment of staff in the officers and clerical cadre
for the nationalised banks was entrusted to Banking Service
Recruitment Boards w.e.f. 1st January, 1979. The Committee
have been informed that the Syndicate Bank had rgquested
the Banking Service Recraitment Board, Bangalore in early,
1979, to hold a special recruitment for Scheduled Castes and
Scheduled Tribes but the Board did not hold special recruit-
ment as it hoped to provide sufficient number of Sche-
duled Caste and Scheduled Tribe candidates through
normal examination. The backlog in the representation of
these communities in the se-vices of the bank has continued
all these years as the Recruitment Board could not provide
sufficient numer of Scheduled Caste and Scheduled Tribe
candidates through normal examination. The Committee
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cxpress their unhappiness at the attitude of the Banking Service
Recruitment Board, Bangalore in not holding a special recruit-
ment test for Scheduled Castes and Scheduled Tribes, as
requested by the Syndicatc Bank. The Committee desire
that the Ministry of Finance (Banking Division) should take
steps to change the personnel of the %oard and also ensure
that a special recruitment examination is held to clear the

backlog.

The Committee note that as on 30th April, 1982, percen-
tage of Scheduled Castes and Scheduled Tribes in the services
of Syndicate Bank was 6.4 and 1.23 respectively in the officers
cadre, 11.83 and 3.4 in clerical cadre and 24.39 and 5.75 in
subordinate staff cadre. This shows that there is still a .
considerable leeway to be made bsfore the representation of
Scheduled Castes and Scheduled Tribes in services of the bank
reaches the desired level. The Committee recommend that the
bank should draw up a time bound programme to clear
the backlog in vacancies reserved for Scheduled Castes and
Scheduled Tribes through special recruitment exgmination.

The Committee have been informed that 17 cases (officers-3
cases, clerks-13 cases and subordinate staff 1 case) had been
brought to the notice of the bank during the years 1980, 1981
and 1982 in which the employees had allegedly produced
falsescaste certificates. Under the existing procedure, when
any complaint regarding production of a false caste certificate
was received, the certificate was sent to the authority who had
issued it. After collecting the evidence, charge sheet was
issued and an inquiry was held. Generally, such inquiries
took about 1} to 2 years. The inquiry in respect of cases
which had come to notice in 1980 have not yet been com-

pleted.

The Committee consider that securing employment by
production of a false caste certificate of being a Scheduled
Caste or Scheduled Tribe is a serious offence and such cases
should be dealt with promptly and severely. They are of the
view that if a prima facie case is established regarding produc-
tion of a false caste certificate by an employee, the appropriate
course would be to place the employee under suspension
pending completion of formal inquiry. Further, effort
should be made to complete such inquiry expeditiously. In
appropriate cases, criminal proceedings should also be initia-
ted under the relevant provisions of the Indian Penal Code.

With a view to increasing the chances of success of the
Scheduled Caste and Scheduled Tribe candidates aspiring
for a career in the banking sector, it is necessary that pre-
recruitment training is given to them 'n the techniques of
objective type tetsts being conducted by thd Banking Service
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Recruitment Boards. In the past United Commercial Bank
hadgrranged training of Scheduled Caste/Scheduled Tribe
candidates in banking transactions for a period of two months
with a stipend of Rs. 250/ per month as an experimental
measure. The Punjab National Bank is thinking of giving
pre-recruitment training to Scheduled Caste/Scheduled Tribe
candidates at their six regional training centres with a stipend
and free boarding and lodging facilities, The Committee
have been informed that the Syndiacate Bank is at present
associating itself in the pre-recruitment training organised by
Government departments at Bangalore and Trivandrum.

The Committee consider that such ad-hoc arrangements
for pre-recruitment training are not adequate. At present
All India pre-Examination Training Centres have been set up
at a number of places for providing training to Scheduled
Caste/Scheduled Tribe candidates intending to appear for All
India/Allied Services and Engineering Services Exdminations,
The Committee recommend that the Ministry of Finance
(Banking Division) should prepare a scheme for opening pre-
recruitment training centres to impart training for officers and
clerical grade examination on the lines of the Pre-Examination
Training Centres functioning under the control of the
Ministry of Home Affairs, with a view to increasc the repre-
sentation of Scheduled Castes and Schéduled Tribes in the
services of the public sector banks. Unless the Scheduled
Caste/Scheduled Tribe candidates are. properly equipped
through intensive training programmes, they may not
able to complete effectively in the competitive examinations
conducted by the Recruitment Boards.

The Committee have been informed that Scheduled Caste/
Scheduled Tribe officers are provided with more opportunities
for Institutional training and for attending seminars/con-
ferences to improve their chances for selection to higher grades.
In their O.M.No.1/9/69-Estt. (SCT) dt.15-11-1971 the Depart-
ment of Personnel have laid down instructions regarding the
arrangements for training of Class I officers belonging to
Scheduled Castes and Scheduled Tribes. The Committee
desire that the Syndicate Bank should act according to these
instructions 8o that the Scheduled Caste/Scheduled Tribe
officers acquire the requisite proficiency and give a good
account of themselves.

The Committee regret to point out that during the years
1981 and 1982, as against 334 and 349 general category
officers nominated for seminars/symposia/conferences, the
number of Scheduled Caste/Tribe officers was 1 and 3 only.
It is obvious that the bank has not taken interest in nominating

~ Scheduled Caste/Scheduled Tribe officers for such courses.

L]



131

3

38

39

41

42

4.17

4.18

4.19

4.20

4.33

The Committee recommend that more Scheduled Caste/
Scheduled Tribe officers should be sponsored for such training
courses.

At present recruitment to officer cadre and the clerical
cadre in banks is being done by Banking Service Recruitment
Boards. Each Banking Service Recruitment Board makes
recruitment to the officers cadre of its participating banks on
all India basis while a specific geographical jurisdiction is
assigned to each Board for making recruitment to the clerical
cadre of all the nationalised banks within that area.

Originally, the intention was to have a Banking Service
Commission for recruitment to various posts in the services of
the banks. Accordingly, Banking Service Commission Act,
1975 was enacted by Parliament. This Act was repealed by
the Banking Service Commission (Repeal) Act, 1977 as the
Government decided to do away with the single centralised
banking Commission and establish regional recruitment
boards for the purpose. .

The Committee find that the functioning of the Banking
Service Recruitment Boards has not been satisfactory and
they have not been able to provide the required number of
Scheduled Caste/Scheduled Tribe candidates to fill up the
reserved vacancies in the banks. The Committee desirc that
the working of these Recruitment Boards should be critically
reviewed by the Ministry of Finance (Banking Division).

The Committee find that in a large number of cases,
Scheduled Caste/Scheduled Tribe candidates who were offered
appointments, did not join the service. This could be partly
due to non-receipt of offers of appointment by the candidates
or the time lag between the date of examination and the offer
of appointment. The Committee recommend that offers of
appointment should invariably be sent to the candidates by
registered post. The time lag between the date of examination
and sending of offer of appointment should also be reduced to

* the minimum.

The Committee regret to no e that no representative of
Scheduled Caste/Scheduled Tribe had so far been included
in the Promotion Committees aonstituted by the Syndicate
Bank for promotion from clerical to officer cadre.
are not satisfied with the explanation given that in earlier
years, the number of Scheduled Caste,Schcdulcd Tribe candi-
dates qualifying in written test with rclaxed standard was
less than the number of vacancies reserved for them and
hence all of them were promoted if they were otherwise eligi-
ble as per promotion policy. The Committee have now
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been informed that ““in future promotions, a Scheduled Caste/
Scheduled Tribe member will be included in the Promotion
Committee as per ‘Government guidelines.” As the Syndi-
cate Bank does not have an officer belonging io Sche¢ uled
Caste/Scheduled Tribe of appropriate scale, thc Banking
Service Recruitment Board, Bangalore has been requested
to suggest the names of suitable members. The Committee
expect that there will not be violation of the instructions in
this regard and the association of a Scheduled Castc/Sche-
duled Tribe person in the Promotion Committees will
invariably be ensured. K

The Committee find that for posts in the sub-staff cadre
(Class 1V posts) for which recruitments are made by the
Regional Offices of the Bank, no instructions had been issued
by the Bank to include a Scheduled Caste/Scheduled Tribe
officer in the Selection Committees. The praclice followed
is that the candidates sponsored by the Employment Ex-
change/Zilla/Rajya Sainik Boards are interviewed by two
officers and panels are prepared district-wise. The appoint-
ments are made by the Assistant General Manager. The
Committee recommend that a representative of the Scheduled
Castes/Scheduled Tribes should invariably be included in
the Selection Committees and desire that instructions to that
effect should be communicated to the Regional offices.

The Committee regret to note that a large number of
vacancies reserved for Scheduled Castes and Scheduled Tribes
are being dereserved in the Bank every year. As many as
2652—wvacancies were dercserved during the years 1979-81
which " amounts to depriving Scheduled Caste/Scheduled
Tribe persons of their due share in appointments and pro-
motions. : ‘

"The Committee are unable to believe that Scheduled
Caste/Scheduled Tribe candidates are not available to fill
the reserved seats in the banks in clerical cadre through direct
recruitment examinations. They are firmly of the opinion
that the Banking Service Recruitment Boards should be able
to select sufficient number of Scheduled Caste/Scheduled
Tribe candidates to fill the resrved seats in the services of
the bank and there should be no occasion to dereserve seats

- in the clerical cadre. Likewise, there should be no dereser-

vation in the sub-staff cadre. Even in the officers cadre. -
the Recruitment Boards should endeavour to select adequate

‘number of candidates so that the need for derescrvation -

does not ordinarily arise.

I3
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The Comuittee note that a register is maintainéd in the
Head Office of ‘the Syndicats. Bank wherein all complaints
received from employees including Scheduled Caste/Sches
duled Tribe employees are entered. However, instructions
have now been issued for maintaining separate register for
noting down complaints/grievances of Scheduled Caste/
Scheduled Tribe employezs. The Committee recommend
that action taken ori the complaints should also be indicated
in the register. .

The Committee note that the Liaison Officer of the Syndi-
cate. Bank held a discussion with the represcntatives of the
Syndicate Bank Scheduled Castes and Scheduled Tribes
Employees Welfare Association regarding certain grievances
of the bank employees. No minutes of the discussion were
.recorded. The Committee suggest that to avoid any mis-
understar.ding or controversy at a later stage a brief resume
of the points discussed and the decision, if any, reached there-
on should be maintained by the Liaison Officer.

The Committee regret to note that at present no record
is kept in the Banking Division of the Ministry of Finance
regarding complaints/grievances received from Scheduled
Caste/Tribe employees working in the nationalised banks.
They desire that a register for the purpose should be main-
tained and action taken on all complaints/grievances entered
therein. The register should also be periodically checked
by the Liaison Officer of the Banking Division. ‘

The question of recognition of Scheduled Castes/Sche-
duled Tribes Welfare Associations h:d been considered by
the Parliamentary Committec on the Welfare of Scheduled
Castes ang Scheduled Tribes on a number of occasions. The
Ministry of Home Affairs had stated that certain Welfare
Associations of Scheduled Castes ar.d Scheduled Tribes had
been recogniscd by the Ministry for the purpose of notifying
the vacancies reserved for persons belonging to these commu-
nitics. However, Associations of  Schedulrd Caste and
Schedule Tribe Government employees were not  being
recognised as the policy of Government was not to recog-
nise associations of Government employees which were
formed on the basis of caste, tribe or religion. The Committee
did not agree with the above views of the Government ard
had recommended that the associations of Scheduled Caste
ard Scheduled Tribe employees should be recognised. The
Committee arc of the view that if recognition is given to
associations of Scheduled Caste ard Scheduled Tribe emplo-




134

3

51

5.11

5.12

yees, many minor problems relating to their service matters
would be resolved quickly at different levels. Attention of
the Committee has also been drawn to the ruling of the Sup-
reme Court in the case of State of Kerala vs. N.M. Thomas
and others wherein the Court held that the members of Sohe-
duled Caste and S:hedulcd Tribe Associations who had been
drawn from various castes, races or tribes, had attained such
status by virtue of the Presidential Notification. Therefore,
the Scheduled Castes and Scheduled Tribes were not castes
within the ordinary meaning of ‘“‘caste”.

The Committee therefore recommend that the Govern-

. ment should give recognition to Association of Scheduled

Castes and Scheduled Tribe employees of every Ministry/
Department of the Government as also of Public Sector
Undertakings, Public Sector Banks etc.

The Committee are unhappy to note that the rosters in
Syndicate Bank are being maintained with effect from 1st
January, 1975, although the orders relating to reservation in
respect of direct recruitment to all cadres were adopted by
the bank from 19th July, 1969. The Committee fail to under-
stand how the bank gave effect to the prescribed reservations
during 1969-74 without maintaining a model roster of 40
or 100 points as required under the Government orders for
showing reserved and unreserved points. The representa-
tive of the Ministry of Finance has taken the plea that Govern-
ment have no authority to check the rosters. The Commit-
tee are unable to aocept this contention of Ministry of Finance.
The Committee feel surprised that the Banking Division

_did not even know that Syndicate Bank had not maintained

the rosters during the period 1969 to 1974. The Committee
suggest that besides the Liaison officer in the bank, a senior
officer of the Banking Division should also inspect the rosters
maintained at the banks offices periodically. The Com-
mittee need hardly strees that roster is the only mechanism
to keep a watch on the implementation of the policy of re-
servation. The Committee recommend that the bank should
maintain the rosters properly and these should be checked
periodically and discrepancies, if any, should be rectified
immediately so that there is no mistake in calculating the
reserved vacancies.

The Comnmittee are surprised to note that certain Regional

~offices have not yet started maintaining the Rosters for sub-

staff although recruitment to this cadre takes place in Re-
onal Offices. The Committee stress that the Rosters should

o lma.mtamed in all Regional Offices without \any further
elay. } :
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The Committee have been informed that the rosters are
not shown to the employees who mike a request for it. The
Committee feel that the roster should be open documents
and there should be no bar on the employees wishing to see
them. The Committee further recommend that the employee
should be informed through a circular about the decision to
keep the rosters open.

The Ministry of Home Affairs brings out a Brochure
on Reservations for Scheduled Castes and Scheduled Tribes
in Services under the Central Government. The Ministry
of Railways (Railway Board) and the Ministry of Finance
(Bureau of Public Enterprises) have also brought out separate
Brochures regarding Reservation in Railway Services and

_ posts/services under the Public Enterpriscs, respectively.

The Committee note that the orders issued by the Minis-
try of Home Affairs (Department of Personnel) are first
examined by the Banking Division of the Ministry of Finance
and thereafter these are made applicable to ‘the public sector
banks. No scparate Brochure has been brought out giving
information regarding reservations for Scheduled Castes
and Scheduled Tribes in the services of the Banks. The
Committee have been informed that copies of the Brochure
brought out by the Ministry of Home Affairs are sent by
the Ministry of Finance (Banking Division) to the banks for
guidance. The Committee recommend that the Banking
Division of the Ministry of Finance should bring out a sepa-
rate Brochure compiling the orders regarding reservations
for Scheduled Castes and Scheduled Tribes, as extended to
the banks, on the lines of the Brochure brought out by the
Bureau of Public Enterprises.

The Committee note that the Syndicate Bank has been
sending half-yearly and yearly statements to the Banking
Division regarding filling of vacancies reserved for Scheduled
Castes and Scheduled Tribes through recruitment and pro-
motion. The Committee desire that the Banking Division
should make a thorough and analytical study of these state-
ments and point out the shortfalls and deficiency, if any,
to the bank. The Syndicate Bank should take prompt and
effective measures to remove the deficiencies.

The Committee find that the Syndicate Bank is not inclu-
ding regularly in its Annual Reports data regarding the num-
ber of Scheduled Castes and Scheduled Tribes in their services
as against the total staff strength in various cadres and the
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number of Scheduled Caste/Scheduled Tribe persons appoin-

ted/promoted during the year. The Committee recommend
that such data should be given in the Annual Reports of the
Banks on the lings of the instructions already issued by the
Ministry of Home Affairs (Department of Personnel) in this
regard.

The Committee note tha! Syndicate Bank is providing
housing facilities only to certain categories of officers ih order
to enable them to reside within a reasonable distance from the
Branch/Office, having regard to the security and business exi-

ncies. The bank is also providing housing facility to non-
ocal officers is some cities. No distinction is made between
Scheduled Caste/Scheduled Tribe officers and others in pro-
viding this facility.

The Committee recommend that housing loans should
be provided to Scheduled Caste/Scheduled Tribe employees
in larger number to enable them to build their own houses.
This will go a long way in improving their social status.

In para 2.6 of their Fourteenth Report (Seventh Lok
Sabha) (1980-81), the Committee had rccommended that
Special Cells should be constituted both in the Ministry of
Finance (Department of Economic Affairs—Banking Division)
and the Rescrve Bank of India to deal with all matters relating
to the credit requirements of Scheduled Castes/Scheduled
Tribes. The recommendation has been accepted in principle
so far as the Banking Division is concerned. The Com-
mittee have been informed that steps are being taken to oreate
a Cell in the Banking Divison which will monitor the flow of
credit to Scheduled Castes/Schedulcd Tribes.

In para 1.10 of their Twenty-sixth Report (Seventh Lok
Sabha) 1982-83, the Committee had reiterated their earlier
reccommendation that a separate Cell should be created in the
Reserve Bank of India to monitor spzcifically the performance
of the banks in providing credit to Scheduled Castes/Sche-
duled Tribes. So far however a separate Cell has not been
creatcd, although steps are stated to havc been taken for
the creation of the cell. - R

The Committee regret to point out that there has been
considerable delay in the cieation of the Cell. The Committee
desire that the proposed cell ip the Banking Division should
be crcated at an early dateand this cell should be separate
from the existing cell which looks after matters regarding re-
servations for Scheduled Castes/Scheduled Tribes.

-—
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The Comnmittee again reiterate their earlier reccommenda-
tion for creation of a separate cell in the Reserve Bank of
India for monitoring the flow of credit to Scheduled Castes
and Scheduled Tribes by the banks.

" Under D.R.I. Scheme family in;:ome of a borrower from
all sources should not exceed Rs. 3000/- per annum in urban

" and semi-urban areas and Rs. 2000/- in r.ral areas. The

Committee find that the word ‘family’ has not been defined.
The representative of the Ministry of Finance has stated
during evidence that the scope of ‘family’ has been kept loosely
worded so that they can help really deserving cases. The
Committee feel that this position can also be used against the
bencficiariecs. The Committee thereforc recommend that
thc;l term ‘family’ should be defined for the purpose of the
Scheme.

In para-3.21 of their Fourteenth Report (Seventh Lok
Sabha), the Committce had recommended that at least 2
per cent of the aggregate advances of banks as at the end of
the previous year, should be fixed for lending under D.R.L.
Scheme and a minimum of 75% of the total advances under
the DRI should go to the Scheduled Castes and Scheduled
Tribes. The Committee had reiterated these recommenda-
tions in para 1.16 of their Twenty-sixth Report (Seventh
Lok Sabha). The Committee desire that the Ministry of
Finance should reconsider these recommendations and accept
them in view of the social rcsponsibility of banks towards
weaker sections of the society. ‘

In para 3.22 of their fourteenth report (Seventh Lok
Sabha), the Committee had endorsed the suggestion of the
Commissioner for Scheduled Castes and Scheduled Tribes
that at least 10 per cent of the total loans advanced by the
banks should be given to persons belonging to Scheduled
Castes and Sched uled Tribes to meet their medium and long
term requirements. The recommendation was reiterated in
para 1.19 of their Twenty-sixth Report (Seventh Lok Sabha).
The Committee do not share the vigw of the representative
of the Ministry of Finance that instead of carmarking a portion
of total loans for a particular group, it would be more useful
to make reservations in specific shemes for these people.
Committee feel that for the economic development of Sche-
duled Castes and Scheduled Tribes a specific percentage of
the loans to be disbursed by banks should be earmarked for
them. The Committee need hardly stress that unless financial
allocations are made, the credit will not flow to Scheduled

. Castes and Scheduled Tribes. | o
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The Committee need hardly stress that there is no dearth
of viable schemes for the uplift of Scheduled Castes/Soheduled

“"Tribes provided there is no constraint of funds to implement

those schemes. The Committee therefore urge the Ministry
of Finance to implement the Committee’s recomendation for
earmarking 109 of total advances of banks for Scheduled
Castes and Scheduled Tribes, as reiterated by them in their

- Twenty-sixth Report (Seventh Lok Sabha)., -

The Syndicate Bank has given advances to Scheduled
Caste/Scheduled Tribe Development Corporations and Co-
operative Housing Societies/Boards for viable schemes formu-
lated by them for Scheduvled Castes/Scheduled Tribes and
other weaker sections. The scheme of giving such indirect
advances stipulates that the State Govefnment concerned will
provide necessary guarantee for the amounts advanced by the
Bank. The Committee have been informed that the Bank
advanced Rs. 59.69 lakhs to the And hra Pradesh Scheduled

" Tastes Corporation under DRI Scheme for sinking community

wells; However, the guarantee form the State Government
had not been furnished to the Bank.

The Committee are of the view that as the Scheduled
Caste/Scheduled Tribe Development Corporations are created,
administered and oontrolled by the State Governments, it
should not be necessary for the bank to insist on guarantec
of the State Government before advancing loans to these
Corporations.

The banks have been given instructions that while “adopt-
ing” villages for intensive lending, villages with sizeable
population of. Scheduled Castes/Scheduled Tribes may be
specially chosen or, in the alternative, banks may consider
adopting specific localities (basties) in the concerned villages
which have a concentration of these comminties. The repre-
sentative of the Syndicate Bank informed the Committec
during evidence that while selecting villages for adoption,
the population of Scheduled Castes/Scheduled Tribes is
taken into consideration. However, data regarding the
the Scheduled Castes/Scheduled Tribe beneficiaries is not
maintained separately. The Committee recommend that
such data should be maintained by the banks so that the
benefits provided to pzrsons belonging to .these communi-
tics is precisely inown and periodical review of the credit
made available to them may be undertaken. ’

_ Registers for entering loan applications are being main-
tained by branches of the Syndicate Bank since 1979. Ig
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October, 1982, the branches have been asked to indicate the
number of applications received from Scheduled Castes and
Schéduled Trbies. For this purpose a new column has been
prescribed in the application form as to whether the applicant
belongs to Soheduled Caste or Tribe. The Committee desire
that the bank should ensure that registers indicating loan
applications received from Scheduled Castes/Tribes are main-
tained in all the branches. In cases where the loan applica-
tions are rejected, the grounds of their rejection should also
be entered in the Register.

Complaints are often received that bank officers insist
onsecurity even in respect of loans upto Rs. 5000. According
to instructions, Banks should not demand any sccurity for
loans upto Rs. 5000 and hypothecation of assets to be created
by the loan should suffice. The very asking of the secruity
has the effect of putting off the applicants and throwing them
back at the mercy of money lenders. The Committee desire
that the bank should ensure that the instructions issued by
the Reserve Bank of India in this regard are followed in letter
and spirit by all its branches.

Inspite of clear instructions that loan applications should
be disposed of within the stipulated t'me, in many cases
enormous delays occur in the processing of applications.
Sometimes, the Branch Officer neither rejects the application
nor sanctions it. Even when the application is sanctioned,
delay occurs in making payment. This leads to frustration
amony, the applicants particularly those belonging to Scheduled
Custes/Tribes. The Committee recommeded that the Syndi-
cute Bank should issue fresh instructions to all its Branches
indicating the procedure to be followed for sanctioning loans
and fix a time-limit within which such loan applications
should be disposed of and payment made to the beneficiaries.
The Committee nced hardly stress that inordinate delays in
the sanctioning and giving of loans can defeat the purpose
of assisting Scheduled Caste/Tribe families to cross the.
poverty line. ’

The Committee find that the overall percentage of over-
dues to demand under D.R.I. Scheme as in June, 1982 was
69 while this percenatege in the case of Soheduled Castes/
Sched uled Tribes was 67. The Committee note with satis-
faction that the percentage of 1ecovery in the case of Schedule
Castes/Tribes is somewhat better thanthe overall percentage
of recovery under the DRI Scheme.  The Committee have
been informed that the State Governmeats are helping the

a
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banks to some extent in recovery of their ducs, bu t by and
large the Scheduled Caste/Scheduled Tribe Corporations are
not assisting the banks in this regard. As timely recovery

_of loans is essential for recycling of funds, the Committee
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feel that the Government agencies particularly at the block
\and district’'levels/ (e.g............. -District Industries
Centres, District Rural Development Agencies, ‘SC/ST
Development Corporations) should put in co-ordinated
efforts for recovery of bank overdues.

The share of Scheduled Castes/Scheduled Tribes in the
priority sector advances by the Syndicate Bank is 2.5 as
at the end of 1980, 5.0% at the end of 1981 and 5.59; at the
end of 1982. The Committee note that the share of Scheduled
Castes/Scheduled Tribes has been increasing during the
last three years. No specific targct has, however, been fixed
by Reserve Bank of India/Government of India regarding
overall credit assistance to Scheduled Caste/Scheduled Tribe
borrowers in priority sector lending. '

The Committee recommend that as in the case of DRI
Scheme under which a minimum of 409, of the total DRI
credit is required to be lent to persons belonging to Scheduled
Castes and Scheduled Tribes, certain percentage of the prio-
rity sector lending should be earmarked for the Scheduled
Castes and Scheduled Tribes.

The Committee note that the banks are maintaining the
figures of outstanding advances and not of actual disbursals
during a certain périod. Figures of outstandings do not
indicate the actual amount advanced as the outstandings will
increase on account of default in repayment. The Committee
are, of the view that in order to assess the flow of credit to
Scheduled Castes and Scheduled Tribes, banks should keep the
figures of disbursals made and necessary instructions in this
regard should be issued to them.

Accordingto the guidelines issued by the Reserve Bank, all
small scale industries with credit limits upto and inclusive of
Rs. 25,000 should be treated as “Weaker Sections” in
the priority sector. Advances to such weaker sections
should constitute 12.5 per cent of the total advances to Small
Scale Industries by 1985. The Committee have been informed

" that the Syndicate Bank has advanced Rs.11.69 crores in the

year 1982 to “weaker sections” out of which the share of
Scheduled Caste/Scheduled Tribe borrowers was Rs. 71 lakhs
which constitutes only 6%, of the total advances to “weaker
sections” in small scale industries sector.
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The Committee need hardly stress that the Scheduled
Castes and Scheduled Tribes who are the poorest among the
poor sections of society deserve a much higher share in the
total advances made to the “weaker sections” in terms of the
instructions of the Reserve Bank of India.

They therefore recommend that the Reserve Bank of
India should fix the minimum percentage of advances to be
made to Scheduled Caste and Scheduled Tribe borrowers out
of 12.5 per cent share in the total advances earmarked for the
“Weaker Scctions” in Small Scale Industries sector.

The Committee note that housing advances upto Rs. 5000
are granted by the bank to Scheduled Castes/Scheduled Tribes
at the concessional rate of interest of 4%,. The Committee
do not consider the amount of Rs. 5000 as sufficient for con-
struction of a house keeping in view the escalation in the
prices of the various building materials and higher labour
charges involved. The Committee recommend that housing
loans upto Rs.7500 with a provision of 25 per cent subsidy
should be given to Scheduled Castes and Scheduled Tribes at
49, rate of intcrest. ’

The Committee note that the total outstanding educational
loans advanced by the bank as at the'end of September, 1982
were Rs. 1.92 crores out of which Rs. 4.00 lakhs were advanced
to 4,362 Scheduled Castes and 301 Scheduled Tribes res-
pectively. The Committee feel unhappy that particulars of
educational loans granted by the bank under D.R.I. Scheme
have not been kept separately. They recommend that separate
figures of educational loans advanced to Scheduled Castes/
Scheduled Tribes and others under D.R.I. Scheme should be
maintained by all the banks.r

“The Committee recommend that the Government should
mtroduce a scheme for giving interest free educational loans
to Scheduled Caste/Scheduled Tribe students. The interest
on such loans may be subsidised by Government. The re-
payment of loan amount may commence after allowing a
motatorium which may be limited to one year after the
completion of the course for which the loan is granted.”

v
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